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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

267
PARLIAMENT OF INDIA
Thursday, 23rd November, 1950

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
DoLEs T0O DISPLACED PERSONS

*285. Shri B. K. Das: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the number of East Bengal dis-
placed persons receiving doles in
October, 1950; and

(b) the policy followed in dis-
continuing doles to recipients?

State for Rehabiii-

The Minister of
tation (Shri A. P. Jain): (a) 2,42,440.

. (b) Usually doles are given to camp
inmates until their dispersal for reha-
bilitation. Doles tc able-bodied men
are discontinued only when remunera-
tive work is provided. If a displaced
person refuses suck work or to dis-
perse to a rehabilitation centre his
dole is discontinued, but the doles
of his dependents continue to be paid.
Due to the heavy influx of displaced
persons from East Pakistan doles were
paid to destitutes even outside camps
as a special case. These have been dis-
continued since 31st October, 1950, but
special funds have been placed at the
disposal of State Governments to miti-
gate any hardship that might be caused
g?:gt% assteoppalgte iof c;\sh doles in deser-

S, s also open to such
persons to seek admission into Govern-
ment c¢amps until their rehabilitation
can be arranged, e

Shri B. K. Das: Mv,;“l kn
has been the lowest ‘gmntityo“gf vgl(:)]a;
and the highest quantity?

Shri A. P. Jain: It is ali a unis
r?itelzt'Rs. g—%—g ; week in :he.case om
adult, an . 2-0-0
Zfult, and 1 a week in the case
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Shri B. K. Das: Is it all paid in cash
or in kind also?

Shri A. P. Jain: It may be paid
either in cash or in kind. If it is paid
in kind, the total value of the articles
supplied cannot exceed that amount.

Shri B. K. Das: May I have an idea
as to what has been the total number
of recipients of these doles?

Shri A. P. Jain: It is not possible to
give any such figures because a person
may be on dole for some time and then
he may be rehabilitated.

Shri Munavalli: What is the amount
of money spent on doles so far?

Shri A. P. Jain: It is also not possi-
ble to give the total amount that has
been spent. Roughly speaking, on an
average, it works to Rs. 10-0-0 per
person per month. As there are
2,42,440 persons, the amount may
come to Rs. 25 lakhs a month.

Pandit Balkvishna Sharma: May I
know the amount that has been placed
at the disposal of the Bengal Govern-
ment for distribution as doles in the
case of people who have not been in
the camps?

Shri A. P. Jain: A sum of Rs. 25,000
was placed at the disposal of the
Bengal Government in October 1950.
Thereafter, for the rest of the finan-
cial year, a sum of Rs. 50,000 per
month is being placed at the disposal
of the Government.

Shri Chattopadhyay: Does the num-
ber receiving doles include both
Hindus and Muslims; and, if so, what
is the number of Muslims who receive
doles?

Shri A. P. Jain: These figures relate
to persons living in the camps: no
Muslims are living in the camps.

Shri Somavane: May I know what
saving has been effected by the dis-
continuance of giving doles?

Shri A. P. Jain: I cannot give that
figure; but my rough estimate is that
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it must be in the tune of four or five
lakhs.

RELIEF Camps

*286. Shri B. K. Das: Will the
Minister of Rehabilitation be pleased
to state:

(a) what relief camps are main-
tained by the Central Government as
well as by the State Governments
and what is the population in each of
them;

(b) which relief camps have been
turned into colonies or shelters for

wa;xt of alternative accommodation:
anq

(c) what has been the total dis-

persal of displaced persons from the
relief camps since January, 19507

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) A state-
ment showing the relief camps main-
tained by the Central Government as
well as by the State Governments along
with their population is laid on the
Table of the House. [See Appendir
III, annexrure No. 19.)

(b) No relief camp has been turn-
ed into a colony or shelter for want
of alternative accommodation. But
where the site of a camp was consi-
dered suitable and where military bar-
racks used for provisionally housing
the displaced persons were considered
fit for regular residential accommoda-
tion, after some modification. that
camp was turned into a regular colony
on a permanent basis. Such colonies
are of three types as below:

A. By  conversion of
barracks—
(1) Chembur (Bombay).
(2) Valivade (Bombay).
(3) Chakrabhata (Madhya Pradesh).
(4) Katni (Madhya Pradesh).
(5) Mana (Madhva Pradesh).
. (6) Tilda (Madhya Pradesh)
(7) Faizabad (U.P.)
B. By construction of entirely new
houses and tenements—
(1) Mulund (Bombay).
(2) Purana Quilla (Delhi).
(3) Kotla Ferozeshah (Delhi).
(4) Ramnagar (Uttar Pradesh).

military

C. Partly by new construction and part-
ly by Conversion of Barracks—
(1) Kalyan (Bombay).

(2) Pimpri (Bombay).
(3) Kingsway (Delhi).

(4) Exhibition Grounds, Saharanpur
(UP.)

(5) Premnagar (Uttar Pradesh).

(c) The number of displaced per-
sons dispersed from relief camps since
1st January 1950 is as follows:

(ii) Displaced persons from East
Pakistan......1-3 lakhs.

Shri B. K. Das: May I know whether
in every case of dispersal, previous
arrangement for rehabilitation is made?

Shri A. P. Jain: Yes.

Shri B. K. Das: By what time does
Government expect to liquidate this
camp population?

8Shri A. P. Jain: In the case of West
Bengal, I have drawn up a programme
to disperse the camp population by the
end of the financial year. In the case
of Jammu and Kashmir refugecs, we
have started dispersal of the
;e{eugetes and we are trying to expe-

ite it.

Shri B. K. Das: Will it be possible
for Government to make arrangements
for the rehabilitation of the entire

camp population by the end of this
financial year?

Shri A. P. Jain: It is on that expec-
tation that we are proceeding.

Shri Chattopadhyay: Is any camp
run exclusively for lady refugees com-
ing from East Bengal?

Shri A. P. Jain: Yes; there are some
camps. I can reconllect two camps at
the moment: Titagarh and Bansbaria.

Shri Chattopadhyay: May I know
whether the camps for ladies are
being closed down; and, if so, why?

[(Shri A. P. Jain: There is no reliet
not closed. We have abolished the
Titagarh camp and are transferring
the imates to other camps.

Wl 2 gl = L = > S
et oilpd A5 ey (el e
P 1S e of syl (40 Sy3e
Ui b b Eleletee i yeb
[Glani G. 8. Musafir: How many re-

fugee camps are there in Punjab at

present and what is the number of re-

fugees who have not been rehabilitated
m far?]
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ot go o dn : faTw F v AW
N fefw dmr af §1

[Shri A. P. Jain: There is no relief
camp in Punjab at present]

Shri Chattopadhyay: May I know
whether it is a fact that because there
are no adequate arrangements for the
ladies in other camps, ladies have re-
fused to vacate the Titagarh camp?

Shri A. P. Jain: The tale . of the.
Titagarh camp has been a rather pain-
ful one. The Titagarh camp is situat-
ed in the midst of labour area where
cases of delinquency were brought to
my notice. It is unfortunate that a
certain section of the people of Bengal
are opposing the dispersal of the
Titagarh camp, which, I think, is wholly
justified even on moral grounds.

Pandit Munishwar Dait Upadhyay:
What is the total yearly expenditure
on the maintenance of these camps?

Shri A. P. Jain: The camps have
not been run for a whole year; I can-
not give the total annual expenditure.

Shri R. K. Chaudhuri: May I know
if there are any relief camps in the
Assam Valley, that is, in the districts
other than Cachar, which are run di-
rectly by the State Government, and
what is the number of refugees that
are still there?

Shri A. P. Jain: A statement has
been laid on the Table. That state-
ment contains all these figures.

Skri B. K. Das: Is there any camp
mainly meant for unattached persons,
I mean persons unattached like children
and women?

Shri A. P. Jain: Yes: I have already
mentioned two, the one at Titagarh
and the other at Bansbaria.

Ty T fay : feaacas o
wT g § ? o wew 9 waew & fn
WM AF R @ > qondf § I
fot @? w1 Wk A9 *7 waw Al

W § a9 Ayt ¥ I gevwn omem &

ar 4t & gev fear omar @ ?

[Babu Ramnarayan Singh: What is
the meaning of dispersal? Does it mean
that refugees are dispersed from there
only when arrangements have been
made_for their living and employment

elsewhere, or they are di
for nothing?) v spersed just
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Mt g @o ¥ : fegrms W
T waed § fr ow a8 @R & fog
T g &) smar & @Y I AW
fram I Ses A ad g
[WOE W@ @ St g A
fog 7w W W@ I@ *1 I=ET H I
& 5 7% TEm 1 w9 i QY
T § I FFT Y A far s g

[Shri A. P. Jain: means
that when sufficient arrangements
have been made for their living, they
are dispersed from there. It does not
mean that everything is arranged for
them. That is whenever we are in a
position to know that sufficient arrange-
ment has been made for their rehabili-
tation, they are immediately dispersed.}

JoinT STock COMPANIES

*288. Shri Raj Kanwar: Will the
wmcommbe pleased to

M(a) whether “ti: a fact that some
anaging Agen! and Managing
Directors of Joint Stock Companies
issue balance sheets of their com-
panies several months after the ex-
l?eigteuf the period to which they

(b) whether it is a fact that the
Management of some Joint Stock Con-
cerns issue Dividend Warrants to
their shareholders several months after
their declaration at the Annual
General Meetings; and

(c) if the replies to parts (a) and
(b) above be in the affirmative, what
steps Government propose to take to
safeguard the interest of share-holders
in these matters?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) and (b). Yes,
Sir. Attention.of Government has now
and again been drawn to such cases.

(¢) This matter will, amongst
others, be considered by the. Com-
mittee. which has recently been set
up to examine the question of revision
of the Indian Companies Act.

Shri Raj Kanwar: In the general
interest of shareholders, do Govern-
ment contemplate the possibility of
statutory provisions being made for
fixing a time limit in order to obviate
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inordinate delays on the part of all
concerned in such matters in future?

Shri Karmarkar: I am sure this will
be one of the subjects that will be
carefully eonsidered by the committee
that has been appointed.

Shri R. Velayndhan: May I know.
Sir, whether this committee will consi-
der the question of abolishing the
managing agency system?

Shri Karmarkar: The terms of re-
ference of this committee have been
published in the Resolution of Govern-
ment, in the Gazette of the 20th Octo-
ber, 1950, and there the hon. Member
will find all the subjects that will be
considered by the Committee.

0.G. L.

*289. Shri Jhunfhunwala: Will the
Minister of Commcrce be pleased to
refer to the answer given on the 3rd
August, 1950 to the supplementary
question of Shri B. Das, raised on
starred question No. 148, and state in
what way the present loosening of
hold on the O.G.L. will be in the
interest of the country?

The Deputy Minister of Commerce
(Shri Karmarkar): The liberalisation
of the Open General Licence will no
doubt result in greater volumes of
commodities being imported
abroad. But in view of the interna-
tional situation prices of essential
goods have been rising and availabili-
ties diminishing and it is therefore in
the interests of the country to place
on Open General Licence certain essen-
‘tial goods so that those who are .able
to import them now may do so with-
out difficulty.

Shri Jbhunjhunwala: What are the
particular articles on which the prices
have risen. thus necessitating this
action of Government?

Shri Karmarkar: It is a well known
fact that especially since the Korean
War, world prices in almost all com-
modities have risen.

Shri Jhunjhunwala: But what are
the commodities which made the Gov-
ernment to include them in the Open
General Licence?

Shri Karmarkar: They are in the
following Open General Licences—
Nos. IV, XIV, XVI, XVII, XVIII, XIX
and XX. The respective notifications
contain all the items and if the hon.
‘Member is curious I could read them
out but it is a long list and I will be
glad to supply him with a copy of it,
if he wants.

Shri Jhunjhanwala: ' But I want
only a few articles mentioned here

which it is in the interest of the coun-
try to control.

Shri Karmarkar: O.G.L. No. IV con-
tains articles required by Consu-
lar Representatives and samples,
No. XIV relates to commodities
imported from the Persian
Gulf and Portuguese India—and
they are not many. No. XVI relates
to machinery spare parts imported
from soft currency areas. No. XVII
deals with hides and skins imported,
which are processed here and are
meant for export abroad. No. XVIII
has been suspended since 30th Septem-
ber and related to import of poultry
from Pakistan. No. XIX deals with
commodities imported by country-craft
from the Middle-East and No. XX
contains non-ferrous metals, drugs,
medicines, essential raw materials for
industrial use and also certain consu-
mer goods.

Several Hom. Members: What are
they?

Dr. Deshmukh: May I know if the
Government consults any body of non-
officials before mocifying the orders
under the O.G.L.?

Shri Karmarkar: As my hon. friend
is already aware, there is what is
called the Import Advisory Council
on whi¢h are representated industry,
commerce, consumers and general in-
terests. That body meets once in a
quarter and in the meeting there are
extensive discussions held about any
modifications sought by the public in
respect of Government’s import palicy.

Prof. Ranga: In view of the fact
that the last item is the most import-
ant in which the House is generally
interested—the import of consumer
goods—will the hon. Minister be good
enough to give us some indication ot
what articles come under this cate-
gory in the O.G.L.?

Shri Karmarkar: O.G.L. No. XX re-
fers to these, and as far as I can see
it contains numerous articles. If my
friend wants only information in res-
pect of consumer articles. I shall give
them. 1 find it is a long list—cocoanut
oil, milk-food for infants, sulphur, wood
pulp, newsprint, hosiery............

Mr. Speaker: That will do.

Prof. K. T. Shah: What is the value
of the trade in all these items in the
0.G.L.? What is the proportion of that
total to the total import trade of the
country, in 1948-50?

Shri Karmarkar: I would have been
glad to give all the information, but
at the moment I have figures only for
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the following for the period from Sep-
tember 1948 to Augzurt 1949. The lotal
for leather belts is Rs. 30 lakhs as
against the pre-O.G.L. total of 67 lakhs.
For boilers, it was ¢ crores and odd
and during the corresponding weriod
of the previous vear it was 5 crores
and odd. Shuttles come to Rs. 69
lakhs and for the corresnonding
period of the previous year. the figure

Mr. Speaker: 1 am going to the next
question.

INDIAN MILITARY MISsSION, BERLIN

*290. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that two
officers of the Indian Military Mission
in Berlin were recently arrested by
the Soviet authorities; and

(b) if so, the reasons therefor?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Yes, two of the members
of our Mission in Germany, who were
on their way to West Germany from
Berlin on duty, were detained af the
Soviet Check Post.

(b) The reason for their detention
was that the Officers, through inadver-
tence, did not secure Soviet visas on
their passports. A protest was lodged
with the Soviet authorities at Moscow.
who have since expressed their sincere
regret in respect of the detention of
the officers.

Shri Kamath: I could not hear the
answer to part (a) because of some
talk here, Sir.

Mr. Speaker: They failed to have
visas and were therefore detained.

Shri Kamath: May I know the desig-
nation or rank of these officers?

L

Shri Jawaharlal Nehru: They are
Shri Kewal Kishen Singh, First
the Indian Military
Mission. He went  accompanied
by Shri Srivastava the Repara-
tion Inspector and Shri Agni-
hotri, his Assistant. The latter two
gentlemen were stopped.

Shri Kamath: May I know, Sir, whe-
ther the Soviet authorities informed
our Minister at Berlin about this
arrest soon after this action was taken
against these officers?

Shri Jawaharlal Nebru: As a matter
of fact it was Shri Kewal Kishen, the
First Secretary who had a-visa, who
informed the Embassy and he went
and saw the Soviet authorities.

8hri Kamath: Is there at t
direct laison between the Soviet autho.
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rities and our Mission in Berlin or is
it through the British authorities?

Shri Jawaharlal Nehru: There is
nothing through *he British. There is
a kind of consulate there—I would
not call it exactly a consulate—with
whom we deal. We do not deal with
the British or Soviet consulates as
such unless some particular matter
arises. It is a very peculiar position
in Berlin, as hon. Members must know.

Shri Kamath: Is it a fact that the
Indian Military Mission or Embassy
there is functioning quite independently
of the three occupying powers in West
Germany?

Shti Jawaharlal Nehru: Most of the
dealings of our Mission there are with
Western Germany: I mean our trade
dealings. They are not with
Germany. In effect we have very little
to do with the Soviet Sector except
when some particular question arises.

Shri Kamath: How many Indians
are there at present in the Soviet Zone
of Germany?

) Shri Jawaharial Nehru: I have no
idea.

Shri Kamath: Are there any In-
dians at all?

Mr. Speaker: We had better go on
to the next question.

LoNpoN COoMMONWEALTE CONFERENCE

*291. Shri Kamatk: Will the Prime
Minister be pleased to state:

(a) whether any decisions were
taken at the recent London Conference
of Commonwealth Countries about
economic aid to underdeveloped coun-
tries in South-East ; and

(b) if so. the nature and scope of
those decisions?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The Conference has
produced a Report indicating the total
financial requirements of the Common-
wealth countries in the area. over the
next six years, for their development
programmes and the extent to which
external financial assistance would be
necessary for the implementation of
these programmes.

(b) The attention of the hon. Mem-
ber -is invited to the Report of the
London Conference which will be laid
on the Table of lue House on the 28th
November. .

Shri Kamath: Will the aid be given
to colonial territories such as Malaya in
South-East Asia?
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Shri Jawaharlal Nehru: I would
suggest that the hon. Member reads
the report. It is a long report.

Mr. Speaker: Let the hon. Member
await the report.

Shri Kamath: Has this conference
appointed any consultative or execu-
tive committee to review the work-
ing of the aid plan from time to time?

Shri Jawaharlal Nehrn: Yes, I
believe that some kind of a consulta-
tive committee has been appointed.

Shri Kamath: Is India represented
on that?

Shri Jawaharlal Nehru: I suppose
so.

Shri Rathnaswamy: May I know if
at this conference there was any
discussion on the question of ceding
certain  territories in  South-East
Asia to the US.A. for the purpose of
building up military bases?

Shri Jawaharlal Nehru: 1 have
never heard of any such proposal
anywhere. Far from discussing it
there it has not even been discussed
in the market place.

Shri Kamath: At this conference in
London was the ouestion considered
that the contribution from a Com-
monwealth country should have a
proportion to the per capita or national
income of the country concerned?

Shri Jawaharlal Nehru: It is far
better that the hon. Member read the
report and saw the whole context of
it than for me to answer odd quest-
ions.

NeEPA AND BALLARPUR MILLS PROJECT

*292. Shri Kamath: Will the Minis-
ter of Industry and Supply be pleased
to state:

(a) whether the Madhya Pradesh
Government have approached the
Centre for any loan or other aid in
connection with the Nepa and Ballar-
pur Mills project for the manufacture
of paper and newsprint; and

(b) if so, whether any decision has
been reached?

The Minister of Indusiry and Sup-
ply (Shri Mahtab): (a) The Madhya
Pradesh Government asked for a loan
of Rs. 3.5 crores ior thz completion of
the two projects.

(b) When the request was origi-
nally made in April 1950, the State
Government were informed that in
view of the limited funds available,
provision could be made only for
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schemes of the highest priority. They
were further informed that the posi-
tion would be reviewed in the latter
part of this year. The Madhya Pra-
desh Government approached the
Central Government again in the
matter. Their request was considered
along with similar requests from other
State Governments in the general re-
view of the capital expenditure pro-
gramme of the Centiral Government,
but in view of the limited funds avail-
able. no financial assistance could be
given for the Nepa and Ballarpur
Mills projects.

Shri Kamath: When the Madhya
Pradesh Government asked for some
financial aid for tnis project, did the
Central Government ask for a report
on the past working of the project?

Shri Mahtab: All the necessary
materials with regard to this project
were obtained “nd examined.

Shri Kamath: Is the Government
aware that a committee called the
Shroff Committee was appointed to go
into the working of this project and
has Government called for the report
of that Committee?

Shri Mahtab: Government have in
their possession a copy of the report
with regard to the Nepa Paper Mills.
They have not gnt the report with
regard to the other project.

Shri Kamath: Has the Government’s
attention been drawn to a speech by
Shri R. K. Shanmukham Chetly, re-
ported in the pavers yesterday to the
effect “1 would urge the Government
of India to actively participate in the
financing of this project. I am confi-
dent that the Planning Commission
would also give it a high priority.”?

Mr. Speaker: Order, order. It does
not arise as a question for eliciting
information. It is already there in the
papers.

Shri Hussain Imam: May I know
whether it is a fact that to the Nepa
project when it was floated, the public
did not respond and did not subscribe
the amount of share that was reserved
for the public?

Shri Mahtab: That information I
cannot give offhand. It was estimated
originally that the project would cost
about two crores but now it is report-
ed by the Committee that it would
cost about four crores, out of which the
Madhya Pradesh Government have
taken shares worth about Rs. 65 lakhs.

Dr. Deshmukh: Is the hon. Minis-
ter aware of the financial loss that
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would be caused to the Madhya Pra-
desh Government and to the people
as a whole, if the Central Government
did not assist the State Government
in this project?

Shri Mahtab: The Central Govern-
ment would have been very pleased
to sanction the money provided it
was available.

Shri Kamath: Has this matter been
considered by the Planning Commis-
sion also?

Shri Mahtab: I am not aware whe-
ther this project has been considered
by the Planning Commission.

Mr. Speaker: There are so many
Members who wish to put questions.
I might go on to the next question.

Prices OF ESSENTIAL COMMODITIES

‘293 Shri Tyagi: (a) Will the
Minister of Industry and Supply be
pleased to state the considerations on
which the maximum prices of essen-
tial commodities were fixed?

(b) Have the costs of production,
manufacture and transport and other
charges also been taken into account?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) and (b). Pri-
ces of controlled commodities falling
under the Essential Supplies Act are,
as a rule. fixed after an investigation
by us. As regards commodities fall-
ing under the Supply and Prices of
Goods Ordinance, prices in respect of
goods wholly or largely produced in
the country are fixed on the basis of
the fair seiling prices recommended by
the Tarift Board if the cases of the in-
dustries have been investigated by
that body, and in other cases, having
regard to the prices prevailing on the
15th June provided that the cost of
production has not changed apprecia-
bly since then. In regard to imported
goods which are partly produced in
the country and partly imported, pri-
ces are fixed. where necessary, with
reference to landed cost and after con-
sulting the trade interests concerned.

Shri Tyagl: Who finally fixes the
price and whose advice or recom-
mendation is taken?

Shri Mahtab: Generally we consult
the Tariff Board in almost all matters.
With regard to the rest there is a
Price Advisory Commitiee and that
Committee advises the Government.

Dr. R. S. Singh: May I know whe-
ther the Government of India main-
tain any parity between the prices of
ggrgrcultural and industrial commodi-

es
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Shri Mahtab: All these factors are
taken into consideration when the
prices are fixed.

Dr. Deshmukh: Who are the mem-
bers of the Prices Advisory Com-
mittee?

Shri Mahtab: I lay on the Table a
copy of the list. [See Appendix III,
annexure No. 26.] It was also pub-
lished in the Gazette.

ABDUCTED WOMEN

state whether any
and Sikh women believed to be in the
possession of Government officers of
West Pakistan had been recovered
during August, September and Octo-
ber, 1950?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): 94 women
in all were recovered during August,
September and October. 1950. Accord-
ing to the Search Service Bureau,
New Delhi. three of them were alleg-
ed to have been at one time in the cus-
tody of Lambardars and one of an ex-
Jamadar.

Sardar Hukam Singh: What is the
total number now believed to be’ in
the possession of Government officers
in Pakistan?

Shri Gopalaswami: According to the
Search Service Bureau the number of
officials who are supposed to be in
custody of abducted women was over
2.000. The officials according to them
included lambardars, jamadars, §ghool
masters, pensioners and ex-military
personnel—people who are _amenable
to official pressure. The Pakistan Gov-
ernment have contested this decision.
They would not inc'ude amongst offi-
cials village officers, school masters
and the rest. They have only conced-
ed that there are 179 officers out of
these 2.000, who can be described to

be officials.

Sardar Hukam Singh: What steps
have our Government taken during
the last six months to recover these

women?

Shri Gopalaswami: They have been
continually putting pressure upon the
Pakistan Government, and as a Tre-
sult of it the total pumber of women
in the custody of officials, to be re-

covered, is about 65.

Sardar Hukam Singh: Are any other
special steps contemplave_d by this
Government to be taken it these un-

happy women are not recovered?
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~ Shri Gopalaswami: At present I be-
lieve in Pakistan both the Govern-
ment of Pakistan and certain non-
official Committees are taking more
active steps than before for recovering
abducted women, and a certain
amount of improvement has been
noticed in the numbers recovered.

Sardar Hukam Singh: That is not
an answer to my question whether
our Government contemplate taking

steps.

Mr. Speaker: It is not a direct ans-
v;r‘zr, but the reply to the question is
there.

Shrimati Velayndhan: May 1 know
whether Shrimati Mridula Sarabhai
recently visited Karachi to discuss
with the Pakistan Government the re-
covery of abducted Hindu and Sikh
women, and, if so, what was the result?

Shri Gopalaswami: That is a fact,
and she has come to certain informal
arrangements with officers in Pakis-
tan for starting recovery work in
areas where it has not been started
and for expediting work in areas
where it is already being done

Shri Kamath: Was this matter, Sir,
discussed by the Prime Ministers of
India and Pakistan before the conclu-
sion of the Indo-Pakistan agreement
of the 8th April, 1250. or has it been
considered during any of the meetings
or conferences held during the post-
agreement period? ’

The Prime Minister (Shri Jawahar-
1al Nehru): This matter has frequently
been referred to in our conferences,
whether of the Prime Ministers or at
any other level. So far as East Bengal
and West Bengal, etc., are concern-
ed, the numbers concerned were rela-
tively small, but the main question
has been all the time of Western
Pakistan and East Punjab etc.

Dr. M. V. Gangadhara Siva: May 1
know how many Scheduled Castes wo-
men were recovered, and whether they
wet:’e converted hefore recovery or
not

Shri Gopalaswami: 1 am afraid I
have no figures as to the numbers of
Scheduled Castes women.

Shri Kamath: What, Sir, was the
attitude of the Prime Minister of
Pakistan or of the Pakistan Govern-
ment’s representatives at these meet-
ings and conferences, to this question?

Mr. Speaker: I am afraid 1 would
not allow this quzstion.
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Shri Kamath: But the Prime Minis-
ter was going (o answer that.

Mr. Speaker: May be. It is a matter
of opinion.

CASHEW-NUT

*296. Shri  Iyyummi: (a) Will the
Minister of Industry and Supply be
pleased to state whether it is a fact
that Travancore-Cochin exports cashew
prod'\'xcts to America and other coun-

(b) What is the total quantity and
price of cashew-nut kernels exported
to U.S.A. and other foreign countries
in 1949-50 and up to the end of June
19507

{c) Has any attempt been made to
manufacture moulding powders out
of cashew shell oil. which can be had
11-1__ abundance in Travancore-Cochin?

The Minister of Industry and Sap-
pls (Shri Mahtab): (a) Yes, it does
export cashew products.

(b) 1949-50—18,367 tons valued at
Rs. 54,287,000. April-Sept. 1950-—10,903
tons valued at Rs. 32,613.000.

(c). No, Sir.

Shri Iyyunmi: May 1 know whether
these moulding powders are used for
certain industrial purposes, and why
Government is not making an attempt
1o see that the cashew shell oil which
is generally available in Cochin-Tra-
vancore is used for this?

Mr. Speaker: He is making a sug-
gestion. What information does he
want? He may put questions asking
for information.

Shri Iyyummi: Do Government in-
tend to use for this purpose the cashew
she‘}l oil that is available in the coun-

Shri Mahtab: As a matter of fact,
cashew-nut is =2xported for that pur-
pose. Here no industry has yet taken
it up, but our Council of Scientific
and Industrial Research is investiga-
tinfninto the process of making useful
resins out of that oil.

Shri R. K. Chaudhuri: May I know
in what parts of India this nut 1is
grown, and whether it is the same as
is generally known as kaju and which
is generally supplied in Prime Mini-
ster’s tea parties?

Mr. Speaker: Order, order.

Prof. Ranga: What is being done by
the Industry and Supply Ministry and
otherwise also by Government to pro-
mote these exports. and if le,



283 Oral Answers

apart from carrying on research. also
to manufacture these resins?

Shri Mahtab: As I have already
said, the internal consumption of this
material is much less than its export.
Of course, the internal consumption
has increased by about 200 per cent.
in the course of the last ten years as
the non. Member has just said. This
industry is really a monopoly of the
Malabar Coast. When the Council of
Scientific and Industrial Research
finds out a formula as to how useful
resins can be made out of this’ oil.
only then can some industry be persu-
aded to work on it, or Government
themselves may siart the industry.

Shri Alexander: May I know how
much of this oil is exported and to
which countries?

Shri Mahtab: [ have given the
figures already. Cashew-nut oil is not
manufactured here. Cashew-nut is
;el);ported and the oil is manufactured
there.

Inprans IN CEYLON
5297, Shri Iyyumni: (a) Will the
Prime Minister be pleased to state

whether a copy of the resolutions
passed by the Committee of the Cey-
lon Temx‘)orary Residents’ Association
was received by Government?

(b) Have Government en?uimd into
the disabilities and hardships caused
by the working of the Exchange Con-
trol Regulations and the Immigration
and Emigration Acts in force in Ceylon
on the Indians residing there?

(c) What action have Government
taken in this regard?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) Yes.
(b) Yes.

(¢) The Government ot India have
made representations to the Govern-
ment of Ceylon from time to time on
the disabilities referred to in the reso-
lutions.  Discussions are still in pro-
gress. In the meantime the High Com-
missioner has been taking up indivi-
dual cases of hardship ad hoc with the
authorities in Ceylon.

Dr. R. S. Singh: Is it a fact that
there have been some illegal migra-
tions from South India to Ceylon in
récent months?

Shri Jawaharial Nehru: I have no
particular information on the subject.

8hri Joachim Alva: Sir, has Govern-
ment taken note of the fire-ea
speeches of a particular Ceylon Minis-
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ter who wants Indians to be ejected
and Ceylonese put everywhere?

Mr. Speaker: Order, order.

Shri R. Velayudhan: What efforts
have the Government of India made
to get the Ceylon Citizenship Act re-
vised or amended, as it affects the In-
dian citizens in Ceylon?

Shri Jawaharlal Nehru: The normal

steps an independent Government
takes vis-a-vis another independent
Government.

WooLLEN HANDLOOM DNDUSTRY

'zss.m&q-.gz,‘:(a)wm
the Minister of and Sapply

be pleased to state how much money
was spent by : the Handloom Fund
Sub-Committee for the development.
of woollen handloom industry in India
in 19507

(b) Which of the States predomi-
nate in this industry and what is the
spindleage and loomage in Indian
Woollen Industry?

(c) Are all the productions trﬂ
woollen handlooms consumed in India
and if not, how much is exported?

The Minister of Industry and Sup-
ply (Shri Maktad): (a) Rs. 5,555/-.

(b) A statement showing the Spind-
leage and Loomage in the Indian
Woollen Industry exclusive of Cottage
gxdustry is laid on the Table of the

ouse.

(¢) Practically all the production
from handlooms except carpets and
druggets are consumed in India and
the export is negligible. In the case-
of carpets inclusive of floor rugs and
druggets. 90 per cent. of the production
is exported.

STATEMENT
Spindleage and Loomage in Indian Woollen
Industry.
Name of State Spindlee Pmrzoo:.»
(1) Bombay 38,882 490
(2) Punjab 20,385 923
(8) Uttar Prad. sh 21,744 417
{4) Mysore 7,288 U5
(8} Kashmir 4,004 18
(6) West Bengal © 2,128 Lo
Total —-KSB _-I-E
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Shri S. C. Samanta: What are the
~chief woollen goods that are produced
in these handlooms excepting the car-
pets and druggets referred to by the
hon. Minister?

Shri Mahtab: Handlooms usually pro-
duce blankets, rugs, shawls, carpets
and druggets.

Shri S. C. Samanta: May I know the
 composition of the Handloom Fund Sub-
-Committee?

Shri Mahtab: I have not got the
names. The Committee once met and
this money was granted.

Prof. Ranga: Is it not a fact that this
Handloom Committee—both the present
-one as well as the previous one—has
met only once in the last three years?

Shri Mahtab: Probably. the hon.
Member is referring to the Handloom
Committee. But this is a Committee
for handloom woollen products.

Prof. Ramga: What is the nature of
the assistance that Government has
given to this woollen industry by this
big expenditure of Rs. 5,555?

Shri Mahtab: The only help that
could be given was this Rs, 5,555 which
was given in March, 1950 to Himachal
Pradesh.

Shri S. C. Samanta: May I know how
much of foreign and how much of
Indian wool is being used by this
industry?

Shri Mahtab: That can be easily
known. We are exporting wool and
also at the same time we are importing
wool.

Shri S. C. Samanta: May I know the
percentage of wool produced in India
by handlooms and mills?

Shri Mahtab: There is no separate
figure for handlooms. As a matter of
fact, the statistics show only the woollen
manufacturers. They do not show
:separately the handloom products and
powerloom products.

Shri Chattopadhyay: May I know the
amount placed at the disposal of this
Sub-Committee, out of which Rs. 5,555
was distributed?

Shri Mahtab: As a matter of fact,
there was no money specially allotted
for this purpose. This was an ad hoc
grant to Himachal Pradesh.

Shri Syamnandan Sahaya: Will Gov-
ernment be pleased to state how much
-of this Rs. 5,555 was spent on T.A. and
.salaries and how much in actually
helping the industry?
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Shri Mahtab: The question may be
put to the State Government. We
merely paid the money to them.

HanpLoOM INDUSTRY

M"z'“t’.e Bhﬂf SI.MC Samanta: Will the
inister o ustry and be
pleased to state: b

(2) how much money was placed at
the disposal of the Handloom Fund
Sub-Committee for the development
of the handloom industry in 1948-49,
1949-50 and 1950-51;

(b) the names of undeveloped areas
to which the Sub-committee has
allgtfed additional weightage grants;
an

(c) what are the results therefrom?

The Minister of Industry and Supply
(Shri Mahtab): (a) The Government
of India established a Handloom
Development Fund with a total grant of
Rs. 10 lakhs, Out of this amount the
Handloom Fund Sub-Committee recom-
mended pro-rata grants to  various
States which were to be allowed after
the scrutiny of the schemes received
from those States for the development
of handloom industry. So far an
amount of Rs. 3,69.155 has been distri-
buted to various States.

(b) Names of the areas which were
considered by the Sub-Committee as
undeveloped areas for the purpose of
additional weightage grants are indi-
cated below:

(1) East Punjab.

(2) PEPSU.

(3) Jammu &nd Kashmir.
(4) Himachal Pradesh.

(5) Rajasthan.

(6) Madhya Bharat.

(7) Assam and Tribal areas.
(8) Saurashtra, and

(9) All Part ‘C’ States.

(c) The grants were made to all the
undeveloped States except Rajasthan
and Jammu and Kashmir this year and
it is too early for these States to put
into execution these schemes and ex-
pect results.

Shri 8. C. Samanta: May 1 know
whether the Handloom Societies and
Associations that exist today have been
informed about the existence of this
Fund?

Shri Mahtab: The State Governments
are quite aware of this Fund and they
are administering the allotments made
to them. They must have taken inte
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consideration the existence of these
bodies.

Shri 8. C. Samanta: Has the money
placed at the disposal of the Committee
been wholly expended or something has
lapsed?

Shri Mahtab: Out of Rs. 10 lakhs,
Rs. 3 lakhs and odd have been spent
and the remainder will be spent before
the financial year is over.

Shri S. C. Samanta: Is it a fact that
the handloom industry is at stake for
want of yarn and if so, what steps are
Government taking to remove the yarn
shortage?

Mr. Speaker: There were specific

questions on this subject previously.

Dr. Deshmukh:" May I know if the
hon. Minister is aware that Madhya
Pradesh has the largest number of
handlooms, and in view of that, may I
enquire what assistance has Madhya
Pradesh been given?

Shri Hussain Imam: Madras has the
largest number.

Shri Mahtab: The figures which are
with me do not show that Madhya
Pradesh has the largest number, but as
1 have already said, the grants have
been made according to the looms
working.

Prof. Ranga: Is it not a fact that
although this Committee has suggested
unanimously the allocation of these
Rs. 10 lakhs as between different States
for different schemes the funds have
not been spent on the schemes suggest-
ed by it?

Shri Mahtab: I presume the hon.
Member is suggesting that the State
Governments have spent the wmoney
allotted to them otherwise.

Prof. Ranga: No. The Central Gov-
ernment has not given the money to
the State Governments.

Shri Mahtab: As far as I am aware.
the money has been given to them as
decided by the Handloom Committee;
if that has not been done, I shall look
into that.

_Shri Tyagi: May I know if the morey
given to this industry is for the purpose
of putting up new looms or for some
other purpose?

Shri Mahtab: The specific purpose
for which the allotment of the grant
11;1 made is tl? i:hnuprov: éhe design, to

prove market an the
machinery also. improve
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Shri Tyagi: Has any arrangement
been made to facilitate the supply of
yarn to the handloom weavers?

Mr. Speaker: This is a repetition of
the same old question.

Shri Mahtab: Since this question is
being repeatedly asked, may I explain
the whole thing? In 1948, when there
was complete de-control of yarn, the
situation worsened at that time, and
it was found that mill cloth became
so cheap that handloom cloth could not
compete with it. Then, some steps
were taken by Government. Recently,
various other steps have been taken to
encourage the handloom industry. As
a result of that, the handlooms want
more yarn.

Prof. Ranga: Not as a result of that.

Shri Mahtab: As a result of the
reservation of specific fields of produc-
tion for handlooms. I can prove this
by facts and figures. As regards export
of yarn, it has been completely stopped
up to 30 counts and with regard to the
rest only 25 per cent. of the production
is now allowed to be exported. Even
then we are considering the question
of stopping all exports. Now, the point
is that immediately the forward con-
tracts are being fulfilled and the effect
of these steps which have been taken
will produce results only from Decem-
ber-January onwards.

Shri Tyagi: May I know from the
hon. Minister whether his Purchase
Department is making any purchases
from the handloom industry?

Shri Mahtab: That is a question
which goes counter to the other ques-
tion. The question is not one -of sale.
It is not that the handloom people are
not able to sell but that they are not
able to get yarn.

Jute Goops ExXPORT CONTROL ORDER

*300. Dr. M. M. Das: (a) will the
Minister of Commerce be pleased to
state the date on which the Jute Goods
Export Control Order was promulgated?

(b) Has the purpose in promulgat-
ing this Order been achieved?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) The Jute Goods
(Export Control) Order, 1949, was
issued on the 10th October, 1949.

(b) Government feel that the pur-
pose in view has materially been
achieved.

Dr. M. M. Das: May I know whether
any extra measures have been taken by
Government to achieve this purpose?
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Shri Earmarkar: I do not know what
exactly my hon. friend means by ‘extra
measures’.

Dr. M. M. Das: Is there any proposal
for Government itself taking up the
responsibility of running the export
trade in jute and jute goods?

Shri Karmarkar: If I understand the
hon. Member aright, he refers to the
possibility of State trading in jute and
Jute goods. Government have carefully
considered that proposal. but for the
present they have not thought it advis-
able to have any scheme of State
trading in jute and jute goods.

Dr. M. M. Das: May I know the
reason for Government deciding not to
have State trading?

Shri Karmarkar: It is a long answer
and I would, in addition, like to have
notice.

Shri R. Velayudhan: What was the
purpose behind the promuigation of
this Order?

Shri Karmarkar: The purpose was
four-fold: (1) to stop the possibility of
increase in Indian costs on account of
high prices which may temporarily
obtain; (2) to prevent malpractices and
speculative tendencies in the trade; (3)
t0o minimise the threat of use of substi-
tutes as packing material in our
markets abroad; (4) to safeguard the
long-term interests of the Indian jute
industry.

Dr. R. S. Bingh: Is it a fact that our
jute goods are selling cheaper in the
world market because of this Jute
Goods (Export Control) Order?

Shri Karmarkar: 1 am afraid the
position is exactly the opposite. The
real complaint is that our jute goods
are selling higher than the control
prices.

8Shri Tyagi: May I know when, for
the first time, the Ministry of Com-
merce got information that our jute
goods are being sold in foreign markets
at higher than the controlled prices?

Shri Karmarkar: The information is
not readily available with me, but if
the hon. Member is particular I shall
have a special search made as to the
exact date.

Shri Himatsingka: Is the Government
aware that all along after the promul-
gation of the order prices at which the
export of jute goods is taking place are
more than the controlled prices and
that Government is losing a large
revenue in the shape of dollars and
income-tax?
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Shri Karmarkar: I am very sorry to
say that Government have all along
been aware that inspite of their efforts
to see to it that jute prices are con-
trolled, anti-social elements have been
busy with their own measures to make
profits. Therefore black-market prices
have been higher than the controlled
prices.

Shri Himatsingka: Has the Govern-
ment considered the desirability of
removing price control so that India
may get valuable dollars which she is
losing now?

Shri Karmarkar: Yes, Sir. Govern-
ment have carefully considered the
advisability of decontrolling with a
view to having as large an advantage
as possible, both to Government and to
those who deal in the export of jute
goods. But after having given their
best consideration. Government have
come to the conclusion positively that
in the best interests of the country jute
goods manufacture should not be de-
controlled.

Shri Jhunfhunwala: Since when, for
the first time, did Government come to
know that anti-social elements are
working and jute goods are being sold
at a much higher price than the con-
trolled rate, with the result that Gov-
ernment is losing both by way of ex-
change and by way of income-tax?

Shri Karmarkar: As the hon. Member
is aware, anti-social elements have been
a recurring factor in our economic lite
today, unfortunately. But it has all
along been the concern of Government
to see that such anti-social elements do
not prosper at the expense of the
interests of the community.

Mr. Speaker: I am going to the next
question.

Some Hon. Members: This is a very
important question, Sir.

EXCHANGE OF ENCLAVES WITH PAKISTAN

*301. Dr. M. M. Das: (a) Will the
Prime Minister be pleased to state
whether it is a !;t;tn that Ptaktlgtaln l;:s.

oposed an exchange o eir
gli;ves with the enclaves of the Indian
Union, as a measure to stop
raids, specially on the Cooch-Behar-
Rangpur border?

(b) What are the respective areas
and populations of the enclaves of
Pakistan and the Indian Union?

The Prime Minister (Shri Jawaharlal
Nebru): (a) No such proposal has been
received by the Government of India
from the Pakistan Government, At a
meeting of the Chief Secretaries of West
Bengal and East Bengal, held in April,
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1960, it was decided that the question
of the exchange of the Indian enclaves
in East Bengal with Pakistani enclaves
in Cooch-Behar should be considered.
It is understood that this matter is still
under the consideration of the Govern-
ment of West Bengal.

(b) The Pakistani enclaves cover an
area of about 12,152 acres. Their exact
population is not known. The Indian
enclaves comprise an area of about
20,957 acres with a population of about
12,600.

Dr. M. M. Das: May I know whether
Government is prepared to consider the
readjustment of boundaries by the ex-
change of these enclaves, so that it may
bring peace to our borders?

Shri Jawaharlal Nehru: Is the hon.
Member talking of some other
boundaries, or the enclaves?

Dr. M. M. Das: I am referring to the
enclaves.

Shri Jawaharlal Nehru: 1 told him
that the matter Is being considered.

Dr. M. M. Das: May I know whether
these border raids have ceased for the
time being?

Shri Brajeshwar Prasad: The ques-
tion of the transfer of territories rests
with the Government of Bengal or with
the Government of India? .

Shri Jawaharial Nehru: Speaking off-

hand, I imagine that it rests with this
Parliament.

Shri Brajeshwar Prasad: Why is the
matter under the consideration of the
Government of Bengal?

8hri Kamath: With regard to the
Indo-Pakistan border in the west, is it
a fact that there are frequent move-
ments across the border and are those
movements regulated by permits,
formal or informal?

Shri Jawaharlal Nehru: Yes, there
are permits. Of course, people may
evade the permits, but the system is
one of permits.

Shri Kamath: Has it been brought to
the notice of Government that Muslims
living on this (Indian) side of the
border frequently cross over to their

relatives on the other side of the border
without permits?

Shri Jawaharlal Nehru: Is the hon.
Member referring to any kind of flow
Or people going backwards Qnd for-
wards?

8hri Kamath: Yes, Sir, I mean
People going backwards and forwards.

Shri Jawaharlal Nehrn: It is very
difficult. It is easy to go from one side

but it is very difficult to come back
without a permit.

Shri Kamath: How is the border on
our side protected by the army?

Shri Jawaharial Nehra: I am afraid

we are going much beyond the scope
of the question.

MERCHANT NAvVY TRAINING

*302. Dr. M. M. Das: (a) Will the
Minister of Commerce be pleased to
state whether Government have con-
sidered the recommendation of the
Merchant Navy Training Committee
that a Ship-cum-Shore establishment
for the pre-sea training of ratings be
immediately set up?

(b) Do Government contemplate to
implement the recommendation?

(c) What is the estimated expendi-~

ture (capital and recurring) for the
proposed institution?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) Yes.

(b) Yes. As recommended by the
Merchant Navy Training Committee
the two er-Pilot Vessels “Lady Fraser”
ang "An(}ilrew” have been taken over
and a scheme of training ratings was
started on the “Lady Fraser” in June,
1950. 1t is hoped to put the other ship
“Andrew” into commission shortly.

(c) The estimated expgpditure on
the scheme during the current financial
year is Rs. 4,55381 Capital and
Rs. 6,09,400 recurring. The former in-
cludes Rs. 3'36 lakhs for the cost of
the vessels and Rs. 1'17 lakhs for their
repair charges. As the proposals for
the expansion of the scheme are still
under consideration, it is not possible
to give a close estimate of expenditure
in future years at this stage.

DfiM. M. Das: May 1 know the

number -of ratings who are at present
under trajning?

Shrl Karmarkar: The full scheme has
not yet been brought into operation.
As a short term measure some sixty
ratings have completed their training
in the first batch of ‘three months
duration; another eighty trainees have

been taken in the next batch of the
same duration.

Dr. M. M. Das; May I know whether
within a span of three months their
training will be completed?

emergency trainjpf. = The training
proper, I think, will take a much longer
tirne. Wi

9
£
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Dr. M. M. Das: May I know whether
this training is given entirely free to
the ratings?

Shri Karmarkar: Yes; the training is
entirely free. In addition the trainees
are provided with free food, clothing
and lodging. They are also paid a
pocket money of Rs. 2/8/- per head
per week during the course of training.

PROVIDENT FUND SCHEME IN INDUSTRIES

*303. Sardar Hukam Singh: Will the
Minister of Labour be pleased to state:

(a) whether there is a proposal to
introduce a Provident Fund Scheme in
the Textile and other major industries
for the benefit of the workers; and

(b) if so, whether any scheme has
been prepared?

The Minister of Labour (Shri
Jagjivan Ram): (a) Yes. The atten-
tion of the hon. Member is invited to
the answer given to the unstarred
question No. 67 printed in the Debates
of5})he Parliament of the 14th August,
1950.

(b) No scheme has yet been finalised.
The outline of the scheme was discussed
by the Standing Labour Committee at
its recent meeting held on the 3rd
November, 1950 when it was decided
that a draft Bill should be prepared
and examined by a small tripartite
Committee consisting of Government
representatives, employers and em-
ployees of the industries covered. The
matter is on hand.

Sardar Hukam Singh: What would be
the contribution of the labourers in
the scheme?

Shri Jagfivan Ram: The entire
scheme is being examined. One
tentative suggestion was that it should
be one anna in the rupee.

AMRITSAR BORDER INCIDENT

*304. Sardar Hukam Singh: (a) Will
the Prime Minister be pleased to state
whether it is a fact that Pakistani
Police shot dead an Indian citizen on
the Amritsar Border in the beginning
of October, 1950, while he was grazing
his cattle in his village lands?

(b) Was any action taken with re-
gard to this incident?

(c) Have any other incidents of such
attacks by the Pakistani Police
occurred on the borders during the last
six months?

The Prime Minister (8hri Jawaharlal
Nehru): (a) Yes.

(b) The matter is under joint enquiry
by the Police officers of Punjab (India)

and Punjab (Pakistan) and necessary
ac;i:gwﬂlbetakenonreeeipto!thejr
re 2

(¢) There was another similar inci-
dent on the 13th June, 1850.

Sardar Hukam Singh: Is it a fact that
this border has been very quiet for
about six months from April to
September?

Shri Jawaharlal Nehru: That is not
quite correct. According to my records
there have been petty incidents in
March, April and June,

Sardar Hukam Singh: Is it not a fact
that there has been a considerable in-
crease in the number of incidents
during the months of September and
October on this border?

Shri Jawaharlal Nehru: If the hon.
Member wants figures they are as
follows:

January—3 raids.

March—4 raids.

April—1 raid.

June—1 raid.

September—4 raids.
. October—4 raids.

Sardar Hukam Simgh: May I know
whether any special steps are under
contemplation to stop these border
raids so frequently happening on this
border?

Shri Jawaharial Nehru: I do not
think it is quite correct to say that
there are frequent border raids, nor is
it correct to say that they are serious.
They are rather trivial and infrequent,
and every step is taken to stop them.

WRITTEN ANSWERS TO QUESTIONS

PAUPERS’ APPEAL

*287. Shrli Kesava Rao: (a) Will
the Minister of Law be pleased to
state whether there is any provision
in the Rules of the Supreme Court of
India for what is known as ‘“Paupers’
Appeal”?

(b) If so, how many cases have
come up for hearing under this head?

The Minister of Law (Dr. Ambedkar):
(a) Yes, Sir.

(b) One pauper appeal and one peti-
tion praying for permission to proceed
in forma pauperis have so far come up
for hearing by the Supreme Court.
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CoTToN PURCHASE

*294. Shri Sidhva: (a) Will the Minis-
ter of Commerce be pleased to state
whether any deal has been made with
foreign countries for the supply of
cotton for textile industry in India?

(b) If so, how many bales have
been purchased "and at what price?

(c) At what prices have the bales
been given 1o millowners and what
loss, if any, have Government suffered
in this transaction?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) Yes, with the
Government of Uganda. This relates to
the 1950-51 crop of Uganda cotton.

(b) The deal covers 1'6 lakhs bales
of Uganda cotton. The purchase price
is expected to be fixed shortly.

(¢) The cotton has not yet been im-
ported into India; but it will be distri-
buted to mills at cost price plus the
shipping, insurance, etc. charges. Gov-
ernment will not therefore incur any
loss in this transaction.

TIBETAN DELEGATION

*305. Shri A. B. Gurung: Will the
Prime Minister be pleased to state the
object of the Tibetan Delegation’s visit
to the capital of India? '

The Prime Minister (Shri Jawaharlal
Nehru): The Tibetan Delegation came
to Delhi primarily for discussions with
the Chinese Embassy on Sino-Tibetan
relations.

Ti1BETAN WooL

*306. Shri A. B. Gurung: Will the
Minister of Commerce be pleased to
state:

(a) the approximate quantity of wool
which is being annually imported into
India from Tibet; and

(b) the reasons for stopping Tibetan
;vtaql ” from being exported out of
ndia?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) The annual
average import for 1948-49 and 1949-50
1s approximately 7 million lbs.

(b)_ At present export of raw wool
of Tibetan origin, which is consigned
from Kalimpong 'to Calcutta for on-
ward shipment, is being allowed with-
out any quantitative restrictions. The
ban lasted only for a few days, i.e.,
from 8th July, 1950 to 6th September,
1950 when the internal supply position
of raw wool which had become acute
was under consideration.

23 NOVEMBER 1950  Written Answers 296-

PENICILLIN AND SuLPHA DRUGS FACTORY

*307. Dr. Deshmukh: Will the
Minister Ofstl:t:“m and Supply be

(a) the progress in the establishment
of a factory for the manufacture of
Penicillin and Sulpha Drugs;

(b) the amount that has been sub-
scribed by Government so far for the:
establishment of the factory;

. (c) the date by which this factory
is likely to commence production; and

‘d) the terms and conditions upon
which the Swedish Firm, Messrs
Karnbolaget, has agreed to give techni-
cal assistance to the Factory?

The Minister of Industry and Supply
(Shri Mahtab): (a) A statement show-
ing the progress of work on different
items relating to the establishment of
a Government Factory for the manu-
facture of Penicillin, Sulpha and Anti-
malarial Drugs is placed on the Table
of the House. [See Appendix !]],
annexure No. 20.]

(b) Rs. 20 lakhs.
(c) Towards the end of 1952,

(d) Messrs. Karnbolaget have under-
taken to give technical assistance for
the design, construction, installation
and operation of the Penicillin Plant in
the proposed Government Factory and
to give training at their works in
Sweden to a number of Indian nationals
selected for technical posts in the
Factory. Further, they will give assist-
ance in obtaining necessary equipment
and raw materials for the Factory from
Sweden and elsewhere. The Govern-
ment of India have agreed to pay the
firm an all-inclusive remuneration of
250,000 Swedish Kroner (about
Rs. 2,20,000) or a corresponding sum
in sterling currency in three instal-
ments. The first instalment of 75,000
Krongr was payable within 30 days of
the sfgning of the agreement and was
paid in March, 1950. The second
instalment of 75,000 Kroner shall be
paid six months after the arrival in
Sweden of the Indian nationals sent for
training and the third 30 days after
the Indian Penicillin Plant commences
production of a quantity of 100,000
mega units per month of the Ist day
of January, 1954 whichever is earlier.

MANGANESE

*308. Dr. Deshmukh: will the
Minister of Commerce be pleased to
state:

(a) the amoumt and value of
manganese exported in 1949-50 and
1950-51;
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(b) whether it is a fact that foreign
demandfor manganesehasinmmsed

(c) what the prevailing maximum
and minimum prices for manganese in
1848-49 and 1949-50 were and what the
nresent prices are?

e Deputy Minister of Oommuce
(Sbrl Karmarkar): (a) The quantity
and value of manganese ore ex|
-during the years in question were as
follows:

R

Year Quantity Value

i Tons Rs.
1949-50 738,792 5,84,82,000
1950-51
{April to September) 340,948  3.39,40,000

There were no exports of manganese
metal.

(b) Yes, Sir.

(c) The information is not readily
available but the average export price
per ton was roughly Rs. 59 in 1948-49;
Rs. 79 in 1949-50. The export price on
4th November 1950, which is the latest
‘available quotation, was Rs. 93-7-8 per
ton (Visakhapatnam).

IMpoRrTS FROM WEST GERMANY

*309. Dr Mmkh Wil  the
‘Minister of Commerce be pleaaed to
e e e el

of raw
cals, steel and cotboupirom West
Germany in the years 1948-49, 1949-
50 and 1950-517

The Deputy Minister of Commerce
(Shri Karmarkar): I lay on the Table
ot the House a statement containing

information.  [See
Appendi.x 111, annexure No. 21.]

Ixp1a’s CARRYING TRADE

*310. Shri Raj W Will the
Minhm of Commerce be pleased to

(a)theperemtxneotthemn s
trade carried on by foreign and Ind
shipping respectively during the last
18 months; and

{b)thevaluea!eamingsmadethere—
upon by foreign and Indian shipping
mpectivel

The Deputy Minister of
(Shri Karmarkar): (a) and (b)
rate figures for Indian and
shipping are available only of the gross

tonnage of ships which enter and are
cleared at Indian ports. The tonnage
of Indian and foreign shlpswhich

-entered and cleared at Indian ports and

the percentage share of each, during
the period from 1st February 1949 to
3ist July 1950, are given below:

Tonnage of shipe  Perceutage

entered and share."

cleared.
conene Indian _ 9,88,800 tons  4°4
Fomp ps 2 1280Me tons el 6

This gives a romgh idea of the

country’s trade carried by Indian ship-
ping. Current statistics of exports
from and imports intoc India, by
quantity and value, make no distinc-
tion in regard to the nationality of the
earrying shipe It is therefore mnot
possible to give the actual information
asked for.

AUTOMOBILES

+311. Shri Raj Bahadur: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of automobiles (i)
manufactured, and (ii) led in
India during the last 18 months;

(b) the value and quantity of auto-
mobile parts im from abrvad
and utilised in the manufacture or
assembling of such automobiles
during the above period; and

zlthe value and quantity of auto-
imported as spares during

ol Industry and Supply
(ﬂhri umm (a) to (c). A statement
is laid on the Table of the House.
[See Appendix I1II, annexure No. 22.]

Meos (RESETTLEMENT)

*312. Shri _Raj nmwmuxe
ﬂinlstm'ntmm pleased

(a) the nu:gl:ler %Mmmﬁﬁeﬂ?&
Bharatpur war Districts
Rajasthan so far

(by the cost incurred by Govern-
ment on their resettlement; and

(¢) the number of permits granted
to such Meos as have applied to bring
back the members of families
and other kith and kin from Pakistan?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) 38,987 Meos
have been settled in Bharatpur and
39,600 in Alwar.

- (b) The expenditure incurred by
Govemrnent in settling the Meos in
Alwar is Rs. 2,44,038 and in:Bharatpur..
Rs. 4,44,000.

(¢) Considerable time and labour
have to be spent in col the infor-
mation required and it is - doubtful
whether the results a will be
commensurate with the expenditure in-
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curred. It has to be remembered that
a large number of Meos came back to
India before the Permit System was in-
troduced. Some have undoubtedly
trekked across the vast desert frontier.
Therefore, even if figures of permits
are collected, it will not give a complete
picture of the Meos who returned from
Pakistan to India.

Arom AND HYDROGEN Bomss

*313. Prof. K. T. Shah: (a) Will the
Prime Minister be pleased to state
what international agreements or
arrangements, f any, have been con-
cluded so far regarding the use of the
Atom or Hydrogen Bombs in future
wars between the leading countries of
the world?

(b) Has any international control
been agreed to be established and, if
so, in what form and to what extent,
regarding the manufacture of such
weapons by any country, or the pro-
duction of and trade in the raw
materials needed to produce such
weapons, as well as on the technical
personnel required for the same?

(c) Has any international arrange-
ment been made to place the study of
and scientific research in the possi-
bilities of Nuclear Energy for peaceful
or warlike purposes under international
authority?

(d) What suggestions. if any, have
been made by India in that behalf?

(e) Has any international arrange-
ment or agreement been made to guard
against the premature or unauthorised
leakage of any results achieved in the
course of investigations or research
in Nuclear Energy?

The Prime Minister (Shri Jawaharlal
Nehru): (a) to (e). Various attempts
have been made from time to time to
evolve some kind of international
machinery for the control and regula-
tion of atomic energy and atom and
hydrogen bombs. None of these
attempts have thus far succeeded.

DISARMAMENT

*314. Prof. K. T. Shah: Will the
Prime Minister be pleased to state
what steps have so far been taken,
through the agency of the United
Nations, for the leading nations of the
world to bring about progressive dis-
armament in all types
their parts and accessories, the means
of the?r transport by land. sea, or air?

The Prime Minister (Shri Jawaharial
Nehru): There has been much discus-

of weapons,
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sion in the United Nations and ims
some of its subsidiary organs about
disarmament or the reduction and regu-
lation of armaments. A resolution te
this effect was passed by the General
Assembly on the 14th December, 1946.
Acting on this resolution, the Security
Council established a Commission for
Conventional Armaments in February
1947. The question of atomic energy
was considered separately by other
committees and commissions.

Owing to a conflict of views among
the great powers, no decisions have
been arrived at both in regard to con-
ventional armaments and atomic
energy. At the present moment, dis-
armament is not in fashion and rearma-
ment is proceeding in many countries.

¥ IRON QuOTA

*315. Shri Ghule: Will the Minis-
ter of Industry and Supply be pleased
to state:

(a) the names of persons and com-
panies who got quota of iron during
the year 1950 in Madhya Bharat
directly from the Centre; and

(b) the quantity which each one got
and the purpose for which it was
allotted?

Tue Minister of Industry and Rupply
(Shri Mahtab): (a) and (b). A state-
ment is placed on the Table of the
l&louse.] [See Appendix III, annexure

0. 23.

CoaL

*316. Shri Ghule: (a) Will the
Minister of Industry amd Supply bhe
pleased to state whether there are
any persons or companies who get quota
of controlled coal directly from the
Centre?

(b) If so. what are their names,
what is the quantity which each one
gets and for what purpose?

The Minister of Industry and Supply
(Shri Mahtab): (a) Yes. Sir. Ia
respect of certain classes of industries
allotments of coal are made on the
recommendations of Central Sponsor-
g Authorities.

(b) A list of such industries and
their respective recommending
authorities is placed on the Tabhle.
[See Appendix III, annexure Nm
The allocation depends on the
requirements of industrial unit.
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CEMENT

*317. Shri Ghule: (a) Will the
Minister of Industry and Supply be
pleased to state whether Bharat has
reached self-sufficiency in its require-
ments of cement?

(b) If so, why are Government not
lifting the comtrol over cement?

The Minister of Industry and Supply
(Shri Mahtab): (a) Not ;
sufficiency is
towards the end of 1951.

(b) The question as to the extent to
which control over distribution of
cement can be relaxed is now under
consideration of Government.

ExporT PRICES OF JUTE GOODS

*318. Prof. 8. N. Mishra: Will the
Minister of Commerce be pleased to
state

(a) whether it is a fact that the Gov-
ernment of India in fixing Statuw-y
maximum export prices of jute goods
are losing considerable amount of
foreign exchange:

(b) if so, to what extent; and

(c) whether Government are aware
that the fixation of price has also led
to the encouragement of black market?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) It is possible
that there is some loss of fo
exchange as a result of the wide -
parity between the Indian stqmtory
prices and those prevailing in the
{?relgn markets, particularly in_the

.S.A.

(b) It is difficult to determine the
exact extent of the loss.

(c) It is true in the sense that but
for the fixation of a control price there
could be no black market as there
would be no standard or flxed price
the excess over which could be called
a black market price.

EvACUEE PROPERTY (RESTORATION)

*319. Giani G. 8. Musafir: Will the
Minister of Rehabilitation be pleased to
state the number of Muslims, who have
been restored their property once dec-
lared ‘evacuee property’, in India dur-
ing the last year?

The Minister of State for Rehabilita-
tion’ (Shri A. P. Jain): The informa-
tion is not readily available and the
collection thereof will, involve time
and expense, not commensurate with
the results to be achieved. '

.. zens to get th
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Evacuees PROPERTY RESTORED IN
PaR1STAN

*320. Glani G. S. Musafir: (a) Will
the Prime Minister be pleased to state
what is the number of such cases of
Hindus, who have been restored their
property in Pakistan once declared
‘evacuee property’ during the last year,
in terms of the Delhi Pact?

(b) If the information referred to in
part (a) above is not availeble with
Government, do they propose to secure
it from Pakistan?

The Prime Minister (Shri Jawaharlal
Nehru): (a) and (b). The Evacuee
Property law is not applicable to East
Bengal and as such the question of
resivration of any ‘evacuee property’
there does not arise.

The Delhi Pact has not bheen extend-
ed to West Pakistan and few Hindu
migrants have reiurned there since
the Pact. The question of restoration
of ‘evacuee property’ in West Pakistan
in iniplementation of the Pact does not,
therefcre, arise.

EXPORT AND IMPORT DEPARTMENTS
{CORRUPTION)

*321. Shri Kesava Rao: Will the
Minister of Commerce be pleased to
state how many officials of the Export
and Import Departments of the Com-
merce Ministry have been prasecuted
during the last and the current year fnr
corruption?

The Deputy Minister of Commerce
\Shri Karmarkar): Four Officials were
prosecuted during the last year. Seven
Officisls have been prosecuted during
the current year.

REGISTRATION OF INDIANS 1IN CEYLON

*322. Shri Ramalingam Chettiar: (a)
Will the Prime r be pleased to
state whether Government are av.ure
that there is a large number of Indians
to be registered in Ceylon under the
new Nationalisation Act?

(b) What steps have the Governmsnt
of India taken to grant facilities far
the registration of Indians?

(c) What representations have been
made to the Government of Ceylon 1o
facilitate the registration of the
Indians?

The Prime Minister (Shrl Jawaharlal
Nehru): (a) VYes.

(b) and (c). The Ceylon Government
are reported to have appointed a large
staff to deal with the applications for
registration. The Ceylon Indian Con-
gress and other Indian Organizations
are also asmth;f the prospective citi-.

r names registered.
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T'here is no reason to think that the
Ceylon Government will not open
additional centres, if necessary. Ne
special representation from the Gov-
ernment of India seems called for at
present.

While no representation has bheen
made to the Ceylon Government
about registration, certain matters re-
lating to immigration and citizenship
have been taken up with them, and
cerrespondence between the two Gov-
emments is still in progress.

Fiscar. COMMISSION

*323. Shri Chandrika Ram: Will the
Minister of Commerce be pleased to
state what are the main recommenda-
tions of the Fiscal Commission which
Government are going to imoiemernt n
the near future and in what way?

The Deputy Minister of Commerce
shri Karmarkar): As the hon.
Member is aware, from a perusal of
the Fiscal Commission’s report. the
recommendations  cover i wide range
of subjects. An  Officer on Special
Duty in the Commerce Ministry is now
examuming these recommendations. In
respect of some of them consultations
with other Ministries and even State
Governments may be necessary. Until,
therefore the examination has proceed-
ed further, it is not now possible to
say which of the recommendations will
be implemepted and when.

ScHEDULED CASTES PERSONS PROM
PAKISTAN

*324, Shri Chandrika Ram: ‘a) Wil
the Minister of Rehabilitativn he pleas-
ed to state what is the number of
Scheduled Castes persons who have
come (i) from West Punjab and Sindh;
and (i) from East Bengal?

(b) How many of them have been
registered as voters for the coming
general election?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The term
Harijane is incapable of being defined
precisely, as there are various groups
and associations calling themselves
Harijans. The Namasudras of East
Bengal call themselves Harijans. but
the ent of West Bengal do not
agree to this.

Including Adidharmies and Mazhabi
Sikhs from West Punjab, Bhils and
Kolis from Sind and Namasudras
East Bengal, the number of those who
ic:xggoflrtorgo((,lgooWes% Pxﬁnjab and Sint{
about 4,00,000, o (D East Benga

(b) The number of -
Jans registered as voters e avait

able as displaced perso
enunerated separatelyf“ have not been
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IMPORT LICENCES TO DISPLACED PERSONS

~325. Shri Kishorimohan Tripathi:
fa) Will the Minister of Commerce be
pleased to state the number of new-
comers who were granted import licen-
ces during the period January-Juue,
19507

(b) How many of them were displuc-
ed persons?

(c) Were the disnlaced persons given
any special facilities and if so, what
were they”

The Deputy Minister of Commerce
(Shri Karmarkar): (a; The number of
rew-comers who were granted import
licences during the period January—
June 1950 was 6,004.

(b) The information is not available
as nc separate statistics were kept in
respect of tBe number of displaced
persons who were granted licences as
new-comers,

(c) No special facilities were granted
to displaced persons as such who
applied as  new-comers for import
Iicences. Special facilities were, how-
ever, given to displaced persons who
made imports through Karachi and
Chttapong before the 15th August.
1447 and who are now residents in
india, for the purpose of obtaining
import licences. For details. the
attention of the hon. Members is invit-
ed to paragraph 29 of the Commerce
Ministty Public Notice No. 1(1) ITC/
50, dated the 25th February 1950, a
copy cf which has been placed in the
Library of the Parliamept.

IMPORT LICENCES TO NEW-COMERS

*326. Shri Kishorimohan Tripathi:
(a) Will the Minister of Commerce be
pleased .to state whether the quota of
import allotted for new-comers is dis-
tributed to the applicants State-wise?

(b) If not, what is the method em-
ployed?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) No, Sir.

(b) Reference is invited to para-
graph 5% of the Ministry of Commerce
Public Notice dated the 15th June
1950, giving the minimum qualifications
of new-comers who are eligible to
apply for a livence. Licences are
granted pro-rata tu all the eligible
applicants in proportion to the value
of the amount of income-tax paid by
them or the amount of turn-over as
certified by the Banks, where new-
comers had 'not paid any income-tax.
The whole process of dealing with eli-
gible applications has been mechanised.
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RESEARCH INSTITUTE AT AHMEDABAD

*327. Shri Krishnanand Ral: Wil the
Minister of Industry and Supply be
pleased to state:

(a) whether Government have given
any grant to the Ahmedabad Mill-
owners Association for establisning a
Research Institute; and

(b) if so, whether the Iustitute has
yet been established or not?

The Minister of Industry and Supply
(Shri Mahtab): (a) Yes; Rs. 19 lakhs
was paid in the year 1947-48, as a
capital grant. Further the Government
of India has agreed to meet half of
the recurring expenditure subject to
a limit of rupees one and a half lakhs
for five years.

(b) The Institute is
estabiished.

INDIA'S AGENT IN Luasa

+328. Shri Chaliha: Will ih: Prime
Minister be pleased to state:

(a) the position of India's Ageat at
Lhasa;

(b) what is the position of the Indian
trade marts at Gyantse, Gartok and
Yatung and the telephone lines con-
necting her trade marts in Tibet with
stations within our territories; and

(¢) whether our defence system in
north-eastern  frontiers has  been
strengthened?

The Prime Minister (Shri Jawaharlal
: (a) India's Agent at Lhasa
has been functioning there on the
hasis of the Simla Convention of 1914.

(b) The opening of Indian trade
marts at Gyantse, Yatung and Gartok
was finally authorised by the Anglo-
ibetan Convention of 1904 and was
confirmed by the Simla Convention of
i914. The Anglo-Chinese Convention
of 1906 allowed the Government of
India to construct a telephone line
from India to Yatung and Gyantse.
This arrangement was confirmed by
the Anglo-Tibetan Trade Regulations
Agreement of 1914.

(¢) Requirements for the defence of
our frontier are constantly kept under
review.

RESEARCH ON TEXTILE INDUSTRY

+329. Shri Jagannath Mishra: (a; Will

the Minister of Industry and Supply be
to state whether a cess is being

Jevied on cotton textiles indusiry for
nromoting research?

(b)Whatistherateotmd\eeu
and when was the levy of the cess
commenced?

(c) What is the amount f such cess
that has accumulated up-to-date?

not yet fully
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(d) Was there any scheme for re-
search work before the levy of such
cess and if so, what is that scheme?

(e) How many research centres have
heen started up-tc-date?

(f) What amount has so far beem
spent on such research worx?

The Minister of Industry and Supply
(Shri Mahtab): (a) and (b). Not at
present. A cess was levied from
October, 1944 to 27th November 1847,
on cotton textiles and yarn exported
from India, at the rate of 3 per cent.
of the maximum ex-factory price
under the Cotton Textile Fund Ordi~
nance. One of the objects of the levy
was to promote technical research om
cotton textiles. ~

(c) Rs. 2,34,20,833.
(d) No.

(e) None.

(f) Rs. 11,796.

YARN

*330. Shri Alexander: (a) Wil ‘he
Minister of Industry und Supply be
pleased to state the average quantity
of yarn of counts 20 and 26 produced
in one month?

(b) Is there any obligation on the
spinning mills to produce any q.ota of
20 counts?

fc) What is the comparative rost of
«ounts 20 and 26 per bale?

{d) Is it a fact that 12§ per cent.
more price on yarn is realised from
hand-loom +weavers than [rom power-
wom weavers and if so, why?

“The Minister of Industry and Supply
(Shri  Mahtab): (a) The average
mnnthly production of yarn of counts
20s and 26s is 20.536 bales and 4.351
bales respectively.

{(b) No, Sir.

(¢) The price per bundle of 10 ibs.
of yarn of counts 20s and 20s is Rs.
15-6-0 and Rs. 18-4-0 respectively.

(d) The distribution of yarn to hand-
loom weavers industry, powerloom
factories and other miscellaneous con-
sumers from out of the supplies made
available to a State against its quota
is the responsibility of the State
Textile Authority concerned and there-
fore any va ons in the mar
over the ex-mill prices of yarn
to the handloom industry and power-
loom factories would depend upon the
method and manner obtaining in the
State concerned subject to a maximum
margin of 12§ per cent
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RUBBER Pacnucn‘ox

*331, Sbri Damodara Menon: Will
the Minister oi ind_stry and Supply ne
pleased to state:

(a) the toial annual production of
raw rubber in india,

(b) India’s requirements in raw
rubber;

(c) the price fixed for Indian rubber
and the basis on which it has been
fixed by Government;

(d) whether there has heen o rise
in the world price of rubber in 1950;
and )

(e) whether there has been a repre-
sentation by Indian rubber growers
that the price of Indian rubber should
be made on a par with ine woild
price? .

The Minister of Industry and Snpply
(Shri Mahtab): (a) 16.000 tons per
annum approximately.

(b) 20,000 tons per annum approxi-
mately.

(¢) Rs. 80/8/- per 100 lbs. of Group
1 rubber fo.b. Cochin, with suitable
differentials for other grades.

The price has been fixed on the basis
of the cost of production as ascertain-
ed by a Government Cost Accountant
plus reasonable margin of profit.

A statement showing current prices
of various grades is laid on the Table
of the House. [See Appendix Ll,
annexure No. 25.]

(d) and () Yes, Sir.

STEEL FOR DispLacep PErsons’ House-
BUILDING SOCIETIES

*332, Giani G. 8. Musafir: (a) Wil
the Minister of Industry and Supply Le
pleased to state whether it ix a fact

GIPD—UE—107 P8—14-13-80--88¢
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that Government have allocated 5,000
tons 0: Sweei ior the first yuacier of
1451 W Giaie Govermmnents 1o JJspite
co Persons’ House-building docisuies?,
(b) :if so, waat is the sbare of the
Punjab :State .n these allocawwns?

The Minister of Industry and Supply
(Shri Mahiab): (a) and (b). An inital
ailotment of 5,000 tons was placed #t
the aisposal of the Ministry' of
Rehabiiitation who are in charge of
distribution of steel to the State Gov-
ernments; that Ministry could not
make any ailotment 10 tae Punjab
within this quota, but they e th
make allotment from the additional
quantity of steel which we hope to
give them shortly. .

HINDUSTAN AIRCRAFT L1D.
(RAILWAY COACHES)

14. Dr. M. M. Das: (a) Will the
Minister of Industry and Supply be
pleased to state whether Government
contemplate to expand the Railway
Coaches Manufacturing Section of the
Hindustan Aircraft Lid.?

(b) What is the present production
capacity of this section of tne factory
(number of coaches per month)?

(c) What is the price paid by the
Railways for each coach?

(d) How does the price of coaches
manufactured in Hindustan Aircraft
Lid.. compare with the price of im-
ported coaches?

The Mirister of Infustry and Supply
(Shri Mahtab): (a) Yes, Sir.

(bs Eight coathes per month

(c) Rs. 1.08,880 per coach, :
equipped, but exclusive of the coet of
underframe and wheel-sets which were
supplied by the Railway Board.

(d) It is lower than that of impurted
coaches.
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PARLIAMENT OF INDIA
Thursday, 23rd November, 1950

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

STATEMENT BY THE PRIME MINIS-
TER RE CONFERENCE OF COM-
MONWEALTH PRIME MINISTERS

Mr. Speaker: The hon. the Prime
Minister will make a statement.

The Prime Minister (Shri Jawaharlal
Nehru): Hon. Members may have
noticed in this morning's newspapers
the report of the statement that the
Prime Minister of the United King-
dom made in the Parliament of the
United Kingdom to the effect that “we
have invited the Prime Ministers of
other countries attached to the Com-
monwealth for a Conference early in
January”. This invitation came some
timg ago and I informed the Prime
Minister of the United Kingdom that
I would make every effort to attend.
I accepted the invitation. I pointed
out also that while I would make every
effort to attend, it would be very
difficult to say, in view of all kinds
of things happening in the world today,
whether it would be ultimately possi-
ble for me to leave India or not. So
I should like to inform the House of
this that I shall make every effort to
go, but a great deal depends on cir-
cumstances, on how other develop-
ments take place in this country and
cutside, and it is rather difficult to be
certain as to what might happen by
early January. At the present moment
the date fixed for the Conference is

£
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January 4th and it is expected to last
about ten days.

Prof. Ranga (Madras): Sir, can we
ask a question?

Mr. Speaker: On a statement gen-
erally, our practice is that no questions
are asked.

RESOLUTION RE QUALIFICATIONS
FOR ELECTION TO PARLIAMENT
AND LEGISLATURES OF STATES

Mr. Speaker: The House will now
proceed with further discussion of the
following Resolution moved by Prof.
K. T. Shah on the 9th February, 1950:

“This House is of opinion that
qualifications be laid down for
membership of Parliament and
legislatures of States in the Union
of India and that necessary steps
be taken forthwith to give effect
to them before the next election.”

Wy e few: st WA,
fredt arT 97 @ wem gTak Ay
‘@ AR ¥ ag A @ a1 froag
e aff g f5 frar &Y ¥ @@
Ifwar B3 e afdaife & 4t
TS FATA F FW A g @
s Q) | afF gfagre gw a6
it § 5 frgeam & 5§ Q¥ wgrm-
w1e, 3a, ‘W fag AR gwax
9y dar gw 9T ¥ o@ T W afy
Jufeat A AT 7 ¥ £ 9¢ fog
& 4 ¥MeT ¥ qT @ Fwam
tefufredax (administrator)
qifad gu | ¥§ F AW IT Fo Lo
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[*wd T fam)

WE WRT 97 YqTq HT AW &Y
W 9 & I aar a1 |
T # awe anfs q X &1 F
g g BF oww gow & mEde R
T @ FwET Yy frar & & s9
T § g9 &4 T frad
LR E AT FET A @ ATS
feaht FToma @ W& ag &
¥elh aff 1 W & s=m ggd
aa gz N fFramg & faad o
s s eifedT  (academic
qualifications) & ¥<r wasa 3Iqr-
faqi & § ST & fagrg o FHo
(B. Com) &\T gae wme (M.
Com,) & 1§ surfy Qv A & fr
fog & wiAw & fqwa w1 aga
w3 &7 ¥ wAWA § AL {Amdy
B # w=s a1 qg wrar 4 fF
fedY wreltfsdaa v araeas i Ay
g 8% ug g f5 ofesx
N FrAfedgT w1 dvAT F feu
Te@ g1 3fFT g w1 "Ied I
afi § fr @ yw N f& foeft &
qfsas & Ja1 FT & a1 T fed
#agz & Far vl a9 FIW
HqeT F@ & 5% G a1 ¥ |
IR W F g sw g A faw
% W f %3 & o7 w5 A
@ &\ ¥9 & sfafem dar f5
IR FarT a1 FAefwEvaT W
qF#Y AT AW ® forad A d
o AfEsTT 9y AW
guelt  orft @ Ay qEed Ad
¥ oo oft &% @ A A awwar
§ froew & fou firdt waeitfeiam

N FraaFar TE g @A ...

gey ag guwan ¢ fe Wl &
for ®1§ saroifera 1 & Tfed
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ar o W A Sy anfds qmw
9 F1 WY FC AT AT AZ AT
dfedes @ & At g8 ¥ W A
ft FEr et gem, W ag wAE-
fedem ag &Y 5 o S ow aw
® ¥ FH QT I Q@ AT 9 UHT
€ IR FY T ATAIT F, IF B FIQ
#q s@, 73 {FI adf a7 qHaT)
T AR oy W wEERERTT
Y A & w7 W WET EFT AR
FH OAFA M J N W WA
mfds saear 39 ¥ W AN
&Y w7 |

# g w3 gz ardl #1 QI
FT PIT F[ AT AL FAT AT8AT |
ok a7 § et & o q@
T =3 AT gRfeea (effeorive)
e ¥ g ¥ fadw w47 gafeg
¥ gard F@r g |

(English  translation of the above
speech)

Ch. Ranbir Singh (Punjab): Last
time when this resolution was being
considered, I was submitting that a
person possessing high educational
degrees or diplomas is not necessarily
successful as a Member of Parliament
or Assembly. On the other hand, his-
tory shows that India has produced
persons like Pratap, Ranjit Singh and
Akbar, who neither possessed high
degrees nor were they educated but
who proved to be extremely successful
administratérs. Again when Mr. K. T.
Shah was moving his resolution, he
asserted that budgets are passed in
this House. But I submit that on how
many occasions and to what extent the
House could effect a cut in the same
whenever a budget has been presented
bv the Government in this House, and
alsc to what extent the House has
been successful in its criticism. Every-
body knows that. The other point is
that out of all the academic qualifica-
tions, I mean degrees, none except the
degress of B.Com. and M. Com., helps
us in comprehending the subject of
finance in an effective way. As a
matter of fact I feel that no qualifica-
tion is necessary. It is alright that
the qualification of social service should
be necessary for a Member. But it
does not mean that the question,
whether a certain Member has done
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some social service or not, should be
left to a magistrate or a judge to de-
cide. If there is any judge at all, it is
the electorate. In addition to this, as
he had said, qualifications are not
permanent and everlasting. Qualifica-
tions that were considered good enough
in the past are not necessarily so these
days. So I think there is no necessity
of laying down any qualifications for
this. If the House at all feels that the
Members must have certain qualifica-
tions, then keeping in view the present
economic conditions of the country,
only this qualification namely, that no
one can be a Member unless he re-
claims at least five or ten acres of
fallow land and cultivates it, will be
of any benefit to the country. If you
lay down such a qualification, the
country will be benefited and at least
it will be free from its present econo-
mic condition.

1 do not want to take more time of
this House in repeating what I have
already said. There are other col-
leagues of mine who will speak in a
better and more effective manner, and
therefore I take my seat.

stwg: wredr  anwer wgas,
fred ae@ar ¥ @ wEA™ 9T AN

=Y o oy & A ag gATAT ST W

g fF aru ceaT ey dmad

(o) W & o fosar war & fv afsar-

#z (Parliament) atr s wameil- ¢

fe¥aa (Qualification) @ 3@ &

aofas Sefend ® dwg &=

¥t | gw My & fr g gfar A

wgt ogt warfaw fear war & a1z

a8 A W gar A @ TE

AT gg Ay W o grNg? @

Mg &) fagre & AT &

Ty f& fwar (Russia) # &7

R3I%-3¢ F > AT Iq gWT AT

NG W N 7§ 7 @&

A ag T o f o e

Wy N fry T FQ@ & A

ey IEfEE §Y aFar & T QT

Fod dsaFr ) gEQ AT A sw

# f A 7g oft a1 fr gifes o
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(Domestic industry) =1 %t
ag W 9g & ar awar &1

ot it : wifew et ¥ A
T 7 7AST § !

Mr. Speaker: Order, order. That's
not the way of arguing the matter in
the House.

it Wy 3T 3q HagIE H
oY qfkadT gaT 9% €@ AW FT g
ff 39 & § ga a@ A gIraEd e
& ¢ 3 ¥ ody var mar fF oo
¢ W™ T IW F HIEAT ) A WA
T & @At g R @A & fog
e Y AT &1 A wAWMALE
wgr arer qga Sfaaeq @ W qv =g
wfeary gemar Tar gw At OF J4T 59
FXRE | 39 WO § g7 fFad oo
£iff s frrd fawe €it ag @t ¥
N a@ g dfeq gw Al I @
fadw arqEd @ qFY € ? aw A anft
qraarE & a8 @ § 5 Aw 3] A
3¢ I ¥Y I FT AT qgi w1 qriavaw
grar Tifgd | @Al F gF A T
g MU amNIRFTIHE
e are & 9igs (House of the
People) # adi & awar sl M 30
™ FY IH KT § I FT A &
& o7 gFaT | FHWA qE qvqar @
i xe Mraagagd framaawa
grq oFs w1 AT AT aar g sy
W & a1 auATTd § WIWH Ay
A ARt T A e § wAT 9 wrAr
€1 4% 399 gag ag 7@ 91 fF qga
A1 gz grar fr aedY S warer gear
I AT AT Yo T FT G T Ay
qea AT g HT adr qg agh A
sy ar A o oR il 7 wy
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[ =g ]
/% | g o A9 gETe yafed TEr
e & ¢@ W ¥ wfadw Y 7 AT
g1 ¢ I &7 ST 7AYo N
#o To X Yo Qo MG WT FFATE,
N amfe o qmo ¥ gfimyge A IR
|T™ #T 45 qwar § AT A WFLT T
a%aT § A gEAT @ gwar § Ay
g AR s & fe 3w
AT & AT $T AW 5w AgH T W<
a% ? ¥few et #Y gaex amar fe
w® IW AT oE A =R
zafed g 4 9% X 30 g N
qra=dt Tal Tt

AN AT T Y WRT AR AT A
§ qafzar @ g5y & T PN
@ dray @ ey g
T M wd § Ay W YW,
gfaeay s & d R gw sreey Qfa
¥ g g & w9 99T ¥ )

T TW IZ F2 5 99 S0 A
W =ifgd, Wiy agr I FF 7=
® FW AR § S FE X N
Iy wR R g, 9T FAE R
g S8 ® go vW @ fawwr @
= &, 4% e & ag A ey
£, v war o TS A1 @ qrr g
# Waw ? §F Qv dmr wwan g fr oy
aF 7 o wrw el § qwe
f §F =nfed, smardr ot 9 =fed,
areRe WY I afed, wege f §F
wifed, fram Wt @7 wifed, dew
s wfa W wfgd WX AT
qfgd 1 9= 73 g, W dAv AW
F R AT Y TR v A W
@ g, g NS wfgd, St dvw @
qgr wa ¢ fo @ W wael F
WET ¥ maHr g wifed | T gw
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g 7z ¥ fr ¥ fogiv fad smix
o sreq < forar & O avsh o
wifed, a1 arr Tl § oA A aga
¥ o¥ argHY i o faw sy FEmaR
FTAT AA 8,81 43 & AT WT ¥ Frger
I AN IG Y 77 FCAY @F T8
2, a1 e aeg v g fqem ara w2 foar
&, av ot famres & v &, @ sy A
qher 9w w< F §, @ TW AE
YO FmEw ag Har & 1 |
AN A& wg av wwar fF g Deaar
@A o7 ARHY F@i & fec g
g i gmu wxd s A A ]
o @y amardy &, wiea g, IHRR
§ A oy s & fom A gfe faan
qGqT WA ¥ Aot § A T faw
FEHT FT T § | FAS wWE I
¥ qrgq2g, Aag waArafg ¥
¥ © gFq ¢ | O9 et 79 W
q q2 & a1 ¥ 98 AW W
o ¥ $37 F e ag g7 A
@ Amar § fF smagfor gfe ¥

"ag e Rt waet § ) & fedt
N R T FET Argar g 6

fedr ®1 sqwm TE AT ArEET g,
afF m Afg sarar 1@ fod srad
aigelr % AR T H A e
3 & A g fig A § vw oA
ag @ fawe aqr @™ § AR
T\ R AT afew w W F 1 F
@ 7g 8= FYar fe gdr S gy
| o e § aga s @) e
SRt qEF AT - WA F A 97 ;A
& ST J=gr ar 1 & g avam
o savmar & fawe § T Ay w@r
g1 & fod g ff FE W@ §
fe migrag & I A gEw
§, R W wdw Oy ap arer @
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w§ AT qgR TEr @ AT AR
Yerard & SfFT g7 a@ & et
3¢ & MR wifgd | @ e ¥ afgd
Fid, 39 & gF w1 cavw @ &,
#7ifF A wdemow v ardr §
R gg Fgxant ¥ wfafafy snd
aifgd | € R /N ¥R aver §

I WET @ fas §f 3 R T

W B FW v &, Tafed ga §
FYAT AE AT S | AR Ay ot
Tt IM wfgd, T Tom TS
Irzey agi s anfgd 1 gz @ 9|
‘/a’re? gag fiam wadm, 48 &/ @™
Fud fe w17 arrgelt argven § AT
Fedl arg § | afgT dwgar @
SHIOT 9% 3 A AR WA I §
faarm a1 naeh ¥, 18 @ sa9 Dar
AR X AF AV § | AR AL
WA F(TA T NS § oY 9
(Party) | ¢ qor feegeam & a7 @
8 g § anufere (Socialist) &
X qATNX TS § AT FIg q93
! oz aar on 7 75 § AR gAg
IR AR AR g d=r @ onaw,
AT Tg AN T® A AGY T ¥
Ieftaart w1 & st ag ST T 9
B 79 A A9 IeANTATA M Grew
1 oA & go3 @ 1 7 4 zg fagg F
TG Wrar g S ¢ Aveaar i gar
TFAT1 a8 3% & fF g8 ¥ sracisaty
A sz Ot @F wigd, am-
T gfez WY qefr § s <y
ﬁrrfafr. o7 AT § MY AR
T a8 § g d5 @@ qe
@ & @ wT w0 Ay Aw
wre ¢ fF ¥k oA e Sfee
Al & | %G gw ag A M &
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g e (o #) g Somr ad) amar
§ ¥ xwara g1 7 A & @R,
g A1 aw T e §, AR TE-
fod aror fly wo1¢ &Y qERl eME
¥raw & aFfr g ARag W
arar fie qF WA fast & omd afe
FRA Fq7 FEO AT A BT A1 A9
afeqe st fag @ g0 w@F2 %
ot fagy Frfedaa (Qualifica-
tion) s= §? & g & A
¢ Py drgar @A A oa@ oA
&aT E FFdr & s T A€ & anaar
Ry ot wnfgd | wTr gwre ®
ar g aredY e A1fEgd N gwAIE
3 sy §f 9T A gA q@ P A
greve Fwe=a (Sound Common-
sense) grr Arfgd, Y gaTXr FTA Wl
THRX 9% GO A1 EW K FH AT
THNT AT 7T TrAT g wHFR ITE
TH FAET IET §, T§ IqH FY
a¥it | sav wiéf (Labour Party)
% & fage T 1 @ 7 @@
et aga & fregiA wrafas faer @
fow g1 &Y ot 1 ST dEr g
forafy oY

amt @5t Ay o § ag A
( seats ) & for w&mer of
w3 E A N B dH A®
wafa ¥ & @@ & ooy
& v & 1 fa srafew fawm o1
WA ATACIE HTAT A1 AT ? A4 fore
A WA A @R W @ ek
s A ? am A A g fr
TR Tg w1 (R f W alw
§ 5 te ¥ fooel wigd Sa
frad Nt 7 faeft € 1 we @
ot Afph gox @ & agt



487  Qualifications for
Election to Parliament
[ = wg ]
Toemr a1 ff I uF  fadiy e
W g ' N afE f wA o
™ T fre ok @ dmr awm oE
e qawer § & @ gwaw
g & AT G & e T
F qEwTET @A T § A7 e
& R § qew ™ v §, e
M =g &1 qF qvoT EEET o
afgm ¢
N 1gd T Agwq T @1 fw
fedt sw A s Al Hvar
W ¥ AT T IR g WA
N ¥@ faaer & < mar §, 7€ @i
g AT I ¥ w I o &Y
wE@ P O TF I F aw AR
fe a1f faiw Q@ TTfE
ar Af | g ag el A A
a § ag fred g€ ofe 9 ¥
I Ay, gfom o 7 ¥ 9
S g, wE N W F
AR A § A A0 T AN
g4 #lo to (B.A.) ww W
qrat sAT Sfaw Ad § 1 A e
g AT S YA gAY w7 U
aE ¥ won g @ N e
4@ ( Municipal Committee )
® oY g ¥ IO § @ W
ey amifes gaw wEw ! &

®F qivg § o qgi AW I W
w1 frolg wer gwR @ a3
fir ®F el wseT deR AET ]
MR FF aft AR qET & 1| FEAR
™ o o er A GO
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Mr. Speaker: Order, order. The Hon.
Member’s time is over. I have been
giving him warning for the last three
minutes, since he has forgotten that
there is a time limit. He may finish
his sentence. :

Nt Ny oA wifae, & Ofew
W w5 avmar w1 owAor

’hqgr%ﬁ arer @ i ag W

TRT AT w1 T W AT

g

(English  translation of the above
speech)

Shri Bhatt (Bombay): Mr. Speaker,
Sir, the Debate on this resolution has -
been continuing since last time and it
is being proposed that Parliament
should, as provided in the Part C of
tba Section 84 and .173, lay down cer-
tain qualifications for Membership. We
know that nowhere in the world, where
general franchise is provided, has any
qualification been laid down. Why can
it not be laid down? There are reasons
for it. For instance, I may tell you,
the qualifications laid down in Russia
in 1936-38, and even before that, in-
cluded among others one to the effect
that a man who produced something
by his own labour could be a candidate
for election and could take his seat in
the Legislature. There were other
gualifications too. According to one of
these qualifications a domestic indus-
trislist was also be entitled to be elect-
ed to the Legislature.

Shri Tyagi (Uttar Pradesh): What
do you mean by domestic industry?

Mr. Speaker: Order, order. That's
not the way of arguing the matter in
the House.

Shri Bhatt: But after that some
changes were made. As a result of this
change all qualifications except one
werc removed. The only qualification
retained was that every man not below
the age of 18 could be a _voter and
could stand for election. So we find
that where there existed a few restric-
tions they even were withdrawn. We
are going to have new experiments
here. It is yet to be seen how far we
succeed or fail in this experiment.
What other special qualifications can
we lay down? We have laid down &
qualification that a voter should have
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attained the age of 21 years and must
be an inhabitant of this place. Among
disqualifications we have provided that
no man below the age of 25 years can
be elected to the House of the People.
In case of the Upper House, the mini-
mum age limit is 30 years. These
qualifications have been laid down be-
cause probably intelligence has also
been taken into account together with
the age. Perhaps the idea appears to
be this that the knowledge and intelli-
gence go on developing side by side
with the age. I had suggested to that
it would have been better if only
mature persons were to come here, and
for this purpose only a person of forty
years of age should have been con-
sidered as mature and not that who is
below forty. I had made this sugges-
tion because I do not believe in this
age limit. What are the disqualifica-
tions of a youngman of 21 years tf
age, who can be a B.AA. or MA. A
youth of 22 years can appear in I.C.S.
Examination and become a Collector
and run the administration what dis-
qualification can prevent him from
coming here and taking part in any
Debate? But my friends liked to keep
some age restrictions. As such these
age limits of 25 years and 30 years
were kept.

What other restrictions can be im-
posed and what other qualifications can
be laid down so as to make our task
in Legislature easier and more con-
venient?

Do we mean to say that all Members
should be lawyers as much of the work
here relates to legislation. Law in-
cludes complicated words and’ compli-
cated issues. Only the lawyers can
solve them. Should, therefore, the
lawyers alone be sent to the Legisla-
ture? 1 believe that it will not be a
proper thing to do. There should be
lawyers, businessmen, rich men,
labourers, cultivators and authors and
poets in the Legislature. Apart from
these not only those should be here
who have been to jail or who are
prepared to do so but also those who
are not jail-goers. To sum up, every
kind of person should be elected
to these Legislatures. If we lay
down that only literate persons
should be allowed to seek election, then
many such persons may find th_eir geats
here as can only put down their signa-
tures, or else some stricter qualifica-
tions are to be laid down. Those
whe have passed some examination say
Visharad or Prathama may also come
but our task will not become easy. It
cannot be maintained that only a per-
son possessing these qualifications
deserves that honour and others do
not. There are certain businessmen,
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wealthy people, zamindars and others
who can only put down their signatures
bqt their illiteracy does not affect their
wisdom. They have got millions of
rupees and they can even challenge
your wisdom. There are such men in
this country. Do these persons not de-
serve a seat in this House? I am of
the opinion that for practical purposes
such a man proves to be more bene-
ficial. With respects to all, I want to
submit that highly educated people
make the ordinary issues look more
complicated and make the simple
things difficult and thus the problem
becomes harder to solve. I would have,
tl)erefpre, liked to have some restric- -
tions imposed so that highly educatéd
persons could not be elected to Legis-
latures. I am not talking about quali-
fications and disqualifications, I am
only to say that every kind of person
i8 required here; it does not matter if
he wears a Gandhi Cap or a turban
or keepg long hair on his head. But
every lml;d of man bmustt be there. We
12 ave no objection in women
Noow being there for we have to
make our legislatures within reach
of all and persons representin®
each and every group are to be
taken in it. A person should not
be supposed to be inferior simply be-
cause he is a cultivator or a labourer.
Not only such persons but also charkha
spinners should be elected. As to who
is qualified or who is not qualified, we
will make distinction as time will pass
on. After all electorate alone can lay
down the qualifications. No else can
do it. In India there are others too
who claim themselves to be competent
enoygh to lay down the qualifications.
There are several political parties as
Congress, Socialists, advocates of Ram
Rajya, Hindu Maha Sabha and others
who will lay down qualifications for
their respective candidates, and while
doing so they will undoubtedly keep
their qualifications in mind. Many
other parties too will come into being
when time comes. I have considered
much on this subject but I cannot pro-
pose any qualifications. It is true that
there should be persons having inter-
national views; but if all are such then
who will care for the interests of our
country? I, therefore, think that it is
not proper to impose any restriction.
If we were to make it a condition that
every Member of this Legislature must
be Hindi-speaking, then it will be a
difficult task for the present. So today
the. question of imposing restrictions
does not arise at all. I further thought
that if a.Committee is set up to adopt
some standards to judge the qualifica-
tions required, it will be of no purpose.
The question of laying down any
special qualification does not arise to-
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[Shri Bhatt]
day nor it should. Only such persons
chould come here who have got intelli-
gence, wisdom and a sound common-
sense - Then only our work and that
of the country will go on smoothly. The
clectorate too will be able to work
in accordance with our wishes. I give
here an illustration of the Labour
Party. There were many persons who
had got only primary education. The
front benchers scramble for seats and
the back benchers remain seated quiet-
ly. Such a practice prevails every-
where. Should the primary education
standard alone be supposed to be suffi-
cient? How and where can ordinary
literate persons study? The fact is
that our own Library is so poor that
it does not contain as many books as
are needed. Only yesterday Shri
Rohini Kumar told here that he requir-
ed a particular copy of the Port Trusts
Act but he could not get it. So such
is our Library. I am really sorry that
the Library of our Legislature is so
poor and such a small number of books
is kept here. A good Library of
Bombay is far better than this.
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What I mean to say is this that m-/J LS sl8l s> Rk @d,b.‘,}

stead of laying down other qualifica-
tions we should feel satisfied with the
Ggualifications already laid down in the
Constitution. It is sufficient. If more
will be needed, we will think over it
after the elections. The Members of
our Legislature are to come from
amongst the backward tribes, the Hari-
jans and the rural population. In my
opinion, therefore, it is not necessary
to provide for any academic qualifica-
tions. Those who run the affairs of
their Panchayats and the Municipal
Committees quite  satisfactorily will
come here. Will such Members be sup-
posed to be inefficient? I believe that
now Shri Shah too will appreciate the
view that we should not bother our-
selves with this problem of qualifica-
iions and leave it entirely to the elec-
torate to decide as to who is qualiﬁed
or who is not. On their commg here
it will be clear as to who is a good
orator and who is not. The Press will
alsc be judging their qualifications.
Mr. Speaker: Order, order. The hon.
Member's time is over. I have been
giving him warning for the last three

minutes, since he has forgotten that
there is a time limit. He may finish

his sentence.

Shri Bhatt: Excuse me, Sir. I will
submit so much only that no other than
the electorate itself is the best judge
of the qualifications.
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(English translation of the above
speech)

Giani G. S. Musafir (Punjab): Mr.
Speaker, the spirit of the Resolution
moved by Prof. K. T. Shah is no doubt
good. Everybody would agree on this.
point that the Members of Parliament
or of other Legislatures should be men
of reason; they should be in a position
to understand the proceedings and
should be able to take an efficient
part in them, if required. But if the
Resolution is passed in the form in
which it has been presented I fear it
would give rise to many complications,
and as Chaudhri Ranbir Singhji has

}70.1 2 WS Sy (Provision) u’,l,.g
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pointed out if we were to lay down
some qualifications it would be difficult
for us to define them afterwards.
Generally speaking one cannot judge
a thing by giving a few illustrations.
It would be of no use if I give you two
or three examples showing that there
have been some such illiterate leaders
who proved good administrators, or on
the other hand would give you one or
two examples where a well-read man
has not succeeded. Apparently a
well-read man proves a success on
many a post; while at the same time
we see that a man of lesser education,
who has not got such educational
qualifications but is a reasonable man
and has a good commonsense, proves
more successful than the former in the
other places. It is therefore my
opinion that the persons who have to
be the Members of Parliament or of
other Legislative bodies should be
totally free from restrictions of
educational qualifications and degrees.

Again if we take it for granted that

a man should be wise, efficient and
reasonable and Dbesides this should
possess some training then there is no
standard for all this. We cannot
judge it nor can we investigate it.
Because no definite standard can be
laid down. It all depends upon the
electorate. Therefore I think that this
Resolution is not practicable, and no
restrictions of this sort should be laid
down. I agree with Mr. Bhatt when
he says that if a majority of the
Members of the Legislatures possess
high qualifications of various types
and are well-read, they sometimes
rove obstacles in the smooth work-
ng. I do not say this with any sense
of disrespect. For instance if the
Legislatures were to consist of lawyers
entirely, it is apparent that such an
assembly would fail to reach at any
decision; on the other hand if there
are three or four lawyers, all of
them being wise and having know-
ledge of everything, and also some
such people who say encore to them,
who have confidence in them and who
understand their work, it is clear that
such an assembly would be more
successful than the one where all thé
members are trouble mongers. I do
not say that lawyers are bad. A
lawyer is an essential part of our
society, and it is he who leads the
society on to the right path. But
when such an ambition arises in his
mind that he too should reach the
position for which are trying then this
leads to a clash between the two;
and instead of helping those men
who are ahead of us we try to
pull them back so that we may occupy
their place and throw them behind. In
the light of this assumption my view-
point is that only such gentlemen can
work here smoothly who have no
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ambition for self-gratification, but who-
consider service as their first motive.
Everything gets spoiled in absence of
such an approach. Sometimes we see
that several learned men, who work
together for the good of the people, do
not prove a success on certain posts
which they cherish to occupy by
continuing their work. In Parliament
as well we see that there are some
people among us who talk about doing
good to the people and put questions
in forceful language, but when they
occupy some chair, their mode of
thinking changes. Therefo_re I think
that only those representatives would
prove useful who sit here for the
right guidance of their constituencies.
They have no such thoughts that it
they would talk in such and such
manner perhaps they too might go
ahead. Such persons are generally
those who think that if such and such
member is fit for this work, he must
be supported. He has no such desire
of his own that he should necessarily
become a Minister, and he is often not.
considered fit for that job. My view-
point, therefore, is that only a person
of such a type can guide his consti-
tuency in a better manner than the
man who is ambitious and wants to go
ahead.

I would not take 1Sny inoi'ﬁ( tir{)e of
ouse, but would only e to re-
the H which I have said
fore that Members should be men of
reason and discrimination so that they
may be able to take part in the pro-
ceedings and understand them fully.
This is essential. But it would be in
no way good to impose restrictions or
to fix any qualification. If any
qualification is laid down, it would
take a long time and even then we
may not get suitable men for this pur-
pose. Such sort of restrictions would
give rise to obstacles. Therefore, as
I submitted before, I am in favour of
the spirit of the Resolution and that
we should have something like this,
but to pass it will do no good to us. I
agree with Mr. Bhatt that we should
be contented with the provision as it
is outlined in the Constitution and
our work should go on accordingly.

off Qo GHo W : Iy WEIXT,
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(English translation of the above
speech)

Shri S. N. Das (Bihar): Mr.
Speaker, Sir, the Resolution moved by
Prof. K. T. Shah is before us from a
long time. Generally speaking the
Members do not get sufficient oppor-
tunity to consider a majority of the
draft bills which are moved in this
Hous_e on behalf of the Government.
But it is gratifying that we have had
a8 good opportunity to consider Prof.
K. T. Shah’s motion. When we sit
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here we only think that we are the
Members and our opinions have some
value. I think that while taking our
geats in Parliament we should always
keep in our minds that we are re-
presentatives of the people and that
‘we have no right to go against the
«opinions or the interests of the people.

It is true that while expressing his
opinion on a certain question a Member
is entitled to take his own decision,
but the fundamental thing is that we
.should not go against the interests of
the people at least when we are taking
Our seats in a democratic body. The
Resolution which is before us now is
that we should decide about the
qualifications of the Members of
Parliament. According to our Consti-
tution the Members of Parliament are

authorized to decide about the
qualifications other than those laid
down in the Constitution. But I ven-

ture to say on the floor of the
House that if we practise this right,
I think we are going against the demo-
cratic spiritt We understand that
-according to our Constitution we have
done very little so far to raise the
standard of those people whom we
represent here. We require money to
get education in any educational insti-
tution that exists in our” country at
present. While sitting in this House
we may rightly decide here today that
only a person of such and such
qualification is eligible to become a
Member of Parliament; but I consider
it to be the greatest betrayal of our
people. People want it and we too
have laid it down in our Constitution
that social, political as well as econo-
mic justice will be available to
all. Also we have mentioned it in the
Constitution that everybody should get
equal opportunities of progress may
that be economic, educational or any
other progress. The Members of
Parliament should keep in mind as to
what rights we have given to the
people of India to enter the educa-
tional institutions of the country in
accordance with what we have laid
down in our Constitution. The Consti-
tution says that we will introduce free
and compulsory education in ten years.
Tt may be easy for us today to decide
that the qualifications of a Member of
Parliament should be B.A, MA,
Matric, etc., but in my opinion such an
approach would be against democracy.
1 am of the opinion that it is essential
for this Parliament and for the Gov-
ernment formed by this Parliament,
to arrange to provide people of India
with free and compulsory education
first of all. Our ideal in the Consti-
tution that social, economic and politi-
cal justice will be available to all,
demands that nobody should be de-
prived of the facility to enter any

23 NOVEMBER 1950

i

and Legislatures
of States

6508

educational institution of our country.
When we have not been able to pro-
vide such facilities so far and when
we are not sure whether we shall get
such an opportunity in the near
future, 1 think we are betraying those

"~ people on whose behalf we are sitting

in this House if we decide in this
House, which is a democratic body -and
which is meant for democracy, that
the qualifications of a Member of
Parliament should be Matric, B.A., or
M.A. Britishers used to say that
Indians were not fit for Independence.
They used to say that people
of India were uneducated, igno-
rant and that they were unable
to shoulder responsibilities of Demo-
cracy, therefore India was not to be
given Independence. But is there any
Member in the House who will say
that India ought not to have got Inde-
pendence? When we fought for
freedom we declared it openly that
there was no question of efficiency and
inefficiency in it. Freedom was our
birth right and we will achieve it.
Likewise I dare say that any adult
who is physically sound, and has a
good moral character should have a
right to come to this democratic body
e.q. this Parliament, and express him-
self. I am of the opinion that it would
be against the principles of Democracy
if we decide about any sort of quali-
flcations other than these. I accept
that it is the responsibility of this
democratic body e.g. Parliament, to run
the affairs of the country. I know it as
well that the Parliament's work is a
technical one; of administration and
of legislation. I understand and this
is true that keeping in view the work
of Parliament such a man is needed
here who has a will power to perform
all those functions which are needed
for application of constitution in the
interests of the people, for progress
and development of the country and
for enforcing the Constitution. But -
the Parliament has no right to take a
decision in that respect, it is the right
of the people. People of every consti-
tuency know it as to who is the man
among them who can fulfil the
responsibilities of a Member of
Parliament. Accepting this that there
is ignorance in India so far as educa-
tion is.concerngd and that too because
we have not* given them facilities for
education, I hold that people of India
have as much of commonsense as
would enable them to elect their
representatives rightly. May be that
we have some such Members in Parlia-
ment today who are unable®to under-
stand the general problems, but I
challenge you that when people will
have the right to decide you will see
that not a single man will be able to
come to this House who does not have
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the ability to understand the problems
of the country in general. Party men,
belonging to any party, may select
some one- due to their partisanship
or on grounds of personality, but my
opinion is that when in a general
election a candidate, may he be of any
party, will approach people, they will
test him on the criterion of their own
knowledge and will give their right
decision. Therefore in my opinion the
Members of this House are not entitled
to decide this issue even though we
may have this clause in our Consti-
tution that the Parliament should de-
cide as to what the qualifications
should be. My opinion is that only the
people have the right to decide it.
None other has this right.

I would finish up my speech after
submitting one thing more. I do not
want to take much of your time. I
would repeat it that if we in Parlia-
ment today were to decide that only
persons of such and such qualification
should come in Parliament, I am of
the opinion that it would go against the
Constitution. I hold that we should fix
up only one qualification and that is
that we will be responsible to our
Constitution as we plédged ourselves
at the time of taking oath. The Consti-
tution that we have framed is a demo-
cratic one and under this every. Indian
citizenn will secure social, political and
economic justice. We should give
equal opportunity and right of equality
to every citizen. If under this Consti-
tution we desire to set ug some more
qualifications for the Members, it is our
duty that we should set up only one
qualification and that is that a Member
should have faith in democracy and
should be an up-holder of the demo-
cratic principles. This is the only
qualification and anyone who denies it
should not be allowed to become Mem-
ber of the Parliament. According to
the democratic principles the right to
decide about the qualifications other
than this belongs to the people of India.
I dare say that the 300 Members who
have come at this time are not the
elected representatives of the people.
Therefore we are not entitled to decide
about any sort of qualifications, acade-

mic or otherwise. So I fully oppose.

this Resolution. I do not oppose it on
the ground that the Members of
Parliament should have no qualifica-
tions, but I oppese it on the ground that
Members of Parliament are not entitled
to decide as to what the qualificationd
of the Members should be. With these
words I oppose this Resolution and
hope that the other Members too will
oppose it while supporting my views.

Shri Karupakara Menon (Madras):
Sir, I oppose the resolution moved by
Prof. Shah and support the amendment
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moved by Dr. P. S. Deshmukh, which
reads:

“no qualifications in addition to
what has already been provided for
in the Constitution of India shall
be laid down for membership of
Parliament and Legislatures of
States in the Union of India.”

I have great pleasure in supporting.
this amendment for more reasons than
one. There are certain qualifications.

. prescribed in the Constitution with res-

pect to age and citizenship and ho-
further qualifications are necessary, at
any rate at this stage of the progress of’
our country.

I might say that except Ireland no:
other country has fixed qualifications
for membership of Parliament. It is
true that some American States have
fixed certain general qualifications such
as “men noted for wisdom and virtue.”
But even these are of an extrerely
general character. They have not speci-
filed the qualifications necessary for a
member. But the Irish Constitution
prescribes that persons who are elected
should be people who have done honour
to the courttry by reason of their useful
public service or who because of their
special qualifications or attainments re-
present important aspects of national
life. So it is only in Ireland that we
find some specification of qualifications
required for a member of Parliament.
On the other hand other nations have
conflned their attention more upon dis-
qualifications, more upon excluding
persons than upon inviting persons by
stating what qualifications they should

ossess. By taking this positive aspect,

at is to say, by prescribing the quali-
fications for members we will be
restricting the number of members to
be elected to Parliament: whereas In
the disqualifications as prescribed In
the Constitution the number of mem-
bers who can come to the Parli-
ment will be more than otherwise.
That is the proper method to be follow-
ed. Of course in our Constitution we-
have laid down that the Parliament has
the power to prescribe the qualifications
necessary for a Member. It is‘now too
late to alter it but I would have much
liked that the Constitution had stated
that the disqualifications - which will
stand in the way of a citizen becoming
a Member of Parliament be prescrib-
ed. Under Article 84 the Parliament
has the right to prescribe the quali-
fications but it ought to have been
the other way. Anyhow it is there.
Suppose, we do not prescribe certain:
qualifications and a Member is elected
who is _lacking even the ordinary
qualifications required for a Member.
The Parliament then is supposed to.
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have the plenary power of looking in-
to and investigating whether that
Member is qualiiied as a Member or
not. That is the opinion expressed by
a _ learned author, Mr. Luce, in his
Yook “Legslative Assemblies” on page
207. He says:

“Turning to the negativé phLase
of the matter, observe that:tihe
scope of the word ‘qualifications’
has not escaped dispute. Does it
mean those that are set forth in
the fundamental law, or may the
adjudicating body use its own
judgment in respect of particulars
not therein covered? Much is to
be said for the contention of the
strict constructionist that legis-
lative bodies have no powers not
expressly delegated, but my own
belief is that in this matter the
‘weight of commonsense is with
those who argue for olenary
powers, Is it not absurd to
suppose that an assembly may not
exclude an idiot or a leper? And
if it be granted that an assembly
may in any casc whatever go be-
vond the written word, how
escape the conclusion that the
matter is one of judgment?”

Therefore even if we do not pres-
cribe the qualifications. the defects
may be so greet in a Member elected
that the Parliament has the plenary
‘power of investigating his case and
«xcluding him., This aspect of the
meatter has also to be taken intd con-
-sideration.

After all this Parliament is a pro-
visional Parliament, which is more or
less nominated by the Jegislative
bodies of the various States and it is
only proper that a permanent Parlia-
ment elected on adult franchise deals
with the question of qualifications that
ought to be prescribed for a Merober
of Parligment.

Also the special nature of the
enuntry has to be taken into considera-
tion. There are seats provided for
scheduled castes and scheduled tribes
under the Constitution and we know
that taking India as a whole not even
15 per cent. of the people are literate,
and in the case of the schedulad castes
and scheduled tribes the illiteracy is
still more among them. It would also
he very difficult, if you preccribe
qualifications. for these helnless people
t> select their representatives to the
Parliament. After all it is a metter
for the discretion of the peopte to
decide who ought to be elected and
who not. A person may not be a very
learned man or passed any examina-
tions, but he might have done real
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service to the country and his consti-
tuency might think that the only way
in which they could reward him for
his services would be to send him to
the Parliament. Perhaps such. a
Member may not be able to take part
in the deliberations of Parliament but
by his personal influence he might be
able to render service to his consti-
tuency by being a Member. Therefore
it would be an injury to the nation to
exclude a person simply because he
is not o graduate or doer-not possess
certain other qualifications.

With these words, Sir, I .support the
amendment moved by Dr. Deshmukh.

st wivg : wEAT gaTfr AR,
& 1@ 997 qgt I AT Fo o ATE
& ot faegaa (Resolution) arf
wweq 3 frar § 9@ w1 fadw @
% foq @er gar § 1 dfewrr @
7 faur awr & foun W deg a@wr
& foq feg s & SeflaaT @K
firg 7w & gzew fod 9 g9 &
foq S qugad W E AFam WY
Dard § ardr 9w & QX # fie oy
ey a7 ag A @), ag ATafen
APAX T T 1 @ g
dog & foq Wt dvaad @ & &
oF qrgar WX § Wk 3 anfuw
gRgar & ATAFE  GETT W
sy feafs & X gar} ¥w A o
wfus feafs 3 9e wt Wy gq oy
3faa 7 & fF ®f anfaw wfreew
o g | g, W awar & fe
ag femfemr & @Y ar Qur eufir &
& frg & w7 & gre@w fiear g
QuT amEHY G A 4T 91O gar #
Ffemrod) wwvwm § fF wreg
Fo o Mg & TAM ¥ AT BR
X qvgar &1 wfqaw wwaT IF )
¥ gawd g 6 i wore W AEw
(Matric) ar dte To (B, A.), day

To (M. A,) 93t § “\’
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HATarq gaT &A@ A< a1 7
WA Jr KL AT gEEd W
fFsmmdoreaan & It §@

T& o aik o3 fo@ O @ wheEr —

Tt ik w & wowr S
(Standard) #rer @ w1
QET AT qHAY N |

I A X AT B qg qAqOTT
agr f feafs e ¥ 7g e o
Awar it s ok W gxew W9 aw
ag 4k ar o wo 7 @, wwg 7
ot fae @ § A a wwar, ar
ag el & wfy, srEed & sfy
AR [t s & wfa agw wmEr
T 7 § 1 wwfon & oy Ay w9-
®ET SgaT § 5 osmowe W sk
forer woret 8, @ ¥ ww Tw
w 9w {6 angE Al a fawn
¥ & 3 e o frer & e
afl oo ¥ uw amd s
#fsgdz (Matriculate) § ar duge ¢
(Graduate) g fadh 9 ¥ sy ag
T T s o g A g
& o aomr wmw R} awr #
WA FW AT § qET W
s & favr st fesfr (degree) &
T e 81w fefii ¥ @y
T AT TR #Y Ay feogely
%< FT ArEar @@ g 1 qgr ol
TR Wagm ooy & Y
i ag T W E, g Aoy @
2 fx s 3 AqgE W dw 7 A
&R ) aowe # figer A g,
99 ¥ A 7 T wE a8 fe frew
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& Frfr sreedY #Y gt & SO
a1 gréffede (Certificate) & 1

,/[Mn. KSPEAKER in the Chair.]

ugt T dET weA & A AW gAR W
AT FW & | A9 IT auTH g,
fagdy g€ arfml s enfenfedt &
sfr s &1 aft arw faar
% qvoar T ¥ ot afew R F
Y fomi & ¥ A€ o wwew dwg v
faqm e g AT A s Ig
T gEd g f5 deg § @ faow
Faym aedt 7 3 fod sl &
wifgd, T AT FY AT FA ATH
¥ ENT AR gEr e AR ¥
gt ariw g | Afgow @ feg
ar deige g Wifed ar #r awar
g =fed, @ &1 foiw @Y fsfess
qEf a1 TEEfAE G Fow
aifgd | UF  w9g s S Ay
F FTH F@T &, ThG F JAr F@T
g R A ¥ fiw ww ww
s afs a8 ¥ o ST &ar waT €
A afs 3z S7aT F F@ W O
FHT GHHAT § AR IT A FT T
da g, QA FFgw fF W el F
efed o A s dfegde
ST & AT A g q@W | Fg A
F AT & WA A F AT FEA E
AR A F T g9 § savar Afawar
N o &, 99 & W H FAT ISV
g, I # dfopeww s doge
¥ St forar o €, I® # gRgar
NIAFE@ T T F T A
e &, g ifea @ gww g,
o O amafiEl B A A e §
o 3 fv 9@ & wexmTel W o¥Av
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IF@TE

TR ¥ A Y a8, w®
TN q@fT & AT §, 99 w gH
et & 1| TR AW WY fefa e
qeaTd 2w ¥ feafa F aga o% &)
A farsiga o dro Mz 77 FEWY
e f Y fegr qremer ¥ A
sufeq §, S & aE gy WA
o o o Avwr wrer & R
WA AR | TG R W OWN
aficfeafa gat areren 2ol #r feafar
¥ faoge fw g s S aga 9=
&AM Tw wTOr g wgr A faywror
GRTAT F1 g ¥E W § HTIH AG FC
5y | F17 afer @rrs € (Local
Board) #m @1a% §, ®1v aredy
fefzee @1¢ (District Board)
& oma% § A w9 sl faww
qT § ST &, Q4 #T Frg &Y waEmr
Qs amy § @ v w1 fofr g
AT T a1 g6 FA A A )
ATOFT & TAHIF & A AAE
T § fr =g @ &1 favim A wT
7% fr ¥ suf| Acofes & o=
aifgd s F\ wro e A o
wifed | ag yoAfaEs &@ TR Ad

IrAEIT #T QUIATHT H IT HT ATH -

AT 98> ASH qQ AT KT qRA
fr a7 aafe e g & ot go-
g% £ 9\ ag 9§ agr & fou Afaae
(nominate) I | SEHA T
A & I g ATF gH AT FEA
BT AT 5 1 P A AT e

AT Feqer OgRy, & A
e g e wmadftg St & do
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g farew &Y qvgar & w1 owasT
@Y § | WraT IF §T ATqT A I
¥re TR, IWE 7 RN ERfErar
(engineering) arq &Y, 3¥ &WiY #Y
WY Fr EEg d A6 ImEw,
™ aRk oRfrae & o &%, @
s ifed o7 @i d
qgaT g ¥ gwar |

FE A ATy gfw agiae
WS A geI §, T IR A yE
g 7 Ghfrad ar gew &, ag o<
MY S AT gET @ 9w
d&9 (commonsense) WX & WY
YT & FArea I whasy A qw AT
ST {1 A SN S ¥y afcfeafy sy vy
TR AT Tav g T« sfas
FAedT AT TAATTH Faear w7 QW QO
AN [ TN ge@ L, 7
TRT FT I & AT T FAfa N
& & | forg st & arg
WM AR ATHE § TGS ST
& a%ar &1 AT JTHIT T B T
qF AT AAIAT AR qOAfaE S 6y
€ v & 1w @ g AEw g

(English translation of the above
speech)

Shri Jangde (Madhya Pradesh):
Sir. I have stood here to oppose the
Resolution moved by Shri K. T. Shah.
The Constituent Assembly has laid
down certain qualifications  for
Membership of the Legislature and
Parliament. These qualifications are
that the Member should not be minor
and insane. Similarly, qualifications
have heen laid down for the member-
ship of Parliament. There is one more
qualification that of financial sound-
ness. It is not proper to put any
financial restriction in view of the
present world situation and the pre-
vailing economic circumstances in our
own country. This, of course, is right
that one should not be an insolvent
or may have misappropriated rnrmei:'_l
Such a person must not be
Parliament or the Legislature
Resolution of Shri K. Shah may

islatures 0614

A\
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possibly lay down the qualification of
being literate. He might be of the
opinion. that only such persons should
come to the Parliament and serve the
country who have passed the efghth
%:K:sdard o&[ ;c\he I_II\/Iatric gr who are

As. or M.As. e * probably thinks
that worthless or illiterate perscns in
future would get admission into
Farliament and this will lower its
standard. But I wish to tell you that
if an educational qualification, ray
that of Matriculation or B.A., is
imposed for eligibility for the Member-
ship of Parliament or the Legislature,
it would be doing a great injustice to
the pcor, the cultivators ‘and the
village people. May I make it clear
that the present education system is
ot suggestive of the qualities of mind
of a particular person and, therefore,
you cannot judge the qualities of a
person’s mind on the standard of the
present system of education. A
person’s being a Matriculate or a
Graduate does not give us an indication
of his being a big scholar, a good
specker or a patriot. These degrees
do not go to prove that a particvlar
person possesses the ability to carry on
administration roperly or has the
capability to criticise the Government.
Here in  our Parliament th.:e  are
many such persons who have ‘:ct read
English sufficiently and yet spcak with
‘& Auency with which a graduate would
‘mot. Prom the education as it is to-
day, you cannot draw conclusion that
education alone is a ‘certificate’ of a
person’s ability.

(M=. DopuTY-SPEAKER in the Chair)

If you say so, you do injustice to us;
Yyou do injustice to all the Harijans,
the backward communities and the
aboriginals. If you lay down an
educational qualification, no person
from amongst the depressed classes or
the Harijans would be able to bhecome
a Member of Parliament or the I.egis-
lature. This is another thing that able
and literate persons should be
Members of Parliament or T.egis-
latures, but vou cannot judge that
abilitv by imposing any legal re-
striction. Tt should be for the noliti-
cal noartirs to decide whather a
candid-te should be a Matriculate or
a Grevate or should have any other
qualifee'i~n,  An illiterate person who
works in the villages, serves the poor,
moves omongst the labourers and
understands well the woes of the
peonle, serves the country in a better
manner and, I dare say, a Matricvlate
ar a Gradvate would be defeated
ngainst him in an election. Wuat we
need most ip our country torlay is
morality, We have to raise its
standards. We do not require
qualification  of Matricrlation  or
graduation as it exists today in the
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context of the present system of
education. We need a desire for
service, we need morality, we need
such persons to be sent to Parlirment
who may look into the requirements of
their electors and fulfil them.

Our administrative set up is similar
to that of the West, and we aave to do
away with it. Conditions in our
country differ widely from the con-
ditions of the countries of the
West. My friend, Shri K. T. Shah,
may be of the opinion that we should
lay down an educational qualification
for Membership in accordance with the
Western educational system. But the
circumstances prevailing in nur
country are entirely different from
those of other countries and, for this
reason, we cannot in this country
impose a qualification that evolves
from their type of education. Who
are the people suited to go to local
boards, district boards or legislature
can only be decided by the electors.
This cannot be decided by any L.egis-
lature or Parliament. Political perties
of today have sufficient sense to choose
the persons who are suitable to go to
the Municipalities or Legisiatuces.
These political parties can very well
judge the suitability of a candidate
for appropriate place before sending
him there and will nominate him after
due consideration. We cannot decide
this issue by legislation.

»

Sir. I am unable to understand vhat
Shri IZ. T. Shah has in mind by
educational qualification. Perhaps he
means that those persons are
to be sent there who have quali-
fled as doctors, pleaders or
engineers. I donot agree with him
that only doctors, pleaders and
engineers should come into Perlia-
ment. The reality is that we do pot
need here pleaders or {octors or
engineers, here we need rsous
possessing commonsense, persoris who
may build the future from the ideals
of the past, persons who may bLe well
acquainted with the situation in the
country and who may have full know-
ledge of the economic and political
conditions of the country. This re-
quires neither pleaders nor doctors nor
engineers. Persons most suitable for
the purpose are those possessing wide
general knowledge and sufficient
experience: and general knowledge can
only be judged by electors or” political
parties. This is all I want to submit.

The Minister of Industry and Supply
(Shri Mahtab): I think it is my duty
to place my own views before the
House with regard to this very import-
ant subject, because at one time, when
the Constitution was on the anvil in
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the Constituent Assembly, 1 gave con-
®iderable thought to the matter.

This Resolution as it stands has at’

its back a considerable apprehension
with regard to the outcome of the
experiment of adult franchise upon
which we have embarked. Had there
been no adult franchise this question
perhaps would not have been raised
here. The fear perhaps is that our
general population which is ignorant
and illiterate might send many wrong
reople to the legislatures, ultimately
setting up a wrong standard of ad-
ministration for the country and also
perhaps ruining the administration at
tast.  This is the apprehension which
| presume is in the mind of the Mover
ot the Resolution.

It may be conceded that this fear
has some justification, but the question
is that no qualification can possibly be
prescribed, unless it be an academic
one, which can be measured. We can-
mnot say only wise people should be
selected. Who is to judge whether
one is wise or not? The only standard
that can be applied is a University
resul{ or any other examination result,
Even if we concede that there should
be some examination result to qualify
a man to be a candidate, there is con-
siderable difficulty. There are many
areas in the country where there are
no schools. Now, should we impose
a man from outside on that rconstituen-
cy and supposing there are a few
educated .people in a particular cons-
tiluencv and those people are very
unnopular as they generally are in
their own areas, then what would
happen? So, in practice the rules
which we may make will put the
electors in a very difficult and embar-
rassing position.

With regard to the examinations,
sre we sure that those who have
passed some examination are aquite
good even from the point of view of
that examination? Recently, I made
a study of the examinations which
have been held by various Public
Service Commissions and the results.

Shri Tyagi: Does the hon. Minister
mean that the candidate should come
through the Public Service Commis-
sion?
~ Shri Mahtab: What I say is that
those who had passed University
examinations were examined by the
Public Service Commissions, because
these Commissions have no regard for
the results of the University examina-
tions. Most of the hon. Members
must have read a recent news item
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fromr U.P. as to how some of the candi-
dotes fared in the Public Service
Examination. Many M. As. did not
even know where Shrimati Vijaya-
lakshmi Pandit was working. Most
ordinary things they were ignorant
about. Thi8 is known from the Public
Service Commission examinations.
uppose because of our rules they are
elected. what will be the result? The
Fouse will consist of these people who
do rot know most ordinary things
and the House will become completely
unrcal. Taking into consideration all
these factors, the best course seems to
me to leave it to the parties to decide.
The standard will be laid down by the
respective political parties. We can-
not replace commonsense by artificial
laws. rules or regulations. After all.
political parties are competing for
takinz charge of administration. 1f
they are serious about it—and we pre-
sume they are—they must see that
onlv those people who will be quite
competent to deal with matters that
arise in this House are chosen by
them. Thev will take into considera-
rior  their re-pective qualifications.
By this time, all of us know what sort
of matters are dealt with here and
what class of people we require here.
Lawyers are required here. Business-
men are required here. Those who
know law and those who know com-
merce and industry are required here.
Naturally, the political Party which
will bid for power must select people
who know all these things. They
cannot select veople who do not know
anything of these things and run the
risk of carrying on the adminigtration,

" inefficiently.

Probably, the fear arises from the
fac! that in the past—I am just trying
to nrnbe into the mind of the Mover of
the Resolution and those who spoke in
his favour—jail going was a great
wualification for being elected to the
legislatures.  This resolution is pro-
hably intended to do away with that.
But that cannot be done away with by
anv rules. It is a question left entire-
ly to the political parties and to the
sentiments of the electors, That
ravtiment may be justified or unjusti-
fied but that rannot be taken awav
merely hy passing a resolution here or
by making a rule here. Supposing
Dr. Amtedkor is persuaded to make a
ru'e that anlv Matrienlates  or these
whn 99ssess such cer’ Aeates will  he
enfitlad tn stand, in that case, if the
idea js that we would perhaps exclude
manyv iail moing persons. or that the
scopc of selection would be wider.
even then the difficulty will arise ax I
have already explained. I think Dr
Raiendra Prasad in oné.al hig speeches
in Nagpur when he was the Ppesident
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of the Constituent Assembly said that
the Constituent Assembly had commit-
ted a mistake in not prescribing any
qualification for the candidates.
After that, I applied my mind fo it
and tried my utmost to find out a

formula as to the qualifications. I-

make bold to say that no formula can
be prescribed for this. It is an im-
possible proposition. If you bring in
the academic qualifications, that will
be a greater mistake.

Shri Tyagi: Then where shall 1 go?

Shri Mahtab: I do not approve of
the mistake of having any academic
aqualification. So far as this Resolu-
tion is concerned, I suppose all the
political parties—whatever their num-
bers may be—are represented here;
this resolution will set those political
parties .athinking as to what they
should do. They should take into
consideration the necessitins of the
situation and the requirements of the
House and then the matter should be
left to their commonsense. Let not
any attempt be made to replace com-
monsense by any rules. That is all
that I would say.

Shri Alagesan (Madras): It is good
that this question is being discussed
at this stage in the House, as it is like-
ly to be taken up very shortly in a
more concrete form when the hon. the
Law Minister may bring an Electoral
Bill. Perhaps, since the elections
have been postponed, he may prefer to
bring forward the Hindu Code Bill.
Anyhow, this matter will be engaging
our attention very shortly.

Sir, opposition to this -resolution
should not be taken to mean that
those who oppose want legislators to
be uneducated men and women. The
most plausible argument that has been
advanced for prescribing some kind of
educational qualification for member-
ship of the legislatures is that those
who are charged with the task of
interpreting and administering the
law are required to possess a very
high qualification, whereas those who
make the law are not required to
possess any. But if we look into it a
little more carefully, we will be able
to find the flaw in this argument. If
that is the position, how is it enough if
those who make the law possess ‘some
qualification’? That will not be
enough. They should possess equal,
if not better, educational qualification
than those who administer the law and
interpret the law. In that case, the
Houses of the Legislature will have to
be filled by lawyers and I think the
‘hon. Members who preceded me and

23 NOVEMBER 1950

and Legislatures 620
of States

who spoke in Hindi gave us an idea of
what the Houses of the Legislature
would look like if they are going to
be composed of lawyers alone. en,
let us take the mechanical side of
legislation, namely, drafting of 31115
etc. If that is the object in view,
then we should have the Houses filled
by draftsmen, because they do the
drafting. That will lead us to an
ahsurdity. Either the Houses will
have to be filled with lawyers or with
draftsmen. But the mechanical side
of the legislation is not the main point.
Legislation flows from policies, as a
result of policies and to give effect to
policies. These policies are made by
political parties and they are placed
before the electorate for their verdict
at the time of the election. Once
these policies are accepted, then any-
body who is trained in the art of
making technical legislation can do it
and the Members of the Legislature
need not bother very much about it.

In this connection, I wish to draw
the attention of the House to what
happened in Madras during the Pre-
miership of no less a person than Shri
Rajaji. It was Shri Rajaji who
decided that the burden of the debt of
the agriculturists should be reduced
and he brought forward a measure
called the ‘Agricultursts’ Debt Relief
Act’ This measure was passed by
the Legislature, but it was common
opinion—among the lawyers, at any
rate—that there was no other legisla-
tion with greater anomalies and loop-
holes. So it rad to be. amended
several times later. It was said also
that because Shri Rajaji was more
conversant with criminal law, he
failed to see that a perfect civil law
was made. This leads us to the
position that even in making laws we
have to discriminate, To bring for-
ward criminal legislation we should
have people who are well versed in
criminal law and for civil legislation
we should have people who are well
versed in civil law; that will be an
impossible position.

Sir, now let us take the practical
side. Is it possible to prescribe any
educational qualificatons? What
qualfications shall we prescribe? Shall
we say that it is necessary for a
Member of the Legislature to be a
graduate? In that case I cannot be
here and in self-interest I may have to
oppose it and most of my colleagues
will do the same. They will join me
and oppose the prescription of tha$
qualification.  Then, shall we say it
should be a matriculation pass? Even
then it will be too restrictive and
many public-spirited men may not be
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able to enter the legislatures. Then,
Sir, shall we say fifth class? That
will be too low and what can a man,
who has read up to fifth class know
about legislation and legislation
‘making. Then, Sir, shall we say
mere literacy will do—he who can
sign his name in any of the languages
of India shall be eligible. Then the
question arises as to what difference it
makes if he should be able to do it
before his election to the legislature
or after it. So, when we consider
this question in a practical way we are
led to all sorts of difficulties and
absurdities and we are unable to pres-
cribe any educational qualifications.

lL.et us examine whether there is
anything wrong in the present arrange-
ment. We are aware that qualifica-
tions are prescribed for other profes-
swons and other avocations, In a way
all qualifications really state the
disqualifications in an indirect way.
We say a non-law degree holder
cannot practise law; a non-medical
degree ‘holder cannot practise medicine.
So the qualifications that are prescrib-
ed for other professions are exclusive
in nature. Here the qualifications that
you will prescribe for Members of
Legislature cannot be exclusive in the
very nature of things. You cannot
say that a lawyer cannot be a legislator;
or a doctor, or an engineer, or a shop-
keeper or a businessman, those people,
though they may be educated, cahnot
be Members of Legislature. We can-
not say that. When two people stand
and offer themselves before the elec-
torate, the electorate has got every
chance to study their respective edu-
cational qualifications and they will
choose one of the two. If the man
chosen happens to be the less educated
of the two, there should have been
something else in him which made
the electorate choose him. So we
arrive at the conclusion that some-
thing more than mere educational
qualification is important.

Then if you are going to accept this
proposition that educational qualifica-
tion is necessary for the membership
of legislature, then it is much more
necessary for Ministership. It is but
a natural corollary that if Members
should possess some educational quali-
fications, Ministers should possess a
much higher qualification. Then it
follows that the Defence Minister
should be very good in the art of war—
he should know at least how to
brandish a sword and use firearms.
The Health Minister should be a doctor
himeelf, though I am told that doctors
do not make very good Ministers of
Health, and doctors themselves do not

23 NOVEMBER 1950

and Legislatures 522
of States

want a doctor to be a Minister of
Health. Then the Minister for Works,
Mines and Power has to dam up the
great rivers of India and he should
know at least swimming, if not mason-
ry, lest he should fall inadvertently
and something should happen to him.
In no case is the absurdity of prescrib-
ing qualifications more obvious than in
the case of the office of the Speaker,
for if the Speaker were to mistake his
name for his duties, then the life of
the Parliament will be impossible, Sir,
what we come to is this that demo-
cracy at least helps us in getting over
the tyranny of the experts. That has
been the experience of all other
countries which have got longer asso-
ciation with democracy and which
hav_e worked democracy for a greater
period than we have done.

Then, Sir, does it mean that I stand
for no qualifications for Members of
Legislature? Do 1 say that the
Members of Legislature should be the
least qualified in the country than any
class of persons? Not at all. There
is an inherent quality or qualification
in the act of entering and bei in
public life. It is a very difﬂcult%n&;
it is not possible for many. It is not
all that can enter and be in public life,
It is not all that can forget their own
sacrifice themselves and instead of
thinking of themselves think of others.
That is the biggest qualification. For
the majority of people, be they educa-
ted, or qualified in other respects, it
is not possible,—thinking of the country
as a whole and acting for it. That 18
the test for a man who wants to enter
the legislature. The intensity and
sincerity of it will be tested at the
time of the elections and the test is
not an easy one, So, Sir, if anyone
passes this test irrespective of educa-
tional qualifications, he is fit to be a

. representative of the people here in

this House and in the various legisla-
tures which the New Constitution has
created.

Sir, I wish to say only one thing
more and as my time is up I shall be
brief. During the last British General
Elections a certain British newspaper
asked it$ readers to give marks to the
various candidates under ten heads:
personality, political sagacity, educa-
tional background and genera! know-
ledge, understanding and capacity,
speaking ability, imagination and
creative faculty. moral courage, judg-
ment, contribution to social and
economic welfare and loyalty to collea-
gues. Under these ten heads that
newspaper invited its readers to give
marks to the leading candidates. So,
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[Shri Alagesan] .
Sir, it is not only educational qualifica-
tions that go to make a legislator. As
democracy grows in this country, we
will create a healthy tradition and
proper persons will be elected to tl_le
Legislatures. Let us hope they will
possess not merely a knowledge of the
three R's but all these ten qualifica-
tions and even more.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House reassembled after Lunch
at Half Paft Two of the Clock.

{MR. SPEAKER wn the Chairi

Shri Barman (West Bengal): Sir,
I have grave doubts in my mind whe-
ther th.s provisional Parliament has
got the rignt to legislate any measure
as the one desired oy Prof. K. I. Shah.
.Apart from the question of desira-
bility, I think that this provisional Far-
liament it it tries to lay down ce:itain
rules so as to limit the right ot peing
.a Member of a Legislature or of the
Parliament, or if it legislates any su_\c_h
thing, will contravene the Constitation
itself. The Constitution has laid down
certain qualifications for voters and
also age limit and a few other things
for those who will be Members of
Parliament or of the Legislatures of
-the different States.

Mr. Speaker: Which article is he
referring to? When he says it |is
-against the Constitution, what parti-
.cular article has he in view?

Shri Barman: Sir, I am speaking
generally. .

Mr. Speaker: I may invite the hon.
Member’s attention to article 84 so lar
as the Parliament is concerned, and I
believe there is a similar article absut
the State Legislatures also. It clearly
gays that a person shall not be quali-
fied to be chosen to flll a seat in Parlia-
ment unless he is firstly a citizen of
India, secondly, is in the case of o and
80 not less than so many years of oge
and thirdly—and that is the most im-
portant part —‘“possesses such other
qualifications as may be prescribed. in
that behalf by or under any law made
by Parliament”.

Shri Barman: Sir, I stand corrected.
I was under a wrong impression as re-
gards that. Still T think it will r.ot be
proper for us in this sense, that after
all, this provisional Parliament does
not directly represent the electorate
provided for by the Constitution itself.
We are representing here the pecple
under indirect election through the
State Legislatures, and those Legis-
latures were elected at a time when
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this extended franchise, that is adult
franchise, was not the law. Now that
the Constitution has given an extend-
ed franchise it is for the people
themselves under the adult franchise
gystem to say what kind of qualifica-
tions a Member should possess in
order to represent them in the Legis-
lature or Parliament. So if we legis-
late in any way in this respect, even
though it may not be barred under
the Constitution as you have pointed
out, yet in essence you will be circum-
scribing some of the rights that the
future Parliament elected under adult
franchise may themselves think proper
or improper. That is the point.

As regards the question whether we
should lay down any qualifications I
beg to say this that obviously only a
limited percentage of our population
had the right to vote. Now, as we
know, in our country ninety or at
least eighty per cent. of the people are
not literate. If we lay down any kind
of qualification, as previous speakers
have pointed out it must presumably
be academic qualifications apart from
others. Then we practically stifle the
voice of eighty per cent. of our popu-
lation who are illitarate. That, again,
is not proper for us to do. On this
ground I say that, though as you have
now pointed out it is quite constitu-
tional for us to legislate in this matter,
still on grounds of propriety we should
not-do so.

Shri T. Husain (Bihar): I have risen
to oppose the motion moved by my
hon. friend Mr. K. T. Shah. In demo-
cracy the people of a country are the
masters of their own country, and we
as Members of Parliament are no more
than their sole representatives, spokes-
men and servants. Are we to bind
down our masters, the people of the
country. Should we say to them:
“Thou shalt do this and thou shalt not
do that”? Are we to tell them that
they should send a particular type of
people as their representatives, as
Members of Parliament, or are we to
leave it to their discretion? We as
Members of Parliament, as representa-
tives of the people, can make and un-
make anything, we can do anything we
like provided we do not go against the
wishes of the people, because if we do
so they may turn us out. I take the
worst case. Suppose it is the desire of
the people of India to send as their
representatives all idiots; well, Sir, it .
will be a Parliament of idiots. But
they can do so. Why not? And then
the biggest idiot among them will be
chosen as their Prime Minister. No~
body can stoP that. At any rate there
will be no disagreement among them,
because we know that fools never dis-
agree. There will be no speeches in.
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Parliament; they will decide everything
in their own practical way. I think,
Str, where learned and highly educat-
ed. people have failed the simple and
uneducated people may succeed perhaps
in solving the food problem for ins-
tance. They might refuse to become
—because they will not understand—
a member of the United Nations
Organisation. They will not go to
them and say, “We request you to solve
the Kashmir problem”. They will
order their Commander-in-Chief to
take the whole of Kashmir. Nobody
can prevent them from doing so. And
if there is any opposition from Pakis-
tan they might take the whole of
Pakistan as well. They might also be
able to solve the refugee problem.

Lincoln—the great Abraham Lincoln
—who was one of the greatest Presi-
dents of the United States* of America
had no educational qualification.

An Hon. Member: He was a barrister.

Shri T. Husain: He had not read
much. Up to the age of fourteen he
could not read or write even his own
name. He learned things himself. And
what did he do? He united the United
States of America as it is now. By one
stroke of the pen he abolished slavery
from his country. If people with no
qualifications can do that, there is
absolutely no reason why Members of
Parliament should have svecial educa-,
tional qualifications. My hon. friend4
Prof. K. T. Shah savs that they must™
be educated men like advocates and
lawyers. My experience about lawyers
is very sad, Sir. If a lawyer has a
decent practice which gets him an
income of more than Rs. 40 a day in
a Court of Law, he would never attend
the meetings of Parliament; this is
happening every day and I consider
that they are absolutely unfit to be
Members of Parliament.

We have got our experience of law
courts. In every democratic country
there Is a jury system and the jurors
are mainly chosen from among those
who are not educationally well quali-
ﬂed.. They are sole judges of facts and
the judges cannot interfere with them.
It generally hapgens that their verdicts
are accepted by the High Courts.

Then I would say that the Mother
of Parliaments is the House of Com-
mons and there, no educational quali-
fications are prescribed for its Members.
If in England, you do not have it, there
is no reason why we should have
special educational qualifications here?
I would ask the House to trust the
voters and let them send anybody they
‘Iike and we should not bind their
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these few words, I o?{pose the Resolu-
tion goved by Prof. K. T. Shah.

wiwat gwr Age @ sl o), o
[ WEA FT ¥ VEATA§ A IAA o1
srefifEnaey (qualifications) ey
€ 97 %1 93 FT U< 48 AT grar
2 fr sr'gy 7@ qifearde (Parlia-
ment) & 1 TR WK §, A AT
fq®(people) ¥ AwAR | €@ aw
N gw get 3, SR A aza g £, fag
aTe gzt WG w7 §, W ot -
w7 (Eloction) & 3fed & a#f smd
dY T gy 4, dfew g F w2
gag 7Y € fr gw forad & snenaT gy
wRag g & AR § 1 gF S
M o @ & g &1 faeglid
gmT Ttz seeE (Direci Elec-
tion) fear &, ag s¥rgd (4880m-
bly) g7 #t § & ag ¢ g Jm
% S § fa=diA fr ga Y agidaw &
Fomar 59 & f gardy g@d qtaum
agt 9 ag ¢ fr gw facre dIge &,
AT ® JTF § | AR JAaT gy WA
YA Y & | g7 o ag fawc g e
TR #F g9 Tifgy, a8 At & T
Fg M, A9 f5 43 g A R}
w1 i agt o< Faewe Efeaza (idiots):
s, g (fools) ard, ag #& &
grar g 1 qg Y & aff sz aFh fF
gt At damw S o, Wi FawE
F gar gadT 31T §, daEH w1 wAY
Fqg & ¥w g g1 97T | Y TZ A g
%7 a8 fag @0 s & fF aga A
& &7 ar ag fedz (dobate) gar
AR GAT ¥ am A @Y gE Ay W
af g magmt dmad fr At awq
I HGIT W & A & AT W
W w3, o 20T oft, 3T F 9y vk

{

‘
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[ et 3q1 43% ]
gHefas  Frifesaa  (academic
qualification) T&Y 4, €< 78 F1-
3aw (matricalation) it qra 7@
¥, 3fFT yror g7 I § 5 FAR A
wrf zgT SN e A Fran, s ag
SMT ZA § | T aIF F AL 9T
# W TEEEE § Y Ao arfo faar-
afir go 9, 7z W e ART 4, IWNA
ot #E grefws sFagw a Ad
fed &1 &nre & s wRaweE Tzl
arafeez 34 § R ag ITT F -
aren & feiegaz Fidg a2 (District
Congress Committee) ¥ swtsz
A/ 15 I8 9, IFA Nt 2k gidfas
FEferaT aff ofgs £ fr &
a8 WA saAr f FgE 5 oamw
wa # Tl g fe gl A dvuaw
(Graduates) & YT i< feafr aqrgar
§ T 8] Ty e o (M. A)) §
o oF feea f sadt w1 oady A
. N aFX E 7 fm ARy § AT e
foak § ar ofrat gad el A §
s o5 aw & 7 war fr 9 IFR

“qlrar g A7 47 7 @Y ag 3@ F -

i adet g ad g R oa o i
amT g Nfefews afa (politi-
cal parties) & Wftd & A7 A}
St mifewt g/ agt AR, S 9T gETY
FSfmeTsa T grgar F1 foeew
F@1 S7 9 foi @ a=|T @
TN Y T FT ol 78 57 7 e
Faly | Tafed 78 g AYgar IR
g f& ol ;1 wEfeds oy
ifgd a1fF @ T@ qw@x & 4@
T GET AR F A guwdt g
TE TATRT ABT EAT AT W AT
‘| 7z wreifeeas <@ @ fie afs-
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Tifz & fag lugsl weifeeaT a8

A wfgd it s ag oo wedy

JAF FT JSH GXE § IAAT Y, |

formmr qgar strar @Y, @y qifsarde

&7 JrgT AT TMET |

g FAAfRdaT 93 N afgd
fF a5 @t w1 wagr afgTar A Sw
FY FraAr ft IEAT Y, Tq7 AQA T
qifsariz &1 Fra AT Tifgd | frad
FaTeEraT g N wfgg f& 9@
#que 397 (manual labour) T
ST Y, 9T FT AT T FT FFA4C GHT
qifzd | Yy FaiifmaaT ag @1 fe
ag gfeaq Few7 (Indiaa culture)
FIR ¥ 78 qa1 foar g, AT g
FIH 6 FO7 98 1Y Tifga fF Iqd
S A A gE T AR G @ ag
AN g&q g fr ag smaEsa (Com-
monssnse) T AT ARKHY Y A
gradt a@ g AT Aifgd v e ag

,74; #u droar g 98 7 ar(Gram-

mar) & AT TOfEF AT ITIN
WY 39 &1 3F A F1fgd AcaT ¥
AT e e fFag a N
&% qgAar &, A A qIwiE A q
fergeart & 7 s odfr  faad
qQATF T 3797 Y, AT qiE AT H®T
HERT Y R |

(English translation of the above
speech.)

Shrimati Uma  Nehru (Uttar
Pradesh): Sir, going through the reso-
lution moved by Mr. Shah and the
qualifications laid down by him there-
in one feels that after all the repre-
sentatives in this Parliament are
people’s representatives. We are here
at this time and are holding a certain
position but we have been sent here in
a certain manner, though not by elec-
tion as we desired, but there is no
doubt that most of us here are people's
representatives. We are the represen-
tatives of the people. In the Provincial
Assemblies, which have elected us
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directly, there are persons elected by
the people and they have sent us here.
We are in a different position here,
nevertheless we are servants of the
people and of the masses. People also
look upon us in the same spirit. Now
regarding the qualifications of Mem-
bers here, I cannot say as some of my
friends have said, that fools and idiots
should come here. How can that be?
I cannot also say that only fools should
come here because fools always differ
among themselves and they never
reach to an agreement. I have only
to say that I have heard the whole
Debate attentively and have come to
this conclusion that Dr. Tagore who
was considered to be a great man of
India, nay of the world, had no acade-
mic qualifications, he was not even a
Matriculate. But everybody knows
that no second Tagore has been born.
That Tagore is ours. Similarly there
was Mr. C. Y. Chintamani of Allahabad
in our province; he was also a very
able man but he had never passed any
academical examination. Shri Sarat
Chandra Chatterjec was a great novel-
ist of Bengal and was also the Presi-
dent of District Congress Committee,
Calcutta. He too had never obtained
any academical qualifications. So
regarding this, I have only to say that,
seeing our graduates and degree
holders and M.As. who cannot speak
or write even a single sentence of
correct English or if at all they write,
it is full of mistakes, that one wonders
how they could manage to pass the

examinations, I have come to this con-.

clusion that those who will come here
will come as representative of political
parties and it will be for those political
parties, who send us here, to decide
about our qualifications etc. Peeple
will elect us and they will decide it.
Therefore it is useless for us to discuss
the qualifications necessary to become
a Member of this House. In my opi-
nion it would have been better if Prof.
Shah had proposed that the first
qualification to be a Member of Parlia-
ment should be that he must know
his mother tongue very well and must
be literate. Only such a person should
be a Member of the Parliament. The
second qualification should be that he
wears Khadi and knows spinning also.
The third qualification should be that
he can do manual work. The fourth,
that he must know something about
Indian culture and the fifth that he
must have been to jail. The sixth
should be that he possesses common-
sense and the seventh qualification
should be that, if he speaks English,
his grammar and pronunciation should
be correct. The most important thing
is that he wears national dress in a
proper manner and does not put on
such a dress which is neither English
nor Indian but a mixed one. nly
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such a person sh
Parliamggt. should be a Member of

The Minister of State for P liamen-
tary Affairs (Shri Sato;a. a&myn

- Sinha): Sir, I beg to move:

“That the question be now put.”
Mr. Speaker: The question is:

“That the question be now put.”
The motion was adopted.

Mr. Speaker: I may say at thi s
b_efore Prof. Shah repliesy that, as qtlaeg:
tion was raised last time as to whether
certain amendments were in order,
being the negative of the original pro:
position. I l}ad not then considered the
matter; I said at that time, I will con-
sider the matter, and though there
appears to be some technical difference
between the amendment of Mr. B. R.
Bhagat and Dr. Deshmukh, it appears
to me that both of these are substan-
gglly negative of the original proposi-

n.

Dr. Deshmukh (Madhya Pradesh):
May I explain my amendment, Sir?

Mr. Speaker: It is before me. I have
heard him and I have heard the debate. -

Dr. Deshmukh: Not so far as my
amendment is concerned, Sir. In two
seconds, I can explain what I meant.

Mr. Speaker: There is one difference
between the two amendments. Mr.
Bali Ram Bhagat’'s amendment does
not touch and it leaves alone the latter
part of the Resolution which says “that
necessary steps be taken forthwith to
give effect to them before the next
election”. In Dr. Deshmukh’s amend-
ment, thig portion is also deleted. What
has he to say now?

Dr. Deshmukh: This amendment of
mine I claim Sir, is in order. That is
my submission. There is a prowision
in the Constitution by which this
House is competent to determine the
qualifications. I want it to be resolved
by this House in a more or less positive
manner that there shall be no further
qualifications laid down. This will
obviate the necessity of bringing forth
any Bjll. Any Bill to be brought by
Government to determine the qualifi-
cations in addition to whatever has
already been laid down in the Consti-
tution would be unnecessary. So, my
purpose is more or less constitutional
because I want to prohibit Government
from undertaking any such thing here-
after, and since this opportunity bas
come to us by the Resolution proposed
by Prof. Shah, the House should take
that opportunity to determine this
question once and for all and resolve
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that no additional qualification except
what has been laid down in the Consti-
tution should be prescribed, and that
there should be no further debate or
agitation of this question. As a matter
of fact, this question was decided in
the Constituent Assembly and similar
amendments were thrown out by the
Constituent Assembly. Unfortunately
the same question is being agitated
again. What I want to prohibit is a
repetition of a similar debate at any
future time especially because there is
in the Constitution a provision by
which Parliament is authorised to
determine what other qualifications
may be laid down. That is my con-
tention.

Mr. Speaker: As I see the Resolution
of Prof. Shah, I think it is restricted
only to clause (c¢) of article 84 of the
Constitution.

Shri Naziruddin Ahmad (West Ben-
gal): And also Article 173.

Mr. Speaker: Both are in identical
terms. As Dr. Deshmukh said. the
Constitution itself provides two quali-
fications. Therefore, I interpret the
Resolution of Prof. Shah as meaning,
when he says that qualifications be
laid down, that qualifications as men-
tioned in clause (c) be laid down. That
is the proper meaning of the Resolu-
tion. Therefore, to say that no other
qQualification than those that are laid
down in the Constitution, should be
laid down, really is negative of the
original resolution. That is how it
comes to. However he may place it,
the substance of it is a negative of the
motion. But, I must say that a distinc-
tion between the two amendments is
that the latter part of the Resolution
is kept alive by Mr. Bhagat's amend-
ment, whereas Dr. Deshmukh’s amend-
ment does away with the latter part,
and correctly so. The maintenance of
the latter part really is of no effect,
because, the Constitution itself has
made a provision and nothing further
remains to be done. There is no point
in saying thereafter that steps be taken
forthwith to give effect to them before
the next elections. Steps will be taken,
of course,’ certainly during the course
of the elections. Therefore, I feel clear
that these two amendments, being
negative of the original proposition,
are out of order. .

As regards the other argument, Dr.
Deshmukh wants to settle this question
once for all. So long as the Constitu-
tion stands, I do not see - how this
House or any other House could be
prevented from agitating the same
a\;estion over and over again. This
tir:olmtion will not be binding at all

es.
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Prof. K. T. S8hah (Bihar): I am
grateful to those hon. Members who
have agreed with me in the basic idea
that I have tried to place before the
House, and still more grateful to those
who have disagreed with me, because
they have been good enough to throw
some new light on items or aspects of
my proposition which might have es-
caped my attention. May I also say.
Sir, that I am very grateful to you. for
pointing out that there 1is nothing
constitutionally wrong, improper or
against the Constitution for me or any-
b}:)dy to bring forward a motion like
this.

I do not wish to spend any more of
the time of the House on this matter
because the proposition is very clear.
But I would like the House to note
tha! I do not propose, in this motion,
to indicate any definite qualification.
I have only invited the House to
express an opinion and take steps to
define such qualifications as the House
in its wisdom may think proper. The
remarks of those, therefore, who have
opposed tkis motion on the ground
that I am suggesting this qr that or a
third qualiflcation, are, if I may say so,
irrelevant and utterly out of place,
because no such qualification has, at
least in this motion, been prescribed.
If they claim to have clairvoyance and
know my mind before I state it,
cannot, of course, object to that. But,
I must say that if you proceed on the
assumption that I have this or that
qualification prescribed or suggested
in this motion, then you are doing
injustice to the motion.

L am, in the second place, distressed
to find such a deep-set distrust of
learning, knowledge or information,
that, in some quarters, has been dis-
layed this morning. One hon. Mem-
ger has gone so far as to suggest that
too much of learning may only result
in confusion. I am afraid that it is a
proposition that I can no more accept
than I can accept the proposition of
another hon. Member who ventured to
suggest that fools never disagree. I
think that if there is some knowledge,
the chances of agreement are much
greater than when there is no know-
ledge, and it is a body of fools. This,
however, is a matter on which I have
no personal experience; and if the
hon. Member speaks {rom personal
experience, I cannot but welcome him
to his opinion.

The suggestion, moreover, that a
qualification like a University Degree
may be in my mind, or that it may be
suggested, is also very far from my
own opinion of the matter. May I say.
Sir, that I have been connected with
Universities for the last 35 years, and
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perhaps none could be more disillu-
sioned as I am about the value of Uni-
versity examinations. I place no trust
in them. I do not think that they give
%ou really any guarantee of what has
een called in this House commonsense
or good sense, or even any practical
understanding of the problems before
them. It is a misfortune that our
system of education is one designed by
the past rulers of this country for their
own purposes, which we cannot share
now; and I hope that, at the earliest
opportunity, that system would be so
altered and radically changed as to
give us a greater scope for the more
welcome quality of commonsense. I
have known people who claim the
highest University Degree to . whom
the simplest question, like—and this
is within my own knowledge—'what
is the capital of Brazil’ would draw
the answer, Mexico. A newspaper
£ditor or proprietor coming at the same
occasion on the same spot, finding us
‘laughing on the answer, amended the
proposition by saying that Mexico is

not the capital of Brazil, but Brazil is .

the capital of Mexico. These are the
people who supply our daily informa-
tion and education by their learned
editorial articles and so on. If you,
therefore, think that I am in any way
enamoured of University Degrees, or
those who care to sit in judgment as
universal teachers in the shape of
newspaper editors, I respectfully sub-
mit that that would also be an injus-
tice to me.

At the same time, I must confess
that I do not share the distrust of
some people of learning, knowledge or
information. It is possible that the
more you know, perhaps, the more you
may feel diffident; the more you may
see the other side. In fact, I have in
my own experience found this—the
more you come to know and to study
and think, the less you are positive,
the less you are ready to dogmatise,
and to be dictative. The more you
3P M know the more you feel your

"M responsibility. The less you
know the more you are anxious _to
show off and the more you speak. The
more you speak the less you are un-
derstood, and the less you are under-
stood the more you are admired,
because nobody wants to admit that
he is so wanting in brains as not to
understand what he hecars. And so
the less you are understood the more
vou will be honoured and admired.

That being the position, Sir, I am
afraid it is not for me possible to
accept that only, or even mainly, edu-
cational standards of the type that we
are familiar with should be prescribed.
If they are prescribed they would not

e and will not be, as far as I am
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concerned, of such a level as a univer-
sity degree. They will have to be
much more modest, probably of the
pattern that was suggested by an hon.
fair Member of this House,~—something
like knowing one's own language,
knowing one’s own culture, doing some
productive work, knowing something
of his neighbourer’s difficulties. These
are things which are much more
important. Public service, selfless
social service of some kind; which I
had ventured to suggest when the
Constitution was in progress in the
other House, might also be a qualifica-
tion. And there may be others of the
kind which we have not thought of.

In this motion, Sir, I am not. at any
rate venturing to lay down any definite
category of positive qualifications for
Members. The Constitution lays down
some qualifications which have been
approved. And if some more qualifi-
cations are ngcessary, the Constitution
authorises Parliament, if it thinks fit,
to add such other qualifications. These,
in my opinion, are necessary and desir-
able. At the risk of being regarded
a reactionary, 1 am prepared to say,
Sir, that democracy would succeed on
in proportion as its leaders and spokes-
men are well informed. fully sympa-
thetic with the people, have lived
amongst the people, think with the
people, feel with the people, and work
for the people.

That bgmg so, I would insist upon
qugllﬁcatwns of that kir}d as suitable,
and as necessary even, for the proper
discharge of the duties that arg lgeid
down upon us by the Constitution, and
that %ill be laid on us by our own
conscience. )

Sir, those who have no conscience
of this kind and those who lack in
ideals, those who lack in sympathy
for the people whom they represent
and for whom they propose to work,~—
they would not be really fit people,
however much they may secure public
support from the tabloid knowledge
that the newspapers nowadays convey.

Ever since I studied—perhaps it was
my misfortune—works like Plato’s
classic “Republic”, 1 have felt convinc-
ed, and I personally believe that it is
also the essence of our own sanskrit,
that there must be 3IfTHFTT—
Adhikar—a degree of qualification
must be there for discharging any duty
that you undertake. I fear there may
be a class of people who think that
the best people to have are the fools,
because they will never disagree, and
will carry on quietly. Sir, with the
utmost respect to the hon. Member
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who laid down that proposition, I beg
to differ. After all, the Constitution
itself provides that lunatics, or at least
certified lunatics, who are known,
proved and believed to be lunatics,
must be excluded.

I have also no hesitation in saying
that these qualifications like common-
sense, practical knowledge etc. are
very difficult to measure, and there-
fore to prescribe them concretely in
a categorical piece of legislation would,
no doubt, be difficult. But I am not
prepared to despair. I am not pre-
pared to say that it is utterly impossi-
ble to lay down these qualifications, if
only we set our minds to the task, if
only we put our shoulders to the wheel.

Sir, 1 feel, too, that the entire system
of democracy as we have inherited it
from the British is based on a social
system, is founded on a social motive
force different, I venture to submit,
from the ancient and inherited culture,
and the conception of. social duty in
this country. You cannot forget, Sir,
however unfashionable it may sound
today, that this was the country where
parnashram, Dharma was understood.
And Varnashram Dharma was founded
on the functional division of society,
where the different functions deter-
mined the different divisions of society.
You might abolish caste. You might
discard them. You might consider
them absolutely obsolete and out of
place. But, again at the risk of being
considered a reactionary, I am prepar-
ed to state that wunless and until
democracy in this country is reorganis-
ed on the functional basis, unless and
until everybody understands the vote
that he casts, and the purpose of his
vote, and unless and until everybody
understands the basic idea for which
his work is done, I am afraid demo-
cracy will degenerate, . either into
mobocracy, or, alternatively, into a
still worse form of dictatorship.

Sir, I say with the utmost respect
and with some hesitation that we are
nowadays having a one party govern-
ment. Some hon. Members have ex-
pressed the sentiment that the candi-
dates will be chosen by Parties, and
that the Parties will see to it that they
are properly and adequately qualified.
Sir, I am not very much of a believer
in the sense of responsibility that Party
Leaders will have for invariably choos-
ing properly qualified individual candi-
dates. There are a number of influ-
ences that will work, not necessarily
considerations of proper qualifications
and suitability for the post.

But even supposing that it is so,
that it is possible for us to trust Party
Leaders in this matter, I would further
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add, nevertheless, that so long as we
have the overwhelming domination of
one Party, so long as different shades
of opinion exist in the same people,
united as we are and as we must be
in our love of our country and the
beneflt of the people, I say, so long
as there is no room, no considerable
scope for organised Parties differing
on basic ideal for political action, and
there is the domination of one Party
—and the domination of one arty
only,~—prevails, I am afraid the inter-
ests of the country and the generations:
to come will not be adequately served.

It was for this purpose that I had
put forward this idea that the House
should exrress its opinion whether it
is desirable to lay down some quali-
fications, in addition to those which
have been prescribed in the Constitu-
tion both positively and negatively, in
accordance with the authority given to
Parliament; and if that is found desir-
able and agreed to, then steps be taken
to implement it. I have been told
that a more fit occasion would have
been when the consideration of the
hon. the Law Minister’'s Bill for
the Representation of the People Act
came up. I shall certainly hold my
patience till then, if he would be pre-
pared to make any such announcement.
If they have any such intention, then
I would certainly not press my Motion.
But in so far as there is no such indi-
cation to show that the Government'se
mind is moving in this direction at all,
I am afraid I must press it. though I
may add that the indications that I
have found in this House do not make
me sanguine about the Motion being
accepted. In fact, I would be very
much surprised if any Motion of mine
could be accepted. A friend told me;
or rather advised me, that if I wished
to see a bad thing prevented. I should
try to support it. The very fact of
my support would be sufficient to pre-
vent it from happening. And if T
wanted a good thing to be passed, he
said. I must oppose it, for the very fact
of my opposition would suffice to pass
it. If that be the attitude, I suppose
I should not proceed far with this
Motion. that I should not press it. But
I am so convinced of the rightness of
my own proposition that even at the
risk of it being defeated, I am going
to press it.

Mr. Speaker: Now I must take up-
the amendments. I would like to know
if hon. Members who have moved them
wish to press them. -« -

Shri B. K. Das (West Bengal): I
wou{d like to withdraw my amend-
ment.

The amendment was, by leave with--
drawn.
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Mr. Speaker: There is the amend-
ment of Prof. S. N. Mishra. He is not
in the House and I must put it to the
House.

The question is:

That after the words “Union of
India” the words ‘“without preju-
dicing in any way the interests of
tribal and other backward areas”
be inserted.

The motion was negatived.

Shri Rathnaswamy (Madras): Sir, I
desire to withdraw my amendment.

The amendment was, by leave, with-
: drawn.

Mr. Speaker: Dr. R. S. Singh is not
in his seat. I shall therefore put his
amendment to the House.

The qQuestion is:

That after the words “Union
of India” the words “without pre-
judicing in any way the interests
of illiterate and propertyless
persons” be inserted.

The motion was negatived.

Shri Sarwate (Madhya Bharat): Be-
fore you proceed further with the
amendments would  you not like, Sir,
to call upon Dr. Ambedkar and enquire
whether he would like to make any
statement on the suggestion which
Prof. K. T. Shah has made?

Mr. Speaker: I do not think it was
necessary for me to call upon him.
If.he had tried to catch my eye, cer-
tainly I would have called him.

The Minister of Law (Dr. Ambed-
kar): I do not want my friend Prof.
K. T. Shah to feel that I have not
sufficient respect for him by not speak-
ing on his motion and if you will, Sir,
permit me at this stage I would like
to say a few words.

Mr. Speaker, I must confess that
when I got the text of the Resolution
moved by Prof. Shah I was consider-
ably puzzled, because I feit that in a
Resolution of this sort there should
not merely be words indicating to
Government that there exists in the
Constitution a certain article which
permitted them to legislate on it but
should have also included in it specific
suggestions as to what the Government
should do in a legislation of this sort.
As I said, I was considerably puzzled
and therefore it was very difficult for
me to come to any deflnite conclusion
as to the attitude I should adopt with
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regard to this Resowution. I now see-
that the object of Prof. Shah in fram--
ing the Resolution in the terms in
which he has framed it was really deli-
berate. He wanted the House to give-
him some idea as to what should be
incorporated in a legislation under
sub-clause (c) of the relevant article
in the Constitution. Well, I have no-
objection to a procedure of this sort
but I should have thought that if Prof.
Shah was so keen as he appeared to:
be for a legislation of this sort, he-
should not have had an empty mind-
without any kind of a suggestion of

his own. However, 1 suppose those
who have supported his resolution
have correctly interpreted his mind:

and taking into account the various.
speeches that have been made in sup--
port of Prof. Shah’s Resolution, it
appears that many Members who are
keen about adding some qualification
other than those mentioned in the:
Constitution have in their mind some
kind of an educational qualification.
But none of them has been very pre-
cise: none of them has given me any
idea as to what is the standard of
education that they would like to pres-
cribe in order that the candidate may
become lawfully entitled to stand.

Now it seems to me that education
can hardly be the sole qualification
for membership of this House. If I
may use the words of Buddha, he
said that man requires two things. One -
{s Gyan and the other is SheelgGyan
without @wel is very dangerous: it
must be accompanied by Sheel, by

which we mean character, moral cour- .

age, ability to be independent of any
kind of temptation, truthful to one'’s
ideals. I did not find any reference
to the second qualification in the
speeches 1 have heard from Members
who have supported Prof. Shah. But
even though I myself am very keen to
see that no Member enters this august
Assembly, who does not possess Sheel
in adequate degree, I find it extremely
difficult to find any means or methods
to ensure that valuable qualification.

Coming, to the question of education,
I do not wish to be understood that I
regard ignorance to be a virtue: let
that be quite clear. I regard educa-
tion to be a very necessary qualifica-
tion for possessing that degree of com-
petence which is very necessary for
the performance of one’s duty. In this
House there are people who, although
they are not educated. are very com-
petent to voice the grievances of the
class whom they represent. I am sure
about it. A more educated person
would not be able to discharge that
function. because he does not know
and does not have that experience.
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_But my friends. who come from these
.classes and with whom I have natu-
.rally very great sympathy do not
_realise that what is more necessary for
bringing relief to the class of people
whom they represent is not merely
.making speeches in this House but to
suggest remedies for the removal of
their grievances. To make speeches
.and to ventilate grievances is a very
easy matter but to formulate remedies
is a very difficult matter. It requires
education and therefore education
even from the standpoint of the back-
ward classes, scheduled classes or
tribal areas is a very necessary ingre-
dient. How can we ensure it? When
1 examined the suggestion that there
ought to be some kind of educational
qualification, I found that a proposi-
-tion which is very good in theory or in
its academic aspect cannot be given
effect to without producing other evils.
That is my difficulty. Where will you
fix the standard? Will you say that
-only B.As. should be qualified to be
Members of this House? Supposing
you do that, what Iis the result?
Members probably might know that
‘there are many people who are educa-
‘tionally and intellectually far more
competent than any gradyate, although
«they have never been ~ inside any
.college or university. There are any
number of them. Are 'you going to
shut out these people who have pri-
vately educated themselves, who are
equally competent or better than B.As.
.or M.As., merely because they have not
been able to ohtain a certificate from
a university? I think that would be
a very unfortunate result.

Take another consequence. In this
country education is in the lowest
grade. Not only that is so but for
some reason which all of us know,
education has not been universally
spread among all the communities in
this country. There are communities
which are hi%hly educated and there
are communities where education is
very. very lbw. Supposing you make
B.A. or even matriculation as a stand-
ard. are you not making the member-
ship of this House to be a monopoly
of the few? I fear that will be the
consequence. Supposing you lower
down your standard, say, for instance,
to the fourth standard, to the study of
the three Rs. or to literacy In order
that no community may be excluded
from the opportunity of sending its
members to this House. Is that quali-
fication any good? It is of no value at
all.

Therefore, my submission Is this,
that it is a good thing. I am not going
to outcry the feeling that there ought
to be some education in Members who
come to represent their various consti-
tuencies in this House. Bul 1 just
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cannot see how you can give legal
effect to it. Therefore, my suggestion
is that this is a matter which bhad
better be left to the people themselves;
or to the political parties who will run
the Government. I have no doubt
about it that if the political parties,
for their own particular purposes, do
not attend to this matter, people them-
selves in course of time will attend to
it. People are not going to allow
ersons who cannot discharge. thejr
unctions properly in this House to be
continued and returned for ever. They
want results. They want their welfare
to be attended to, and I am sure about
it that they will realise that the only
instrumentality through wHich they
can achieve this purpose is to send
good men to this House. Therefore,
I think the proper cours: is to leave
the matter to the people.

. Now, Sir, my friend Prof. K. T. Shah
in a somewhat desperate mood said
that he knew the -fate of this Resolu-
tion. That was because not that his
Resolution was bad on merits but
because he was the Mover of it. I like
to assure my friend Prof. K. T. Shah
that I have no such personal prejudice
against him, and certainly I am not
the man to reject a Resolution moved
by a person because I happened to dis-
agree with him or T happened to dis-
like him. There are many people in
this House who have personal preju-
dices—probably personal antagonisms
—between themselves, but I am sure
about it that nn Member is going to
allow these preiudices to stand in the
way of doing the work which this
House is always engaged in doing.
Therefore, I hope that he will not carry
such views in his heart when he finds
me opposing his Resolution.

Sir, I do not think that any purpose
would be served by forming a Commit-
tee because, as I find, nothing workable
has emerged from the debate. If I
had found that any concrete sugges-
tion had emerged from the debate
which it was possible to give effect
to in terms of law, I certainly would
not have hesitated to accept that re-
commendation. My friend Prof. K. T.
Shah said that he did not despair at
this stage of finding a formula which
he might give legal effect to. I was
walting to hear from him further some
concrete suggestion and the method by
which he would give it a legal form,
but he abruptly ended by saying that
he did not despair of it. without
throwing any light as to how the
matter could be dealt with. Of course,
this matter T know will be agitated
on the Motion which I hope I shall
be n~hle to m2ke during this Session
for the consideration of the People's
Representation Bill, because it is there
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that this matter is being specitfically
put before the House, namely, the
qualifications and  disjualifications.
And no matter what the desire of my
friend Dr. Panjabrao Deshmukh may
be, nothing can take away the liberty
of the House to reagitate this question
in the form of an amendment when the
Bill comes. For the moment, I am
afraid I cannot accept this Resolution.

Mr. Speaker: 1 was just placing
before the House the amendments.

Shrl Kamath (Madhya Pradesh):
Sir, as the question is coming up before
the House later in the Session, I beg
leave to withdraw my amendment.

The amendment was, by leave, with-

drawn.

Mr. Speaker: Then there is an
amendment moved by Shri S. N.
Mishra. The question is:

" That before the word “qualifi-

cations” the words “minitnum

educational” be inserted. :

- Land

The motion was negatived.
Mr. Speaker: Then as regards the !

Resolution. The question is:

qualifications be laid down for
membership of Parliament and
Legislatures of States in the Union

“This House is of opinion that {
1
}

kS

Hospital, New Delhi

Medical College. So, as assured by
you in the morning that pvoper steps
will be taken and some sort of remedy
done. 1 will not press the Resolution
now.

Mr. Speaker: It seems the hon. Mem-
ber has misunderstood what 1 had
stated to him. I need not go into the
conversation. 1 would merely restrict
myself to the point at issue. I under-
stand the suit is for restraining the
Government from taking over the
management of the Lady Hardinge
Medical College. 1 also understand—
I may be corrected if I am wrong—
that Government decided to take over
the management for the purpose of
better administration of the College,
and the suit has been filed by one of’
the memRers of the Governing Body
or by some office-holder.

Kaka Bhagwant Roy: No, Sir. It is
from an old student of the College.

Mr. Speaker: By some old student,
alleging that the action of the Govern-
ment was perhaps ultra vires, that
under the constitutian of the Medical
College they could not do it. We are
not concerned very much with what

,~ exactly the plaintgfl's allegation is. The

I

of India and that necessary steps /"

be taken forthwith to give effect
to them before the next election.” (

The motion was negatived.

RESOLUTION RE THE ADMINIS-

TRATION OF THE LADY
HARDINGE MEDICAL COL-
LEGE AND HOSPITAL, NEW-
DELHI

Mr. Speaker: Item No. 2 on the

agenda is in the name of Kaka Bhag-
wani Roy. [ understand that a suit
has been pending in the Court of the
Civil Judge, New Delhi. regarding the
affairs of the Lady Hardinge Medical
College and Hospital. That fact, the
hon. Member has also admitted to me.
I do not see how his Resolution can
be permitted in view of the fact that
the matter is sub judice.

Kaka Bhagwant Roy (P.EPS.U.):
Sir, I would not press the Resolution
and would bow down to your wisdom.
But I may very respectfully submit
that the case pending in the Court of
Law here in Delhi has very littie to
do with the facts which 1 wanted to
place before the House regarding the
mianagement of the Lady Mardinge

substantial point "at issue is that the
aquestion of administration of the
College, if not directly, indirectly, is
bound to be the subject-matter of
proceedines in the Court. That is the
chief question. The hon. Member was
good enough to admit that his propo-
sition was connected with it—though
he said, ‘‘very little” connected, not
much more. Whatever the degree of
connection, undoubtedly the matter is
sub judice.

Shri B. Das (Orissa): This is the
first time that a particular issue is
made sub judice and this Sovereign
Parliament is told that that {ssue
cannot be discussed. Formerly, when
questions used to' be asked. the pre-
vious Government mostly used to reply
that the question was sub judice and
could not be replied. ‘This is an im-
portant privilege of the Flouse and it
also raices a very complicated legal
.and constitutional question. I am glad
to ind that my hon. friend Dir. Ambed-
kar is here. I would like him to say
whether a particular case b 4
somewhere over a certain adminis-
tration precludes the Members of this
Parliament from discussing that sub-
ject. I want to know the constitutional
position.

Mr. Speaker: I do not think that
there is reslly any occu:ion ‘or neces-
sity for going into the .onstitutional
pasition. The posmon—? very char.
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The Constitution has all along main-
tained the position thatythere shall be
independence of the judiciary, and
therefore there shall be no interference
in matters which are pending adjudica-
tion before the courts. Our rules also
are based on that ground. Questions
have been disallowed and so far as
resolutions are concerned, our rule 116
is very clear. It says:

“It shall not relate to any matter
which is under adjudication by a
court of law having jurisdiction in
any part of India.” ’

The question is not about this or
that matter or the Sovereignty of this
House.
obgervations made by Members at
different times that we carry very
special notions about Sovereignty. The
House is no doubt supreme. -1t can
legislate differently, if it likes. But
there are certain principles on which
the Constitution proceeds and this
House will be well advised, even if
there is any right, to keep off from.
maiters which are pending enquiry’ be-
fore the courts. I do not think we
should have any argumenis over this
question. To me tHhe point is very
plain, If Members want any further
constitutional enlightenment, I am sure
the hon. the Law Minister will enlight-
en them. not in this House necessarily,
but elsewhere. That means we go to
the next Resolution.

Shri Deshbandhu Gupta (Delhi):
Before you do so, I want 1o correct you
on one point. The point ai iscue before
the court is not whether Government
is taking over the institution for Letter-
ing the administration, and that this is
being challenged. The point that has
been raised is—not that I am opposed
to this resolution or I am asking for it
to be discussed——but the chief objection
taken by the students is that there is
a Trust running the institution at the
moment and one of the articles is that
it will be an institution for the girl
students and it will be rhanned by......

Mr. Speaker: Order, order. We need
not go into the merits of the. plaintiff's
case and give it publicity from this
House. The point before the House is
whether the administration of the insti-
tution should be or should not be con-
ducted as it has been hitherto done.

The Minister of Health (Rajkumari
Amrit Kaur): I would like to make a
statement, as I see that the House is
extremely  interested in the L.ady
Hardinge Medical College and Hospital.
No one is more interested than I am
in this institution and ever since I
became Health Minister I have “been
worried in more respects than one be-
cause of the lowering of the standards

It appears to me, from various .

3

\

\

NOVEMBER 1950 - Destitute Families of 544

Political Sufferers

of the College. Therefore, no one re-
joiced more than I did when the Gov-
erning Body passed a resolution ask-
ing Government to take over the ad-
ministration, because I was convinced
that by doing so the administration o}
the College would be greatly improved
and the standards brought up to the re-
quired level. In view of that resolu-
tion, some women members of the
medical profession were rather afraid
that the administration coming into the
hands of Government might mean a
change in the policy of the College and
might perhaps mean the introduction of
co-education. They therefore asked for
an injunction.

Now, I wish to submit that it is im-
possible to discuss the affairs of the
College without trenching on negotia-
tions which are now going on between
Government and the party that has
gone to court against us in order to
come to a settlement with the approval
of the court. But I would like to give
this assurance to the House and to the
hon. Mover that I shall be willing and
glad to furnish them with any informa-
tion that they wish to have in regard
to the Lady Hardinge Collega. There
is nothing to hide and if they would
only come to my office at any time I
shall be extremely grateful to have an
opportunity to give them all the infor-
mation they want to have in connec-
tion with the College. I shall be glad
if they will take an interest in the
College and hear from me and get in-
formation on any point they want.

Mr. Speaker: I think that settles it.
Next Resolution.

RE DESTITUTE

RESOLUTION
FAMILIES OF POLITICAL
SUFFERERS.
Shri Kamath (Madhya Pradesh): I
beg to move: . :

“This House is of opinion that
suitable arrangements shouid be
made by Government for the rnain-
tenance of destitute families of
political sufferers in the national
liberation movement including
those that participated therein
during the first two decad2s of this
century.”

ir, I need not waste mux‘ ,
commending this Resolution fbr the un-
animous acceptance of this House
knowing, as I do, that this Housge is
composed—or at any rate, a large! por-
tion of it—of people who have taken
active part in the freedom struggle.

[MRr. DEPUTY-SPEAKER iin the Chair)

They have always sympathised with
those of their countrymen and women

time in
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who, having sacrificed their sll—some
of thern having been pauperised in this
movement—are practically destitute
today. My Resolution ~overs the na-
tional liberation movement right from
the movement against the partition of
Bengal till the unfortunate partition
of the country itself; right from the day
when the mantra of ‘Swaraj is our
birth-right’ was taught till the day when
Mahatma Gandhi called the Congress
and the countiry to demand—and. also
enforced the demand—that the British
do quit India; right from the invoca-
tion of the mantra of Vande Mataram
to the invocation of the muntra of Jai
Hind. This, in short, is the period
covered by my Resolution. During this
long period of forty years or more,
millions—or at least hundreds of thou-
sands—of our countrymen have taken
an active part—some a very prominent
part, and others a humbler and little
less prominent part—and have fought
for the freedom of the country. They
have borne the brunt of the lathi and
the bullet; they have gone to jail. They
have been murdered in jail; they
‘have been murdered outside jail. Yet,
the flag, the banner of freedom was
kept aloft because of the spirit that
animated these hundreds of thousands
of our countrymen and women.
realise that perhaps there are in this
House a few who did not take such an
active part in the freedom struggle,
but I shall nof venture to say that any
of them opposed the freadnm struggle
at any time. Whatever their reasons
may have been, or whatever the cir-
cumstances may have been, that pre-
vented them from taking an active part
in the freedom struggle, I am sure that
at no time did they actively oppose the
struggle for the freedom of india. The
Congress itself, under whose
~mainly the struggle was waged, undery
went many vicissitudes of fortune, and
the policy of the Congress itself was
transformed or changed from time to
time. From the emergence of Loka-
manya Tilak on the political stage of
India up to the day when Netaji Subhas
Chandra Bose called the civilians and
soldiers in East Asia to throw the
British out of India, the one consis-
tent note that has been ringing is an
intense passion for liberating the
country from foreign domination.
Mahatma Gandhi was the great bridge
that spanned Lokamanya Tilak and
Netaji Subhas Chandra Bose, and it
was under his inspiration mainly that
.the latter compaigns of the struggle
-were waged in this country.

I would. Sir. here l!ike to refer to
one aspect of this matter and that is
this. 1t might be objected to by some
friends that the deeds or the acts of!

ose who were committed to a policy

aegis

b 12

of terrorism or violence should not be
approved by this House. I, Sir, cannot
support that stand. Whatever may
have been the acts committed by
those people who were 10t wedded to
the policy of ahimsa, it cannot be
gainsaid that even those who committed
violent acts were motivated only bv one
over-powering, over-mastering desire,
and that was to free the country from
alien domination. The classic defence
of Mr. Bhulabhai Desai in the historie
trial of the ILN.A. officers has conclu-
sively vindicated the right of a sub-
ject nation to rebel agalnst. foreign
domination in whatever way that nation
deems proper. And, if I remember
aright, our Prime Minister himsclf at
various stages in his political career
has not hesitated, if not to applaud,
at least to understand and in a raeas-
ure to appreciate the <acrifices made
by men like Gopinath Saha in Bengdl
and Bhagat Singh in the Punjab. And
lately when in 1946 he went to Easb
Asia, in Singapore he was among the
first to send a wreath to be laid on
the memorial erected by Netaji Subhas
Chandra Bose for the so}liers of the

Indian National Army, a memorial
which unfortunately was demolished
by the returning British authorities.

‘Therefore, I for one would not like to
make any distinction between those
who .fought as satyagrahis, non-viclent
soldiers, and those who made supreme
sacrifices in a violent manner. but
motivated solely by the desire to
liberate their motherland.

-Sii(._my resolution restricts itself only
to destitute families of such politica¥
sufferers. Many politiral suafTerers,
many workers, high and low, prominent
and humble, have found their place in
the new set-up ang life of free India.
But there are a fairly good number
whose families today i{n various parts
of the country are, if not completely
starving, at least semi-starving and it
behoves Government to make some
arrangement for the maintenance of
such destitute families.

Dr. Rajendra Prasad, the President
of our Republic, when he was un a
visit last year—that was ut the time
when he was President of the Con-
stituent Assembly—to Jubbulpore to
lay the foundation stone of a shnheed
smarak—martyrs’ mgemorial,—observed
that one thing pained him most even
today and that was the failure on the
part of Government to provide for the
maintenance of those political sufterers
who have been reduced to penury. Im
other countries, Sir, countries like
Germany, countries lke Russia, coun-
tries like China, it has always ha
pened that after. the victory of tg:
party struggling for freedom, when it
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assumed power, it lost no time in pro-
viding for the workers who tuvok part
in the struggle for freedoin. I am told
that in the Governmental programme
of the new China preferential treat-
ment is accorded to all those workers
and their families who had helped and
suffered in the liberation siruggle.
When our Congress formed the Guvern-
ment here three years ugo, it is un-
fortunate that they did not puy any
serious attention to this matter. As a
result of twat there has been wide dis-
content now in the land. Many work-
ers have asked openly: “ls it our own
Government, is it our own leaders who
called us to die for the motherland, to
ve up all for the sake of the mother
and, is it the very same ieaders who
have formed the Government today?
If they are the same leaders, why have
they forgotten us? We are here rot-
ting; we are reduced to penury.” This
is the language used by many workers,
not privately, but in public; and it
-is. therefore. very essential that we
should lose no time in arranging for
the maintéhance of such political suf-
ferers. -

Then, Sir, 1 have only one other
point to make. In December 1948,
Government made a decision about
Covernment servants who had suffered
in the liberation struggle. On the 24th
of December 1948 the Ministry of Home
Affairs iscued the following press nnte:

“Persons who were dismissed or
removed from service because of
their association with the national
movement will be cligible, to a
grant, with retrospective effect from
the date of the termination of such
appointments, of such pension or
gratuity as woudd have bheen ad-
misrible to them on thouse dates
had they heen retired from service
on grounds of ill-health. Persons
who were granted a compassionate
allowance less than that admissible
on the above basis, will be eligi-
ble for a corresponding increase of
such allowance.”

Then it went on to say:

“The bcnefit of this relief will be
extended to ex-Government cer-
vants who resigned their appoint-
ments—whether such resignation
was voluntary or forced, provided
it is proved that such r2signation
was preceded or followed Ly actual
partitclpatioy in the national move-
ment......... ’ '

Thus so far as Government servants
are concerned they have made ample
provision. It remains: for me to.ask
the Governmernt, when they have made
provision for the Govermment servants

many of whom perhaps are not so desti-
tute, what prevents them from making
similar provision for the others who
braved the brunt of the struggle during
a long period of forty years or more.
I am given to understand that some
State Governments have made some
sort of provision, like Bihar. The
Punjab Government has also lately
adopted this policy. Madhya Pradesh
has also done something in this atter.
Madras also has done something in this
direction. What I want to bring home

to the House is this that in this matter,

Government should accept the prin-
ciple that is embodied in my Resolu-
tion and lay down lines on which relief
should be granted, and on that basis
arrangements should be made all over
India for the maintenance of these suff-
erers. Because, I understand so far as
my own Province namely Madhya
Pradesh is‘concerned, there are certain
families of—well, the names nre well-
known in the whole of India—Chimur
and Ashti who suffered very rauch in
1942-43 but who have been completely
forgotten by Government; on the other
hand some very rich Malguzars who
were not in need of relief have been
granted relief far above their needs.
That sort of policy should not be {ol-
lowed. The needy should he picked
out and given preference first. The
gnes of relief should also ix¢ clearly laid
own,

Before I close I will only say this.
Let it not be said of us that in the hour
of victory, in the hour of aitaining to
position, pelf and power, we forgot
those hundreds of thousands of hum-
ble workers who had fougnt with us
shoulder to shoulder against alien
domination for the liberation of India.
There is no statue or memorial to the
unknown satyagrahi anywhere in India..
In all countries, at the ‘lose of a war,
relief is provided for the disabled sold-
iers and veterans, and in almost all
countries there is erected a cenotaph or
memorial to the unknown soldier. Have
Government tried to erect a memorial
anywhere in India to the satyagrohi
or unknown soldier in the fight {or
freedom? 1t is high time that Govern-
ment at least now did cee to this mat-
ter. and not merely give relief as 1
have suggested in the Resolution hut
also build a memorial to the humb»le
gatyagrahi, and further. give, what T
may say gallantry awards to such sold-
iers who have sacrificed their all and
have distinguished themselves in the
struggle for freedom.

Sir, I have done. Let it not be said
that we consigned these hurnkde sold-
lers to oblivion. Let us resolve today
in this House, and let us highly resolve-
that we have not forgotten them; nay,
nst .merely that we have not. fergotien
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them. but that we cherish them and do
everything in our power to 1nitigate
their suffering today in ‘he same com-
radely manner as we marched along
with them during those dark days of
the liberation struggle.

Mr. Depuaty-Speaker:  Resolution
moved: )

“This House is of opinion that
suitable arrangements should be
made by Government for the main--
tenance of destitute families of poli-
tical sufferers in the national
liveration movement including
those that participated therein dur-
ing the first two decades of this
century.”

Some amendments have been re-
ceived. There is one amendment in the
name of Shri Basanta Kumar Das,
Does he intend to move that?

Shri B. K. Das (West Bengal): Sir,
I move:

That for the original Resolution the
following be substituted:

“This House is of opinion that
suitable arrangements be made by
Government for the maintenance
of destitute political sufferers who
took part in the national liberation
movement and their families and a
Committee be appointed to pre{mre
a scheme for rendering such help
‘either in collaboration with the
State Governments or otherwise™.

Mr. Deputy-Speaker: All the amend-
ments will be moved one after the
other and then the general discussion
will go on both on the Resolution and
the amendments. Amendment moved:

That for the original Resolution the
following be substituted:

“This House is of o>pinion that
suitable arrangements be made by
Government for the majntenance of
destitute political sufferers who
took part in the national libera-
tion movement and their families
and 4 Committee be appointed to
prepare a scheme for rendering
such help either in collaboration
with the State Governments or
©otherwise”.

Shri Kannamwar (Madhya Pradesh):
Sir. I move: ,

That for all the words Yeginning with
e words “including those” to the end,
the following be substituted:

“‘from the year 1920 tu 1944,

Mr. Deputy-Speaker: Amendment

moved:

That for all the words beginning with
the words “including those” to the end,
the following be substituted:

“from the year 1920 to 1944”,

The third amendment is in the name
of Giani Gurmukh Singh Musafir. I
am afraid it is out of order. The
amendment is to add the-words “and
such destitute families which suffered
on account of partition”. The Resolu-
tion relates only to political sufierers.
The amendment extends the scope of
the Resolution and is foreign to it.
Therefore that need not be moved. His
next amendment is in order and may
be moved.

Giani G. S. Musafir (Punjab): I beg
to move:

That at the end of the Resolution the
following be added:

“and that a committee be ap-
pointed to enquire into the cases
and prepare a list of such desti-
tute families within six months”.

Mr. Deputy-Speaker:
moved:

That at the end of the Resolution
the following be added:

“and that a committee be ap-
pointed to enquire into the cases
and prepare a list of such desti-
tute families within six months”.

Amendment

Now the discussion will go on both
in regard to the Resolution and with
respect to the amendments that have
been moved.

The Prime Minister (Shri Jawahar-
lal Nehru): I suppose there is hardly
a Member of this House who will not
support the general idea which under-
lies this Resolution—not the Resolu-
tion itself, about that I shall speak a
little later. But the fact that there are
so many destitute people or destitute
families of political workers should
bring a tinge of remorse to us that we
have not been able to help them or
that at present we are not giving them
any help or assistance. Obviously all
of us desire to do so.-But insofar as
this Resolution or some of the amend-
ments go I should like to place some
cansiderations before the House which
make it difficult for Government to
accept the Resolution. It Is not from
any lack of desire but for a variety of
reasons including, I think, a lack of
propriety.

My mind -goes back, as I have no
doubt the minds of many hon. Mem-~
bers will go back, to those days ten,
twenty or thirty years ago when »
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great struggle, which has become part
of India’s history, was waged in this
country. Some of us played a more
prominent role in it and we got the
plaudits of the crowd and garlands and
whatever we may have today. But
there can be doubt that the burden of
the struggle lay on vast numbers of
our countrymen who got no plaudits
and garlands, and no profits at the
end, no dividends paid out. They were,
call them unknown volunteers, or the
workers in field or factory or shop,
who suffered. Remember that in those
days we told them when we enrolled
them as our volunteers, “You will get
nothing for this, you will get no divi-
dend, no profit”. It is on that basis
that we asked them to come. I do not
mention this as a kind of argument to
show that I am breaking no promise.
I &> mentioning this because I want
the House 1o realize on what level that
struggle was fought; because we have
forgotten everything that the struggle
meant and today all of us think more
in terms of dividends. of profits and
loaves and fishes. It was because we
fought that struggle on that high level,
that even though many of us were
very small men, that we were pulled
up by that very fact and the fact of
the great Leader who led us. Now it
seems to me that while on the one
hand. it is perfectly right that these
people who may be destitute, who may
be suffering should be helped to the
best of our capacity, it seems to me
as something very, very wrong, to ask
Government, to ask even a private
organization to open, if I may use the
words, some kind of destitute poor
houses for those people who suffered
in the struggle or their families etc.;
or as one hon. Member said, have a
committee to find out who are the
destitute people or who are the families
or whose fathers or whose brothers or
cousins did it and have a list of the
destitute poor who suffered and all this
process. I think. it is un-becoming; it
is an anti-climax to our struggle, which
does not appeal to me in the slightest.

4P M

There are other considerations too,
and that is how far it is right or pro-
per for us. many of us having our-
selves participated in the struggle, to
come to Government or to use the
Government of which we. are Mem-
bers. for this particular purpose. It
seems to me that that will not be a
very good example to set. I know very
well that in some countries that has
been done; I know that in a number
of our State Governments that is being
dorfe and T am glad that they have
done it. but nevertheless it is one thing
to do a thing as a part of Govern-
ment’s activities and it is quite an-

other thing to make it a definite charge ’
on Government, make it a kind of new
Department of Government, almost
like the Department we have of Relief
and Rehabilitation for those who have
suftered from these migrations, and
that, quite apart from the financial
aspecl, one does not quite know what
it will mean, how many people will
come as a result of the enquiries and
when you set up an organization to
inquire, you will get something which
may help them a little but it will help
itself much more, that organization,
which tries to collect facts and figures
of these people. Therefore, for these
and like reasons, I would submit to
the House that this question is far
better dealt with, as far as possible on
the non-official level. I do not wish to
exclude the official level and theretore,
I think, if Provincial Governments have
done so, they have done a good thing.
I should like to have it; the Central
Government may also do so in the case
of specially hard cases that are
brought to its notice. If hon. Members
bring such cases to our notice, certainly
we shall try to do our best so far as-
we can, but as I take it, the resolu-
tion that the hon. Member has put
forward is something much more than
that; it goes back to the last 50 years;
it refers to all the families and others
who may have been connected with
the struggle and who have suffered:
subsequently and how are disabled and
it is a misfortune that in this coun-
try there are vast numbers of people-
who are destitute. I mean, apart from:
political sufferers.

Almost every day we hear about
the unhappy position of the people
who have migrated to India from
Pakistan; that is a tremendous
problem for us. We hear of the-
sufferings of people because of famine
or near-famine in various parts of
India; a great part of the population of
India is suffering, under-nourished and
all that. Now if at this moment or at
any moment we go out of our way and
do something, select people and make
a special effort, even though they
deserve it, by some kind of Government
decree select people who, however
much they have deserved well of the
country and nevertheless might be said
to be people to our credit. I think we
do them an injustice and we do our-
selves an injustice. It is the manner
of proceeding which may land us in
difficulties and not set a good example,
as the hon. Member pointed out. So
far as people like Government ser-
vants, students etc. all those are con-
cerned. a large number of rules have.
been passed by the Home Ministry:
and the Education Ministry and others,
so that whatever we could give back
to them, whatever opportunity or ser~
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vice or pension etc. we give back to
them; there are many vast numbers,
who, of course, we cannot recompense;
they are dead or other things had
bhappened; some people, many people
remain still; let us try to help them
and help them how? Well, in extreme
cases certainly, if you like by cash
grants or pensions, if you like, it may
be. If you help them, except in extreme
cases, again you make them paupers
dependent on public charity. It is not
a deserving fate for brave soldiers,
who fought for India’s freedom and
helped in achieving it; wce can help
them in many ways. If you make such
lists and have committees to function
and make enquiries, I do not know
exactly what it will lead to and wheth-
er it will be really helpful to them
or not; it would be far better, I
imagine, that we should help them and
so far as we can in many ways, some-
times including money grants, if neces-
sary, but that it should be done in the
name of non-official funds, by non-
official organizations. If the National
Congress fought the struggle and led
it to victory, well, it is the duty of that
organization to see that those who sup-
ported it are supported by it, if neces-
sary. I can understand that. Or indivi-
duals or others or groups can do it
and I do not rule out the Government
doing it too, but I do not wish to make
this a formal charge on Government
and a big charge, about which I know
nothing.

Then. Sir, purely from the financial
point of view, I dare not say anything
without consulting my hon. friend, the
Finance Minister as to what exactly it
will ‘lead or what would happen. But
I am not for the moment basing my
arguments on the question of flnances
but rather on other factors, one of
dignity for those people, of our own
cause, of this House, and I do not my-
self particularly fancy that I who had
the great honour and privilege of
serving in the Congress movement and
the non-co-operation and sqtyaaraha
movements, should come to this House.
of which I have the honour to be a
Member. to seek for help from col-
leagues of mine, who functioned with
me in the past; I do not like it.

As a matter of fact. from the Prime
Minister’s Fund or some other Fund
which I can dispose of. I do_ occa-
sionally help people in distress, I shall
be frank with you, not because the
were just political sufferers—I think it
would be improper for me to use any
such fund for that—but because they
were people deserving of help, who
were in distress, and who were also
political sufferers. One can do that
perhaps more effectively through a
non-official organisation. If you set up
an official organisation and brought in

the whole Government into the picture,
you will flnd possibly that the sensi-
tive people, people who probably
deserve help more than others will
not come in, but large numbers of
people will come and you will find
great difficulty in enquiring into the
merits of each case. You will have to
appoint’ committees and tribunals. It
will create more jealousy and ill-will
than good-will. Otherwise, we know
we can exercise our judgment. The
State Governments are in a better

‘position to know and perhaps they can

take this up. Where does the Govern-
ment of India come into the picture,
except that, if you like, it may come
in regard to the Centrally Adminis-
tered Areas? Otherwise, we will be
overlapping with the State Govern-
ments. If the State Governments take
charge of this matter and we also do
it, the State Governments will say,
“Government of India has come in;
we will withdraw all the help that we
have ‘been giving.” Now everything is
considered as a responsibility of the
Government of India. Here is the food
problem, a terrible problem. Nobody
seems to realise that it is the primary
responsibility of the State Governments
to feed the people: not of the Govern-
ment of India. The Government of
India comes to their help; it will help,
of course. Today, the position is that
every State thinks that it has merely
to draw a cheque on the Government
of India for money for everything. for
food. for wheat, for rice. We have to
go on pouring them there and pay for
it. There is this habit, I regret to say,
of our States far too much depending
on the Government of India for every-
thing, with the result that the Govern-
ment of India can hardly perform its
own functions. because it has to look
after the functisns of the States and
to some extent also their finances, and
all these things. I do beg of you that.
from *this point of view also. this
matter should not be considered as a
Government of India matter, but rather
as a State matter. excent in so far as
that the Government of India ought..
where it can, without fuss and noise.
give help. I would therefore personally
suggest to the hon. Member who has
moved this Resolution and the movers
of the amendments also that they shall
not press them.

Shri B. K. Das: Sir, after what the
hon. Prime Minister has been pleased
to observe in this connection............

Shri R. K. Chaudhurl (Assam): May
1. Sir. humbly beseech the hon. Prime
Minister to let us know whether he
supports this Resolution—there is no
Whip—or whether he opposes it. It is
not a matter to laugh at; I want ta
know.



La5  Destitute Families of 23 NOVEMBER 1950 Political Sufferers 556

|Shri R. K. Chaudhuri)

_Mr. Depuiy-Speaker: He has suffi-
~iently explained. The hon. Member
xnows English as much as we do.

Shrj B. K. Das: Sir, after what the
hon. Prime Minister has been pleased
to observe with respect to the Resolu-
tion moved by Mr. Kamath, and the
amendments moved by other friends
including myself, I have no difficulty
in expressing my willingness to with-
draw my amendment. But I would
like to submit very respectfully one
or iwo things in this connection.

1 feel, Sir, that this is a very poor
recompense to the sacrifices that have
been made by the political fighters, by
those people who have lost their lives,
burnt their boats in the prime of their
lives, and whose families are suffer-
ing as a result of their actions. Still,
Sir. T feel that the National Govern-
ment has a duty to do towards them.
Iy is quite true that it is a very delicate
matter, and in trying to do that duty
by them, we shall be led to a position
when we may do some injustice to
‘the sacrifices that they have made.

Sir, the hon. Prime Ministetr refer-

red to the action of some States Gov--

-ernments. I may point out that the
West Bengal Government has been
doing something in this matter. The
West Bengal Government have made
lump-sum grants to political sufferers.
They have granted monthly pensions
and they have given grants even to in-
stitutions whose properties were des-
troyed by police or military action. It
may not be that they have been able
to do perfect justice in all cases. It
may be that they have not been faced
with delicate matters which the hon.
Prime Minister was pleased to point
out. But. still, they have been able to
4o something. It is for this reason that
T have pointed out in my amendment
that Government may do something
in collaboration with the States Gov-
-ernments.

If this resolution is not acceptable
to Government, this House may be
satisfled with an assurance from the
hon. Prime Minister that he will be in
touch with the States Governments
who have formulated their schemes in
this respect and are trying to do some-
thing in this matter. and if necessary,
he is prepared to help the State Gov-
ernments; then, I think, this question
might be solved to a certain extent. I
realise that .there are the difficulties
pointed out by the hon. Prime Minis-
ter. But. at the same time, Sir, I can-
not forget that we shall be failing in
our duty if we do not try to do some-
‘thing. It is prominently in the mind of
everybody in this House or outside
that we should take every care to see
that we do not hurt the dignity of

those people whose sacrifices have
brought us independence and liberation
from foreign domination. But, we can-
not look at the distress of our brethren
who sacrificed with equanimity, just
because it is delicate and just because
if we try to do something, we may hurt
their dignity and their feelings. Under
these circumstances, I would humbly
reqjuest the hon. Prime Minister and
the Government as a whole to take
this matier into consideration and try
to do whatever is possible.

1 am glad the hon. Prime Minister
has accepted in principle the necessity,
the propriety and the usefulness of
such a step. Though he has not con-
sidered it fit enough to deal with it
as an administrative matter, still, there
is o duty and that duty ought to be
performed either non-officially or
officially, if possible. Besides the
Government of West Bengal, I under-
stand some other States Governments
are also doing something in this direc-
tion, and I would humbly request that
the Union Government may also see
its wav to do its bit in whatever res-
pect they can do it. I have nothing
more to add.

Mr. Devuty-Speaker: Yes., Mr. B.
Das.

éhri Kamath: Sir, there are other
Members who have moved amend-
ments.

Mr. Deputy-Speaker: I did not see
them stand up. All right, now I have
called Mr. Das. 1 will call the other
Members later. I may also remind the
hon. Members that there is a tirne
limit on their speeches.

Shri B. Das (Orissa): Sir. I will not
takec more than five minutes. In all
humility and in the name of humanity
I feel this is a Resolution which must
be supported. The Prime Minister
spoke with such sorrowful heart and
anguish just now. Knowing the
Prime Minister for so long a time I
can say that his heart feels very much
for the sufferers. The question is, the
Union Government, in spite of Sardar
Patel's reply to a certain question that
political sufferers will be helped, gave
no mandate to the State Governments
to do their very best for the political
sufferers. My hon. friend Shrl
Kamath said that the States have not
done very much for these people. In
my own province of Orissa, I can say
that various political sufferers and
their dependants have received pen-
sions and other assistance—thanks to
my hon. friend Shri Mahtab who took
a very keen interest in this matter.
We have also a decent hall named
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-Shaheed Hall being built to com-
n.emorate the services of these political
sufferers. We have the Basic Educa-
tion School at Angul which was started
by Shrimati Malati Chaudhury, a for-
mer colleague to keep alive the memory
of that Shaheed Baji Ront. ™That
Institution is making unique experi-
ment in basic education where udibasi
children and others are receiving com-
mon training for sound citizenship of
India. Therefore, we can sec that
something is being done by the
States, but there is no coordinated
policy in this matter, between the
Union Government and "the States.
1 know our Colleague Durbar
‘Shri Gopal Das M. P. who lost
his State to the Political Department
of the former Government, and I know
his State has been restored to him,
though I do not know what has hap-
pcned to it now that it is in Saurash-
tra Government. So, as I said, some
#{tempt is being made in this direction.
But these have to be pieced together.

In this Resolution, knowing Shri
Kamath as I do, what was in his mind
when bringing forward this Resolu-
tion was the question of succour to
the I.N.A. soldiers and their depen-
dauts. We know that our Govern-
ment in those days, in the conditions
prevailing in 1947 and 1948 decided
with a certain private understanding
-with the British Government, that
the LN.A. soldiers, its generals and
cfficers were not to be empolyed in
‘the army of the Government of India.
I know my hon. friend wants the
problem of the IN.A. soldiers to be
-dealt with. He has my full sympathy.
It is for the Government to decide and
‘they agreed with the British Governor-
General at the time that they will not
employ any I.LN.A. soldiers, generals or
officers. The Prime Minister said that
‘he did not know what the Finance
‘Minister would sav. But. Sir. this is
a national problem and national
responsibility is involved in this. and
in such a case we should not always
‘think of financial difficulties. I hope
the Finance Minister will see that it
is a matter of prestige and national
‘gelf-respect and not one of pound,
shilling and pence or rupee. anna and
ple. It is a question of showing to
the suffering dependants of those who
died as shaheeds in the IN.A. - and
-other political sufferers’ family mem-
"bers that they will be helped and
given succour. Nobody wants fat
pensions. I may point out that there
‘are many ex-officials drawing {fat
‘pensions now who played absolute
treachery with the country in its
struggle for indevendence, and what
is more. some of them have been re-
«mployed by us and are enjoying our

confidence. If that be the case, 1
feel that the men who made such
sacrilices in connection with the LN.A.
and in other fields of our national
struggle must be given all opport-
unities of employment and I hope the
Finance Minister will see his way to
give the help to the dependants of
those who have suffered for the
country, and see that they get some
pittance to keep body and soul
together.
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(English translation of the above
speech)

Shri Kannamwar: My amendment
to the resolution moved by my hon.
friend Shri Kamath relates to a short
period only viz, from 1920 to 1944.
Our movement under Mahatma
Gandhi is spread over nearly 24 years
and it is desirable that the political
sufferers of this period should receive
more consideration. To a large extent
I am in accord with what the Prime
Minister has said. He is of the
opinion that the question is worth con-
sicering if its scope is restricted to
the Centrally Administered Areas
only. So if the issue of giving help
to the political sufferers in the Central-
ly Administered Areas is about to be
considered, I would like the State
Governments also to take it up for
consideration. In that case, I think,
the question is capable of an adequate
solution. The country is passing
through a not too good financial
condition these days. If, therefore a
complete solution of the issue is defer-
red at present but only a Committee
or some other machinery is set up to
collect all necessary details even then
it will create some hope of relief in
the minds of many such sufferers.

I am aware and I concede that
Mahatma Gandhi had taught us not
to expect anything in return for our
participation in the struggle for free-
dom and the people had taken part in
that struggle with this very idea. It
is true that political workers in this
fight for freedom have endured tre-
mendous hardships. I still remember
how in 1942 when I was imprisoned
in Jubbulpore jail a friend there had
received a letter from his wite. She
had written that she was in the most
deplorable condition at the time and
that she had not got even a single saree
to dress herself and felt inclined to
commit suicide. My friend had then
replied that she could do whatever
she liked and as he was rotting there
80 he was unable to do anything. So
such were the trials and hardships
endured by our people during those
days. But Mahatmaji had forewarned
them not to expect anything in return
and to be prepared to sacrifice all in

-The Government

the cause of freedom. Today, how-
ever, when we are free, we find that
the sub-inspectors of those days, who
had then not hesitated from firing upon
our people, have now been promoted
to the exalted positions of District
Superintendents of Police and are
even Captains viz. 1.Gss. But what
is the condition of families of those
whc fought for freedom, received
bullets and eventually died. The
issue becomes worth considering when
we find them in such deplorable con-
ditions.

I am not talking of 50 years or so but
only of 8 or 10 years back. I submit
that the families of 1942 martyrs are
not even in a position to obtain food
today and their children are going
about unprovided and uncared for.
There are cases when both father and
son have been shot dead leaving
behind widows and children of tender
age. Their pathetic conditions are
simply indescribable.  Just look at
the conditions in which the families of
the Chemur and Ashti martyrs are
passing their days. I come from the
very same Tehsil. There are several
such families whose survivors children
of tender age have to do manual
labour and have no opportunities of
even getting education anywhere.
should, at least,
arrange free education for the children
of such martyrs. This will surely
help them to some extent. It is true
that we are unable to do much for
them in the present state of our econo-
my but still we have to make some
arrangements to this effect, say at
least for their education. Should such
arrangements be made, the destitute
children will aporeciate this gesture
on the part of the Government and
would think that the Government was
educating them despite the unfortu-
nate death of their fathers. The
question of families of the martyrs is
very imvortant indeed and as the-
Prime Minister has said that he was
prepared -to consider all cases which-

.were really in very deplorable circum-

stances. I think that the solution of
the question of giving help to the fami-
lies and relations of the martyrs should
be given topmost prioritv. There are
many such families whose circum-
stances really justify this consideration
and that explains why I feel a vital’
need of doing something in this behalf. -
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